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ﬁ"-dUStrV 1 M/s Maliba Estate v Lid. (13GUNO560131)
Malipu Town, Shona Road, Gurgaon, Gurgaoern, GURGAQON NORTH

Inspection No: 31601738 Date : 14-12-2022 10:03
: General Inspection Details

Inspection Raised By: Aparnesh Kumar{Scientist B 1}

Region Name: Gurgaon North INS

HROCMMS 1ID: 13GUNOS560131

Tvpe of Inspection: Direct

"Industry Name: Malibu Estate Pvt. Ltd.

;Industry Address: ‘ Malibu Town, Shona Road, Gurgaon

. inspection Generaticn Date: 14/12/2022 10:03:27
Aa wed By ' Aparnesh Kumar{Scientist B 1)

it lias already been decidea that all cases of closure, suspénsion, re-sampling
parmission etc. te decided through HROCMMS w.e.f. June 22 Kindly raise

Inspection Note inspection, so that the case for recommendation of c osure of Mys Maliou
Estate Pve Ltd can be processed through OCMMS. Suomitted for approvat
Diease.

Tyoe of inspectian

T¢ has already been decided that all cases of closure, suspensicn, re-sarmpling
seirission ete, be decided through HROCMMS w.e.f 3une 2022, Kindiv raise

Byiaf Note: Wnapaction, $o that the case for recommendation cf ¢ osure of M/s Malibu
Estate Pvt Lla can be processed through DCMMS . Sunmiteed for app oval
nlease.

&y oraer/ Dovamcis NA-

ged v AnSe

Surgaon North INS - Spientist B 1 - Aparnesh (HSPC3078&}

NOTE:
otiicors NOT in HROOMMS 1oy
msoaction:
o l‘ﬁ ¢
Fovi wwar st oo 2o —argacn Narth INS - (Regiona Officer)
Activity LA

v been decided that all cases of Closure,; suss C
hie deciced thrzugh PROCHMMS w e f June 20 rdly rg se

o recoramendaaticn af closure 5 Malilne E3tate v Lbe
ed Farogah SCMMS. Soomitren for appiovai piease

Nota By: Aparresh Kumar{Scientst B L}
Date TVima: 14-12-2022 10 03

Sorwarded Tor Gurganr #orth INS - (Regional Officer)

SLIATOL %

Type of Propesal NEINT S LAk

Inspection Tean: ¥ B 1 - Anarnash (HEPCBRO7ES
Nodal Officar: Spe d Dphie SPeT = § St B 1 - dparnesn TRSPCBOYE,

Note:
File Note: Tssesticn palidios @on orders roade in thes regard be fallowen stoaly

Ranty within
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0 Note By: Kuldeeg 5 ngh (Regional Officer)
Q g Date Time: 14-12-2022 10:04

Forwarded To: Scientist B 1

i
{

Activity: Forward
It is recommended that Closure directions / orders under Section 31-A of Airf
Description {Prevention and Control of Pollution) Act, 1981 & under Sector 33-A (Pravention and !
Control of Pollution) Act, 1974 may be issuad against the unit at the earliast, please,
Activity: Recommendation for closure
Description

i Type of Officer

fo

- View Recommendation for closure Consent

GG G AR G £0 HSPCB/GUR/2022/FO/INS/31601738CONCRO0L (14-12-2022:

:Other Documents: Yiew
Note By: Apariesh Kumar (Scientist 8 1)
Date Time: 14-12-2022 10:54

Forwarded To: Regional Officer

"Activity Forward
As recommended by Scientist B, Closure directions ; orders ander Saction 31-A of Air
!Description (Prevention and Control of Pollution) Act, 1981 & under Secticn 33-A (Prevention and
Control of Pollution) Act, 1974 may be issued against the unit at the 2arliest, plesse
Activity: Recommendation for closure
.Description

‘Type of Officer

e
LS

Fila Attached: View Recommendation for closure Consent _
AL e RO HSPCB/GUR/Z2022/RO/INS/31601738CONCR001 (14-12-2022)

Other Documents: View

Note By: Kuldezp Singl {Regiona! Ofticer)
Date Time: 14-12-2022 13:5%

Forwarded To: Sr Environment Srgineel

Activity: Forward

Description

Note By: 1 P Singh {5r Envi-onment Engineer) !

Date Time: 14-12-2022 11:15
Forwarded To: AEE HQ

Activity; Farward
Description As recommended by RO, closure order may be issued against the Lnit with following
directions, (f approved please:- (1) The project proponent skall stop all construction

ance  under EiA Notitication dated 14.09.2006 and Consant to Establish

(MOCj/Consent to Operate from the Board under Water Act, 1974 and the Air Act, -

1981 (2) The praiect proponent shail not allow any new oztupancy and shall not
Voany

iteen LOT and approves the butiding/layout plans for the davelopmrent of the project
shall take rwecessary aclion Lo stop further construction activitias reictes to the project
tit the project nroponent obtains Environment Clearance under EIA Notification dated
14 09 2000 and Consert f¢ Dperate from the Board under the Water Act, 1974 and

naw possession i fhe premises of the project with immediate effect. (3]
Country Planping Departinent/concerned authoritizs that have issugg the’

Aties raated o the project with invnediate effect tiif it obtains environment’



the Air Act, 1981. (4) The Revenue Authorities shall not reg ster any sale deed relates
any plot/flat/house/shop/any other component of thic project with immediate !

effect. (5) The UHBVN authorities shall not release any new slecric connection for this :
project or to any of its components with immediate effect. ¥

Note By: Ashwani Kumar (AEE HQ}
Date Time: 22-12-2022 01:24

.Forwarded To: Sr Environment Engineer

Activity: Forward
Description closure directions may be issued as proposed pls
Note By: J P Singh (Sr Environment Engineer)
Date Time: 22-12-2022 01:46

Forwarded To: Chairman

£

Activity: Orward
Approval Status issug Closure Order
Description Approved, as proposed.

Note By: P Raghavendra RAO {Chairman)
Date Time: 22-12-2022 05:18

Forwarded To: Sr Environment Engineer

Activity: Forward
Description

Activity: wosaie Qraer Issued
Description

Closars arder/ divections sicned

B View Closure Order Consent HSPCB/GUR/2022/INS/31601738CONCQ001-004 (23-12-
Fiie Attached: 2022) R

Note By: ] P Singh -Sr Environment Engineer)
Date Time: 23-12-2022 ¢4:15

Forwarded To: Regiona: OQfficer

Activity: Fotvrard
Description sooropnate action be taken immediately
Note By: Kuldeep S ngh {Regiona! Officar}
Date Time: 23-12-2022 04:39

Forwarded To: Scientist B

Activity. > ward

tion of Malibu Town, Sohna Road, Gurugram was inspectea by Smt. Nena
cahaian, AEE on dated 08.09.2020 and during inspection .zgal Samples were
ollected from 3 Nos. of Sewage Treatment Plant (STP), 91 No. Rain Water
tHarvesting, Sewage line going directly HUDA/GMDA sewer, urderground water tank in .
ce of representative of M/s Malibu Estate Pvt Ltd j.e. SA. Ajitesh lha, Civil
hzer ane Sh. Onkar Singh, Manager Purchase and as per aralysis report No. W-:
1-21/03 dated 05.10.2020, W-4/2020-21/04 dated 05.20,2020, W-5/2020-
dated 05,10.2020, W-6/2020-21/06 dated 05.10.2020 & W-8/2020-21/08
05.10.2020 released by Government Analyst, Department of Environment &
Ci Harye results exceeding the prescribed iimits. Accordingly, Snow
© and prosecution was issued to the unit <ide this office lette:
> GRN/2020/1948 dated 16.10.2020 (Annexure-1) Inzompliance of Show
unit has submitted appeal/representation dated 07 11 2020. Smt. Neha
was dir 20 tO submit her comments on the recly submitted by e

Description

> G
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anit vide this office letter No 1/56823,2021 dated 09.08.2021 (Annexure-2) and Smt.
Neha Saharan, AEE has submitted reply of letter dated 09.08.2021 (Annexure-3) .
Further, it is intimated that the Board has issued closure direct'on against M/s Malibu
Town, Sohna Road, Gurugram vide letter No, Endst. No.
HSPCB/GUR/2022/INS/31601738CONCO001-004 Dated: 23-Dec-2022. A team
comprising of Sh. Aparnesh Kumar, Scientist B, Sh. Sidhartha Bra-gava, AEE and Sh.
Ankit, AEE was constituted to examine the complaints recevad through emails
/hardcopies/Head Office & other sources from Sh. Raman Saarmma, CW - 58, F.F,
Malibu Town, Sector-47, Gurugram-122018 regarding Malibu TFown, Sohna Road
Gurugram etc., to visit the sites mentioned in complaints and to submit
comprehensive report & to ensure compliance of applicable environmental
acts/laws/policies/ rules/notifications etc. Two team member i.e. Sh. Sidhartha
Bhargava, AEE and Sh. Ankit, AEE has already been transfer-ed from this office.
Keeping in view of above, it is recommended that permission for inspection & re-
sampling may be granted, please.

Attached Letter: View Letter
Note By: Aparnesh kumar (Scientist B 1)

Date Time: 02-02-2023 10:52

Forwarded To: Regional Officer

Activity: Forward
o As recommended by Scientist B, permission for inspectior & re-sampling may be.
Description granted, please,

Note By: Kuldeep Singh (Regional Officer)
Date Time: 02-02-2023 11:2]

Forwarded To: Sr Environment Engineer

Activity: Fotward
Description Parmiission may he granted for inspection & re-sampling please.
Note By: J P Singh [Sr Environment Engineer)
Date Time: 02-02-2023 04 47

Forwarded To: MS

Activity: Forward
Description Permisston aranted as proposed.
Note By: Pard=ep Kumar [AS (MS)
Date Time: 03-02-2023 09:58

Forwarded To: Sr Environment Engineer

Activity: Forward
Description
Note By: ) P Singh Sr Environment Engineer;
Date Time: 03-02-2023 12:26

Forwarded To: Regiona! Officer

-Activity: Foiward
Description Anpropriate action be taken immediately
Note By: Kuldeep Singh (Regional Officer)
Date Time: 03-02-2023 02:56

Forwarded To: Scientist B 1

Activity: Fotwerd



N g

Description As directed by SEE (Water Cell) over telephone, file may be sant to h m.
Note By: Aparnesh Kumar (Scientist B 1)
Date Time: 20-04-2023 12:49

Forwarded To: Regional Officer

Activity: Forward
Description Needful done
Note By: Kuldseg Singh (Regional Officer)
Date Time: 20-04-2023 12:50

Forwarded To: Sr Environment Engineer

Activity: Forward

Description Approval in hard copy here under.
Attached Letter: View Letter

Activity: Clusure Order Issued
Description

‘Modified closure order signed.

. View Closure Order Consent HSPCB/GUR/2022/INS/31601733CONCC005-08 (21-04-
File Attached: 2023)

Note By: J P Singh {Sr Environment Engineer) .
Date Time: 21-04-2023 12:42°

:Forwarded To: Regionai Officer

Activity:
‘Description
Note By: Kuldeafp S ngh (Regional Officer)
Date Time: 21-04-2023 02:41

'Forwarded To: Scientist & |

Activity: Forward
aned has applied for the Earned leave for the pericd 1.5.23 t¢ 19.5.23 aue to
al reason.Kindly transfer the case to the concern.

Description DarScy

Note By: Apernesh Kumar {Scientist B 1)
Date Time: 33-05-2023 03:29

Forwarded To: Regional Officer

Activity: Foreard

Sh. Aparnesh Kumar, Scientist B is on leave and no officer is deputed in place of him
‘ o by Head office for which this office has already requested to dc so vide letter dated
-Description G1.05.2023. Meantime case be processed promptly to conclude upto logical end at the
earliest, please,

Note By: Kuldeep S ngh (Regional Officer)
Date Time: 33-05-2023 07:18

Forwarded To: Scientist B 2

Activity: Forward
Description

Note By: Vikas Grewal (Scientist B 2) |
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Date Time: 17-05-2023 10:35

54

Forwarded Tao: Regional Officer

L

Nrward

Activity:
Description
Note By: Kuldeep Singh (Regional Officer)
Date Time: 17-05-2023 10:46

Forwarded To: Scientist B 1

Activity: Forward

Description inspection ~iay be filea as ciosure order has been implemented.
Note By: Aparnesy Kumar {Scientist B 1)

Date Time: 11-01-2024 05:20

Forwarded To: Regional Officer

Activity: rorwald
:Description As recommended by Scientist B, inspection may be Tiled pls
Note By: Kuldeep Singh (Regional Officer)
Date Time: 11-01-2024 G7.57

Forwarded To: Sr Environment Engineer

(ACtivity: Soirwaid
‘ Description
Note By: ] P Singh (Sr Environment Engineer)
Date Time: 12-01-2024 10:44

Forwarded To: EE HG

Activity: Forward
Description 3 may be asked to submit the status of PRosecution EC.

Note By: Kamaljit Singh {EE H(}

Date Time: 12-01-2024 10:29

Forwarded To: Sr Environment Engineer

Activity: Forwatd
Description
Note By: ] P Singtr (Sr Environment Engineer
Date Time: 13-01-2024 11:1¢

Forwarded To: Regional Office

Activity: Forward
Description
Note By: Kuldeep Singh (Regional Officer)
Date Time: 15-01-2024 10:02

Forwarded To: Scientist B 1
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Activity: d
ihe =C -« attached and the case no-CC/01/2023 & CC/50/2021 under water,Air
Description act & EP act are pending before the special Environment court,Faridabad.lt is

requested that inspection may be filed.
Attached Letter: View Letter
Note By: Aparnesh Kumar (Scientist B 1)
Date Time: 22-01-2024 01:27

'Forwarded To: Regional Officer

Activity: Fovward
Description Ohzenvation complied pls
Note By: Kuldeep Singh (Regional Officer)
Date Time: 24-01-2024 (9:03

Forwarded To: Si Snviconment Engineer

Activity: Forward
Description
Note By: ] P Singh (Sr Environment Engineer)
Date Time: 24-01-2024 10:28

Forwarded Yo: EE HQ

Botivity: Farweard

Deascrigtion

Note By: Kamatj't Sirgh (EE HC

Date Time: 24-0]-2024 0§:22

Forwarded To: Sr Savironnent Engineer

Activity: Farward
Description
Note By: ] P Singh (Sr Environment Engineer)
Date Time: 25-01-2024 02:37

Faorwarded To: Regional Officer

Actiity:
Description
Note By: Kuldeep Singh (Regiona: Officer?
Date Time: 25-01-2024 02:51

Forwarded To: Scientist B 1

Activity: R Bl

ted the EC amaunt and the letter for land recovery has been
£ Ik Joriry  Deputy  comivissioner,  Gurgaon  for  further actionicopy
hed) furthe: the detaiis of case is given as under--- 1l.case no-CC No/01/20232
SPCB VS M/s Malibu Estate Private Limited, 38, DDA Zommercial Complex,
i Colony bxtension Faridabad $Special Environment Court next date of nearing-—
Z024-07-14 7 no CC No/50/2021 Title- HSPCB V/s Malibu £state Private Limi
ialibu Town, Suhna Road, Gurugram Faridabad Spenal Environmies
of hua,rna-2024-05 93 under Notice of Moticr, Now the compier:

31

Description




256 g

red by Sh. Kamal jeet Singh, EE have been ment:oned .It is requested

¢ s as desire
that inspection may be sent to higher authority for filing.
Note By: Aparnesh Kumar (Scientist B 1)

View Letter
Date Time: 17-02-2024 09:46

Attached Letter:

'Forwarded To: Regional Officer

Note By: Kuldeep Singh (Regional Officer)

Forward
Date Time: 19-02-2024 11:44

Activity:
Necdful done, please.

Description

Forwarded To: Sr Environment Engineer

Forward
Note By: ] P Singh (53¢ Env ronment Engineer)

Activity:
Description
Date Time: 19-02-2024 01:11

Forwarded To: EE HQ
Note By: Kamraljit Singh (EE HQ)
Date Time: 23-02-2024 11:38

Furward
inspection may be filed pls in view of the recommendation of RO.

Activity:
it agreed

Description

Forwarded To: Sr Cnvironinent Engineer

Note By: ] P Singh (51 Environment Engineer)

Activity: PO
May be filea olease,
Date Time: 28-02-2024 01:48

Description

Forwarded To: Chiof Environmental Engineer

®

Activity:
Yoy agprove as proposed by SEE please
Note By: Balraj Singh (Chief Eavironmental Engineer;

Date Time: 28-02-2024 04:07

Description

Forwarded To. M&

Forwardd
Note By: Pardeep Kumar IAS (M5)

Activity:
File inspection
Date Time: 29-02-2024 10:33

Approval Status:

Description
Forwarded To: Chief Environmental Engineer

Activity:
Description



0,
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Note By: Balraj Singh (Chi=f Envircnmental Engineer)
Date Time: 29-02-2024 11:24

Forwarded To: Sr Environment Engineer

Activity: Foraard
Description
Note By: ] P Singh (Sr Environment Engineer)
Date Time: 29-02-2024 01:04

Forwarded To: Regional Officer

Activity: Forward
Description
Activity: Fue
Description
Note By: Kuideep Singh (Regionai Officer)
h Date Time: 29-02-2024 01:33

Forwarded To: Regional Officer

Activity:

Description

Activity: Cloze afte:
Descitption

Note By: Kuldeep Singh {Regional Officer}

Date Time: 29-02-2024 01:34

Forwarded To: Regional Officer
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e Regional Office, Gurugram (N) )"(LQPC‘ |«
deaan Haryana State Pollution Control Board '

B \'ikas Sadan, Opposite- New Court, Gurugranr CQ’S-S/

“'\ﬁw; ! Website: wuwiw.hspeb.gov.in
Tel: 0124-2332775, 2220523 Email: L

No. HSPCB/GRN/2020/ qy 8 Dated [&~/c -2

To

Mis Malibu Estate Private Limited.
38 DDA Commercial Complex, Kailash Colony Extension.
Zamrudpur, New Dethi — 110048
ror the project Malibu Town Sohna Road Gurugram
Ematl 1D.- 1 sl ey
Sub: Show cause notice for closure under 33-A of Water Act. 1974 and for
initiating legal action under settion 43/44 of Water (Prevention & Controi
of Pollution) Act, 1974 & Environmental Compensat on

hereas as per the provision of section 25/26 of Water At i Prevention ar -
contror of Poliutioni Act, 1974 no person shall without the previcus ccnsent of the Siatwe
Fafivtion Conire!l Board, estabhish or operate any industrial plant in any Air Pollution Contra
Area

a) operate or take any step to operate any industry. operation cr process o: ary
treatment & disposal system or an extension or addition there to whicn is hkely 1
dle"harge sewage or trade effluent into stream or well or sewer o7 on iand:

L Bring mto use any new or altered outlet for the discharge of sewage:
{cl Berg|.1 10 make any new discharge or sewage.

YWhereas the site of your unit was inspected by the coticerted figid afficer
08 09,2020 and the i2gal samples were collected from 3 Nos of Sewace Treatment Piart
(STP) 01 N¢ Ran Water Harvesting Pit. sewage !ine going directly HUDA/GMDA sewe
underground water tank in presence of representative of M/s Malibu =state 2vtetd = S
~iesh Jna Tl Engineer anc Sh, Onkar Singh. Manager Purchase and as per ana’;‘» 5
WW-3:2020-21/03 dated 05,10.2020. W-4/2020-21/04 datec 55 10 202 .

Jated 05 102020, W-6/2020-21/06 dated 05 10,2020 & W-g& wz;-./_'iﬂi:
<0 releasec by Government Analyst, Department of Eqv renment & Clima:s
Change Harvara results found exceeding the prescribed limits.

WWhereas, detais regarding source of water supply. wzter consumption
treatment. mechamsm of disposal since its establishment to till cate wasg not providers
Zuring the msop=

From the above it is clear that you are discharging its zartially/untreatsd
sewage effluent partially on land for p parcolation/gardening/herticulture and partially into
pubiic sewer and IS thus | causing water pollution and contamination of v aderground water
favle of the “early mrea

‘Wheregas the Hon'ole Naticnal Green Tribuna Principal Be~cn New Deint o
CANo 195 of 2014 titled as Krishan Kant Singh & Anr V/e Natorz Garng Ga River Baszy
Authority & Crs & OA No. 306 of 2013 titled as Manoj Mishra vis Un:cn of incia & Ors. nas

s

directed that no STP shall be allowed to discharge their effluent directly or indirectly intc
river Ganga or any i1s tributaries

Whereas, the SPCBs are also reguired to ensure installation and regulzs
operation of the requisite palivtion control facilities in the poliuting industries/STPs

i view of above you are liable to pay the environmental compensatior o
terms of the direction of the board issued vide office order no €043-6075 daten
29 04 2019 as assessed by the Board as per methodoiogy defined therer

1 of 2
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In view of above, you are hereby directed to show cause nctice within 15
days as to why closure & prosecution action under Section 33-A & 43/44 of Water Act.
1974 may net be intiated  for non compliance of the above mentioned
observations/incompletion/deficiencies.

In case you fail to comply with the observations/incompletion/ deficiencies
mentioned within the above mentioned stipulated time period. it will be presumed that you
have nothing to say in this regard and accept the status as above, wh ch will warrant action
under section 33-A of Water (Prevention & Control of Pollution) Act, 1974 besides taking
prosecution action under Section 43/44 of Water Act, 1974 without giving any further
notice

Explanations: For the avoidance of doubts, it is hereby declared that the power to
issue directions under section 33-A Water Act, 1974 includes the power to direct:

{a) The Closure, prohibition or regulation of any industry operation or process or
(b) The stoppage or regulation of supply of electricity, water or any other service.

For the avoidance of doubts Section 43/44 of Water (Prevention &
Controi of Pollution) Act, 1974 reads as under as follows:-

“Who so ever contravenes the provisions is punishable with
imprisonment or a term which shall not be less than one year and six months, but
which may extend to six years and with fine”

/ ?
bﬁ aL ane - ;blb
. Regional Officer,
¥ Gurugram Region (N)

oL

Endst. No. HSPCBIGRN/2019/ { 9 49 dated: | £—s —22
A copy of above is forwarded to the Chairman, Haryana State Pollution
Control Board. Panchkula for information and further necessary action, please.

rllr:L

Vet le
Regional Officer,

% Gurugram Region (N)

;e {
%

DR | g

' e

20f2
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DIRECTORATE, DEPARTMENT OF ENVIRONMENT

.f‘i _ ‘& CLIMATE CHANGE, HARYANA
= SCO 1-3, 2" FLOOR, SECTOR 17 D, CHANDIGARH

' Telephone: 0172-2701628. Fax: 0172-2709462, Email: cenvironment@hry.nic.in

Report by Government Analyst
Report No. W-3/2020-21/03 Dated 05.10.2020

I. Dr. R.K.Chauhan, Government Analyst duly appointed under Sub Section (2)
of Section 33 of Water {Prevention and Control of Water Pollution) Act. 1974 (5 of 1974) read
with Rule 35 of Harvana (Prevention and Control of Water Pollution) Rules, 1978. hereby

declare 1hat [ have receivad a sample on the Q9" September, 2020 from Ms. Neha Saharan.
I

AL HSPCB. Gurugram collected from M’s Malibu Estate Pvt. Ltd.. Malisu Town. Sohna

Road. Gurugram. Harvana tor analysis. This sample was in a fit condition for analysis reported
below:,

I'further clarity that I have caused to be analysed the aforementioned sample and
declare results of analvsis o be as follow: '

Sample Collection Point- Sewage Pump Line near entrance of M/s MEPL near Good Earth
City Centre

S.No Parameters  Results | Limits
PooupHNalue T T T T e 550900
. e e IR | =
3 Lotal Suspended Solids. mg/L 75 . 100
Max ! ——— . R
» Oil & Grease. mg/L, Max | 15 | Iy
4 | Chemieal ()x__v,—'g_e_nﬂ_limand_ I_h_ 220 =)
Cmgll May a4 . | - -
5 Hinlogical Oxygen Demand. | 48 ! 30
LamglMax — e
fy - Sulphide (as S) mg/L_ Max | 3.20 | 2.0
S Ammonical Nigoggﬁ_.__ r;_gj’f__ 25 ¢
, Max

The sample was preserved and sealed with the seal bearing inscription of Ms. Neha
Suharan. A.E.IF.. HSPCR. Gurugram Region.
Signed on 3" day of Octaber, 2020

r'f.': U » ’ .
/ ,.\ \l.p\‘f\ -II‘\;'. AL 1_ 4_. 2 L s |
Government Analyst.
Department of Environment & Climate Change. Haryana@/
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MRECTORATE, DEPARTMENT OF ENVIRONMENT
. & CLIMATE CHANGE, HARYANA
e SCO 1-3, 2" FLOOR, SECTOR 17 D, CHANDIGARH
Telephone: 0172-2701628, Fax: 0172-2709462, Email: environment@hry.nic.in

il

Report by Government Analyst

Report No. W-4/2020-21/04 Dated 05.10.2020

[. Dr. R.K.Chauhan, Government Analyst duly appointed under Sub Section (2)
of Section 33 of Water (Prevention and Control of Water Pollution) Act, 1974 (6 of 1974) read
with Rule 35 of Haryana (Prevention and Control of Water Pollution) Rulzs, 1978, hereby
declare that | have received a sample on the 09" September. 2020 from Ms. Neha Saharan.
A.E.E.. HSPCB. Gurugram collected from M/s Malibu Estate Pvt. Lid.. Malibu Town. Sohna

Road. Gurugram, Harvana for analysis. This sample was in a fit condition for analysis reported

below
[ further clarify that 1 have caused to be analysed the aforementioned sample and
declare results of analysis to be as follow:

Sample Collection Point- Outlet of STP No.-2

SNo Parameters " Results | Limits |
i
1 TpH Value T T 7.18 5.50-9.00
2 TTowl Suspended Solids. mg/L 300 100
- Max | |
Oil & Grease, mg/L, Max | 20 f 10
— = R - { = ___l
Y Chemical Oxygen Demand. 260 ' 250 l
. mgll.Max | i |
o) Biological Oxygen Demand. ] 63 30 '
_ meb Max 0 ] o 1
6 Sulphide (as S) mg/L. Max | 0.96 20
7. Ammonical Nitrogen. mg/L | 1.26 D
Max |

The sample was preserved and sealed with the seal bearing inscription of Ms,
Neha Saharan. A E.F.. HSPCB. Gurugram Region.
Signed on " day of Octaber, 2020

o

\'-«"\r't h LA
Government’Adalys:,
Departinent of Environment & Climate Change, Haryana@*
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DIRECTORATE, DEPARTMENT OF ENVIRONMENT
' > & CLIMATE CHANGE, HARYANA
| 5.:'4“ SCO 1-3, 2" FLOOR, SECTOR 17 D, CHANDIGARH
| Telephone 0172-2701628, Fax: 0172-2709462, Email: environment@ hr. nic.in

Report by Government Analyst

/ Report No. W-5/2020-21/05 Dated 05.10.2020

1. Dr. R.K.Chauhan, Government Analyst duly appointed under Sub Section 2)
of Section 33 of Water (Prevention and Control of Water Pollution) Act, 1974 (6 of 1974) read

with Rule 35 of Harvana (Prevention and Control of Water Pollution) Rules, 1978, hereby

declare that I have received a sample on the (9™ September. 2020 from: Ms. Neha Saharan.
A.E.E., HSPCB. Gurugram collected from M/s Malibu Estate Pvi. Lid.. Malbu Town. Sohna

Road. Gurugram. Harvang for analysis. This sample was in a fit condition for analysis reported

below
I turther clarify that I have caused to be analysed the aforemenitoned sample and
declare results of analysis to be as follow:

Sample Collection Point- Outlet of STP No.-3

S.No ‘Parameters o Results ~ Limits
“pHvValee | 7.02 559900
3, | lotal Suspended Solids, me/L. | 550 | 00
_ o Max || . |
3. Oll & (irease, mg/L. Max f 23 [ 10 ;
4 Chemical Oxygen Demand. 1100 ' 50
omg L. Max e
Hw[u Heal O\ygen ‘Demand, 200 30
ny _I_\Id\ - | -
0 ﬂ::lphid: (as S) mg/L., Max : 24 ' z.0
7 \mmonical Nitrogen, mg/L | 5.97 | s
|
P Max

T'he sample was preserved and sealed with the seal bearing inscription of Ms.
Neha Saharan. A F F.. HSPCRB. Gurugram Region.
Signed on 3" day of October, 2020

=

- \( \ AN [ ¥
Cu.wl..mmé}g-%n »é’f‘"
Department of Environment & Climare Change, Haryana, )
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DIRECTORATE, DEPARTMENT OF ENVIRONMENT
& CLIMATE CHANGE, HARYANA
SCO 1-3,2" FLOOR, SECTOR 17 D, CHANDIGARH
Telephone 0172-2701628, Fax: 0172-2709462, Email: environmentzhrv.nic.in

'ﬂ';%

Report by Government Analyst

Report No. W-6/2020-21/06 Dated 05.1€.2020

[. Dr. R.K.Chauhan, Government Analyst duly appointed under Sub Section (2)
ot Section 33 of Water (Prevention and Control of Water Pollution) Act. 1974 (6 of 1974) read
with Rule 33 of Haryana (Prevention and Control of Water Pollution) Ru'es, 1978, hereby

declare that I have received a sample on the 09" September, 2020 from Ms. Neha Saharan,

A.E.E.. HSPCB. Gurugram collected from M‘s Malibu Estate Pvt. Lid.. Melibu Town. Sohna

Road. Gurugram. Harvana for analysis. This sample was in a fit condition for ana.ysis reported

below.
[ further clarity that I have caused to be analysed the aforem.ent.oned sample and
declare results of analysis to be as follow:

Sample Collection Point- Outlet of STP No.-4

SNo Parameters " Results I Limits
. pH Value 710 | 530900
: Fotal Suspended Solids, me/L | 650 . 0o
Max | . :
Ol & Grease. mg/L, Max | 28.57 10
M4 Chemical 6)?)@??61;1@_ 900 I
_ mwl. Max ! |
3 Biological Oxygen Demand, 320 ’: 30
mg:L. Max [ ‘ i
6 ~ Sulphide (as S) mg/L, Max ' 12.80 | 20
7. Ammonical Nitrogen. mg/L | 2.80 ' 50 [
- Max ‘

The sample was preserved and sealed with the seal bearing inscription of Ms,
Neha Saharan. A I . HSPCB. Gurugram Region.
Signed on 3" day of October, 2020

\ a7y
A A

Goyeriment ‘—‘\ﬁa‘\ist‘"’ =
Department of Environment & Climaze Change, Ha.ryanaﬁ ¥
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(THE COMPapES ACT. 1956)
[COMPANY LiyreD BY SHARES)

\EMORANDUM QF ASSOCIATION
OF

MALIBU ESTATE PRIVATE LIMITED

o hame gl ine Lompany iz MALIBU ESTATE PRIVATE LIMITED
The Raqisturad cT1:28 of the Company will be situzted in Ihe IJnion Terrilary o Cetrs
| TheobEels e rich i Curnpany is gslaplished are:
. THEMAR: OBJECYS TO DZ PURSUED BY THE COMPAHY ONITS INCORPORATION
ARE:
| Yopuehasa o olkrrwiss acquire fands and buildings, sheds and alher fixtures on lands and

teiergs aent o gt Lherm ol oniease, renl contracl or any agreament as may EedesnadIn
Liytne catd Lay

> Toeanstrezl grecl Mmantain, tuy and sefllinds and houses, aganements (o any pistein and
on such tenme and cordilions as may be deamed I8 by the Company.
1 Tohod, mirta, seiond olio! houses, apatmante, {lats or paris thereof to the sharabaidnrs

o &y ol prison en such terms and ceadilions as way be ceemed fit by the Corzpany

lopurchase, seli ans olhenwise, Lo carry on the business of bullders, surveyors. brizks and
tie dealnts, tre daalers, house and astala agans,

[ acqute, IMprove, mainlzin anddevelop RiNgs tnrespes) of leasehold andireshed rights
QI immovalie oropenies and to sell and dispose af, lurn tp acoount ard othanviee caal with
2 mmovable propary of a3 kings such as land and buildings

T" sequra Ly curchase, lease, exchange, hira or othervise, lands and immevabia propeny
#anrlerus or any intzrest in Lha same.

fagreelang anzliual houses, huidings or civiend constructional werks of every cesariplan
:7;2:-:7? lanz el the Campany, or upen any oer lands and Immavable property, and 1o pud
M0 TELUN erarge, aller and mprove BXIsiCg houses, bulidings o works theredn andlo
Sieenand zppcgnato any such zndintoand or ads, sirests, souares gardensard £FL
o t:r;r;-:-.‘.nen:: 05 relatod thoralo and 1o A2l With 2nd improve the immovabla sropehs
walty 0 2oy olher grmovabla pl‘-".a‘i-‘eﬁ'."-

COnvan and ""IJr"r‘-"

[ @ JPRURSRR. I MUY o DIRSIURY & IR



808539/2021/REGION GURUGRAM NORTH

9.

18

1]

o769

- atlyoinied tlagena of i Innds, ouona, syt nnd clhos
T L g b AN -

, . o opf bt
oty ol s L eppfuinny nf o

Voot 1 corattueion and the malnlsance e thy Immovakle propuity,
To unuy ulv..s.) Im .l,“.; I:r-mca Gl 10070 o ko § b vy poroon, whathar mambor af 1o
vaidings, Wede ] A6IRIAS Y '
[E‘.Jci:':t;‘ L et s snpncily of plowerds of rucalvor ar otherwioo,
iy of Ao TR ARG

-

THE CE4nCTS WEWENTAL Off ANCILLATY YO THE ATTAINMENT OF THE
MAIN OD0JECTS ARE:

In caso 51 v siareian of g €2mpery 10 pubie company oublact ko Ihe provicions of
e Comparios A, (356 nrd athes SV nwa upon any Issuo of sharos, debontiras or
Sucholver 320, sacs o4 o coTpeay, 1 Moy cainmingion agonls ond vnder-weitors ong
la provids romonersin ol such 70reond lor thavir sardizen by paymonte In cash o Ey t

SSUE o ghanes, @abariuros, of euch SO saturilon ot thg company of ofl ypss o by e
grantag o s

4 = sz 10 tako the seme . of 8l typag ar i aay oifof oUch mannor o8 may ho
aliswos Ly 1w

T8 nzgatwe dlor pater 1o ograomonts ind contsacts with Individuots, companlos, cor-
peratany, an: st athe: arpanigations M2olpn or tadian, lar ablalning or pemaiding tochnl-
€' Naznc ol e ey aivee Ausielance (S Carnving eyt m) of ony of tho objacis ol il Com-
Fany gne sva o he pupoeso ol aealing, resoareh uevolopmar of manuaciuting piojocts
en e 3% ol know-how ardice INBRCIT Bartipalion and for tochnical celsaboration sy
R 200U 57 wrvda notessary fomUiRe oad paent rights for furtharing tho main objacts

Ane comnang.

T:l STEOp! Thask or shares 1 21 dacant 4405, muﬂg&ge dﬁbgmu|ﬂs or such alhor Ea W AT
Sl any alis sucn “ompasy : o

vy in payment [C: any sewicos rendarad or tor any sala made 1o or
debl o =3 vorn ity guzh campany,

To ap ¢ 1s7 putemas2 o otherwisn, BTquua any patenls, bravals dlnvention, licenca
SERCESSSnG onloreag ery axclusive or ran-axglusivy or hmited rights |o t;»sah?"l;j‘:':
R S s e s I R T AT ary (-] - -
o “3; :i 1|1VTr=5c Il;l :en.;:rl vtl-:r:n may sesm capadia of balng used 1o any ol thg
L "I." aoqtf-s“m W which may eeom, calculates Girecty of indi
PeCly topenel s vz Company and 1o usa Qxaigise, ﬁ'-sve[op ar gfant bgonees - : j
SUIRe Crozuty Salds orrizmation so acgulend. B i

Ll

suoh ol

T atmdoe, 2l macnientiss, plans, sloe)

5 Blocks-In-lrada, lrade mark
0 vy .'\y". [N i, %= H N ﬂ am m?e" n ’I
My abic propen 03 of any esuipllan, 1 achivve o Comge
iy,

any of the main objecis of e Compa:

To azquire By corses

ssten, surcha e, i

ardier maArr sy |- ,a:m M. zurchase, banes, ieaso, licenze gr otherwlse | langs Bullgags
ARENLT TACCeny LUemS wates ity ol 5V 3 d bt
Wil 413 ng other warks, privioges, nghls and hoseditaments

Ta 2tegt ation the angds op

=hging w (he Company and upgn any cther suth lonos o

BkeN on leasp of licance by tha company, tactories buidngs,

ar =4y 5 1 3
Ay DO requires for carmying oot the ohjects of the Cempany 00

propeny which may he

T — 5
hauses and areztiong as

P!
"
Ly



BOSWOZHREGION GURUGRAM NORTH

Z70

esid buitdirgs andfar | AC0fag with machinery in connaction v the

s s and IMTIOVATIE O Movak!a OS1aes and/ or Propenies on assets o

i P T Foandge an:f
aghor j_?b,'{h i r_';gmpa.-‘f u_. lc «; r‘: rles feNdaray or 10 DB render'ad laine Com pany in
P g mann Busingss NG 10 Pay or digyparga 8NV cansideralicn to be pajg or

ct 7y rerey 8T SNAIES Whelng, )y paid-up Of debentures or oyfig,.

L > CC-‘H.D& f
* bl e ona § s e ) v ]

O perpany, OF PR la nons end partly in 2ngfher or OheRise NCWEVEr, vith ey,
# o"'"';_ cnares edhar as uhy pard up for syep DuspOsES.
e g 7" )
8+

ot W8 Y gomifaciss 2 grf SMeNts With any Ggygmement of Governmental Authariy
N7 Al o oaltenan s i o i e
021" gevenue, Lacat a1 ainenwise, which May sgem CONGUEVE 10 any obisels of i

¥ | od cotain oo 20y SUCh Gavammans s

Y + apacar UESiHESRIE or authenity any righls, privileges, ang
eos$iors whicl rm) api"' "'j =C .L' ‘C 22 oltajned and 10 carry out, excergisg and
'_,.,_g-, sl any suzh arrangoments, riqhls, Dfi'f'-aggg and CONEOSSIONS.

' shp oo [BESE, O SUNDANISE 3t rn q
o purthiese, 12ue Ot I8 MITIRC 3SAUTS in thg Unior of Wndia o elsevihera any ra 2

e [ nd _
g persra: PIEFETY 2 o 312 0ther such lands whether Ireahold, teaserpia
& othee teoure 2R RN IRES ferthe purpaga i, Cormpany’s business, )

epasty esiztes, plantalicns

e
o T

et N Sachlt 59 ! 2:"“ ot "hPC Vorvmm
gowct 1o B20ins 39 10 289 Ol the Companies ag 1955 10 enler i <hin ¢
syeomant o0 SREMIQ ROOINE, U of Ninragt s 9550 “_” into pannership a- any
e - 2 “tCiDrocal concession, amalgamatien o .
poealizn wial any par=zn Or natagns, <orpoalion or L 2 RG:
gty S €NJage In iy Lusiness of transaclan hccmiiifnyé camﬂng e
W G 1] I h g t
ST AN 01 IC ANGEFE N 37y DUISIBSS ©f Iransacdion tapable zﬂ bt:i:.panf pbundl
g irs Covsany, Srechy of inditecty and 1o (ake i M’ 21y G_C-ﬂdun:led 52 335 lo
 $EUTNZS 300 1 SLUSAINE 08 ofhervise asgel JF eaihenwise acquirg ang hold stocks
s sl o withingt 2uat o tes ar wilth < \_'M}S ary suzh company and to el halg
il e g r«L-‘r [TEER OF Wilh such shares or secunties: and o lom ccr;shtm ;
WO aly oiner suech Zomicaiye o " .
<t n U © H_m_., Ny ar Lompanies Yor ihe pumose of a uiri a
$iropeny, fignis and ba%ites of this Co +8quInng all or any o
s2em duscty or indivect): PUrpose which may

st

faltiizize o Benzlt the Company
Sibenzy -

R GG Dl 1_": '.:f

GE LCMzEmas Ack

hown chares ang deai vl

1958 10 w25t iey cther | -
~ IS e than iny
wih the mon nve

stment in Gomg
ave o y MR
RO Danks or i gl ea s S = P e 1mrnecia*.e|y required in ":n"’
S - STCUmIes of deposi on Ingresy with ary by Sl
SN SUC Sivat manner as is beasfisar |g 1hie Compa ARt
EALRN I » 9 1 [ nl.}

12 ligy zre
uigw ;;',‘._\3.9[ Sndars -

P, TEL BT regotale premissory nolas, bisy g
AN Msnl= A . . . u
- s drafis, cnanter Fartizs, oills ¢f iading ang

==ty
0k exchange or sych athar
waranls ¢ all wypes in
Ef_-bp:‘ Im

s ,.‘ Hoition 3'; 1023 y i 5

 aarns | 1 <31 ¢l iha Companies Al 195810 Imalgamate

TR RY O oty neyeie e ) " with or disposa cf
“Widara 4 JURTRSS oF endasak reoeria :
iy o0 o Sharas, erakings, GCDEMES of rights of the Campany in

. Caonlures ar such olhar secufitles of
"loramanganan wi 2l types a

" 5 S nd 1& enler int
1 ather comparies ms of ndirduals for joint wasdng in

9/?/



2 WY Tee—
808539/2021/REGION GURUGRAM NOIﬁ"illwl i

£,

frar

e & T

L

v cl1s Grg
H H r shar [ “”,l ! iy F sueh olnar cempan " o]
ous NEss @1 o1 3 Q ° ] p y’ [ Hr pOHrsan ity |ch a

adwgnragaous 1o this Company.

5o sor @sonse af, Lansler, pychange, |sese ang morigapa of dinsrwisa daa: :’nlh all
cl,«u -~‘;.:- u.n:(.*l‘.ukivi.:;. preperies of Hghis of Ine Company of any par llmrlua-. or oy
cJ: iﬂu;;‘n"-n «hlgh tno Carmpany May deem M I accapl In connaction with its main
ong o e e hig +

aushiess

To aid praureely of cihereiss any asseclzlon, body of rmovemert hawng its objeet the
gslutior, seitlermant or surmoeniing ol industzial or labour problems ar 1roubles or Ihe pro-
mopton 3 industey and lrade.

To mabe poeurary granis by way ol donations, subsedptions allawancas. gratuity, guar-
anled ar At ers 38 far tno baralil b2 POrEons wha are or have been ameloyes by the Cam-
Rary ang wlows amprans and cegendants of any such persons.

<

Subi2 1o seston 2934 gl (e Act, 10 sibserbe contnbuts of guaraniee marey for any

nstional, chartable, beapwniard, pURC, ganeral ¢r ysolul cbizct er lunds or for any exml
fina

To et zke and execule 3oy tusts the undonaking whoree! may seem dasitabla silluar
Feiaion ey e siharaisa in connesiion with Ive malr business of the companv.

Ta estazich arg suzpan e provida akd in e astabishment and supper o! assosations,
nshilulers foede, tusls and converences calculzied 1o benet amreloyizes o px-em
Eoers ol e company of ks predeacessors in husiness or the dependanis ur reaticas cof
such poeser: and lo cant pensleas ard sllowances ang o mako paymerns 1yaids

IrFUrands
Tolake 4o the maznagement of any Company siuated in the Unioa o? Irdia engaaed in
st busines: for fultiering the maia objecls of ks Company,

To precus e Cempany ta e registored, legalised, domizied or recocrized in &y couniry
9 R An3 10 nrocure s ncoperation in a like characla: as a secisly o otharwise in any
Feunlny or 2 sie and 1 cany o its busness of any partion of 18 business o cbjecls in any
codnlny or plac s

Te pay sl ¢« iy costs, charges o7 expenses, whatsaaver preliminary incigantal o relating
o ine proinokan, foimation, regisirakion o estabfishment to this or any clher such comrpany
Sl W2 rissend, suhsenplion. issue, setllement o quotalior in any stock exchange of zny
FOThen otz oegnal er Talure Shaeg, toan or olber capitals o (s o1 any other cempany a4

7, dieccunt or edhervisn any paeson ar <ompany fol savices
(AR T Lanning o 2s5rsting I place any of suph Share o daberture siceks of seoAes
°rovlainng o 455isng 9r 0 obiam & sattlemant ol quetatien &l the same .n any sleck
SRINENGO O 0l any senvices, prelirmiriary, neidental, or relating 1o or m cornelion win 0
ragislratan or gstavlishmant ol this of any such otner company avd
charge any £z /Nl st cemuneration 1o capital of revense accout.

Frgmuneraie Ty rommssin

D'CmG:rL‘rl'I, :tl"?*,;gl an

A

p!
)

SEEERET



808529/20

W

o menay wilh such porconn &

o) eiprel with the o
opl el S0 tha oy . nin guch mannas 8s may bo oxpe.
-|-'-'“:'“' iy gt Invomment ar toey|es

<l by or meaive
o ek PIOPOY, ity or intorests “"‘q"’"“h Bh’;“ S l‘“‘d u(:
{ <|11"“I‘I‘O : oy [y #nYy poIsco or Portone of Eﬂmawf on o7 fm
A

| LIS T ' "1“ CG Y.
" -1 jur = o ol o o wilkonit any G’:’uﬂféﬂ.i |.'.'U5] in lavour 0 mpany
ajt "p.';"l:‘ !

LT v e o \
¥ g, plter, Imiprovo ang manipuiale all kinds o planl, machingry,
: sl =

i 22 5, SUDEIANCOS, materlals an, |Wngs necassany Of conveniant iy
“"@"“‘l' 5. glensia

o ierls of the Company.
1.,:;!1’5 ho ¥ il gujests e
gt WY
gaB
g1

w0 GLAUIO, conslruel, CEfry qut, gqulp mpalnlain, altar, improve da.
0 ‘J."i\ cof, et on hird, control ang gy qjaend a0y laclories, plaris, wara.
2 . snads. dwatlkngs, olfices, shops, glores bulidings, ‘elapherss. elas-
: "'_ '..A__,M., slanls, rondways, fallveayy pridgos. rasensoirs, waterhousas, all
iV .'1---1"’ oy, npOBralus, BOOYr linpy ang NOUSES, whatvas, cfushing woerks
ot : st convanlancas which moy gggm catculated dirsetly ar indireclly ‘o
,.:I;LI:;:'S»_,' 2 jhis Company Bnd 30 o wk pny cihes guch parson or corepary

-z 1l BT
g0 il s coanlal 5
i 2 E

s Saction 130 19 108 of tha A2, 0 dslribye gmong Lhe members i spese o

i e a:. ceopary 0f Ihe CCMPANY or any proceads ipr sele ar dispasal of any prapzry
agt@ iy ¥ . . ) -

o EH gtk EenTT OF WIRCIG UD Bl gp 1hag (o dislRoulion armounling o &

c

3 pa GO mae ot 4 : . .
b excEll Wil the 8onctsn, il any, los e lime being Iegusired Ey

-'-;u."-ﬁ“

g g1 IR
R A et

=k

- aqeaples A Jasal
._.\._L"r".-.l =

) dsiibs 55 diizunt ar Lonus bmong (e membees or o oigco 1@sArde ar otharwise 1o
Fyi8aidis " B .

b 35 i Camoary ey lrom Lme ]lmﬁl 1] (373 i any mangy ;9:B|l.10d by way 2l
TO] [ a

@ gizles o TERURIMIGY uSved Bt @ preminm by tha comDany and any muyrays
goged oouspRCh

“erloie SPanes and merays andng tiem seles by the Cormpzny o!
_agiprzegred sLCALNID the zrevisions ol thy C':W-QENES Al 1556,

TooaTpny BJETESRM

expors W0 oinvestigals and examing inlo the condilion, prospegs,
o LhatEsimr L

srzurrsiances of any ausiness cancerns and underlakicg of any
shig s which the compiny propose o acquire.

1aeFs any EsRvn tend . stk bend, insurance fund 9 asy other s spacizl fund
wEDE o apprecat on, fapaEiting, hagoving roseady, vxientayg or maintalning any ol

Pepzetizs of 1 Curmpany or ler any other sich puipese cenducive 1o the busingse of
:E’_};mJn-IA.

AL opgn counlees, s dorectors. emplay®es of any olhwer such person of
-: S 1 s ng possinitlos of any busingss of for proguring and buying any
=05 ¢t eeniblish:

i fieg mge connections lor promoling the interesis of the Company
TS snansgs wouread in Ihs corneslion

[o]]

272 |



808539/2021/REGION GURUGRAM NORTH ;

2975

‘s monay wilh swch parsons ar
o and dosl with the Cnmpsﬂ‘r‘n such manner as may bae expo-

e

I “J"Fﬂ:u'u;:c;'- zueh invasiment or sezydtias
e L
o
: . . acquired by or recalved ar
e . jpmivabie preporty, fighis of iarests 369

T ) il o s |
eSS Ty persen of Persong of SOMPATY an behaﬁ | or to* the
4O g Com Ny in tavour af the Company.

LA e il or withoul any dec trust
3 LL::#"’ :c:, conpany 1 uii ¥ declared
< ' .Drl 101 ]
T.r-":. " "iﬁ"h:_'l-""-le- aller, Irrlpru-.-e At madpu{ﬂla ﬂu KII'K]S O! pial'i!. ﬂ'ia(;h|n,|!ph
gl &4~ L

gt B ¥ g, 5tances, materials eng 4hings necassery of convenien! ‘or
gt s, iansils

2 s, We COMENY.

"":ﬂus:l i I auiects of Ihe Ll pany
e

:aﬁ‘g .

JREPIRS azquire, conslugl, carry oul aquip maintain, alter, improve de-
S 17,
fo "

nasd & " i sall, et an hira, control ang sl_;gaﬂnwrld any factories, plﬁnls; wWire-
5 _:.!,ﬁ-” -'f.!ns‘j}ﬁ:_t:,q evads dwa'irgs, olfices, Shqps stores, bulldings, telephenes, eloc-
' ‘clh\’:a:ki:ur zlants, [oAowWays, fE"'-'wa..‘hringS. resarvolrs, waterhouses, af
7 .w;“i wachingry. 3pRaralus, abour lines ang houses, “'nams-. crushing works
pns ; ,I Lorke ard conveniances Which may seem gaiculztad direcily or indirecliy 1o
BTG }ne:t‘!E"‘ . o tne Sumpany and 1o join with gny othor such persoh of company

kR g il e
A TE an '3'1 1P DD M 5.

et 3 Sezon 100010 05 of 1he Al 1o distribute among Lhe Members in spacie or
" anes0 2 propeety of ihe CIMPANY O any proceeds lor sale or disposal of aay propeny

o the Targany in the swe of winding up Lot &5 |hat no distibubon amounieg ic a

fodetlin ol apeal ba iade exoen! with the sacclaan, it any, los the LMe Dewg raquirec oy
ha Cnganies At 15E0

3 Toastnoule 3% dwaend or 220us arang e members o to placa reserve or olherwise o
spnly 2 the Dotoming ay, hior tme ta time, think it ary money reseived by way a1
paE T 0 SESIES or nahenlures sved a1 o premigm by the zompany and any meneys
ruited A respent 2 loPeded shares and monevs arising from sajas by the Company ol
noeted Shares suledt W the provisions of tne Companies Acl, 1956,

it nTpiy agents or evponts o nwestigate and examang indo the condiion prospeCis
I 4 r N g . : ‘ - )
W Canrhat arn cwmumnstances of amy business concems and undertzking of eny
HEI pepibas of nghts which Ihe company propose 1o atquire.

Ia swane WY TOSErya s

wehe for appeac 3t

T mpe
BRI

w2, sinkiyg fund, insurance king ar any other such specil fund
Rl s] L lafe sm:sra'.-ing fesearcn, eﬂnnamg or mﬂiﬂ!ﬁ‘rﬂng any ol

189 o the Coimoary or lor an . .
P Campany A r any othor sueh pumese conducive 1o the businass of

=l 0

1 oul !-I:-.l[:r-:--]rl “ounines, de direclors, 8MPIOYEES O any olher such persar o

MOl preane o o CCnEClions lor promoling Lhe interests of the Compery
HFantes ~oumed o this connechon.

L .
= UlE lar

[# 4]

S B SR o I
A e =y



808529/2021/REGION GURUGRAM NORTH

a4,

35,

35.

37

(a2
a2

(]
e ]

7/(1 Corrpany and
' uie spnt or fulure, bekween 1he ;
fovagreniia 00/ % Gruﬂmn;n}l ::lr's:n)’ ;-::r:ozrwr body and submit the sama 1o arilra-
: - - ividua _

e Lommny';'.::},::::r:lsccmdaﬂm with indian or any foreign systams ol Law,
fion iy indak O Abmn hgr s |
nts, (palers, Managers, canvessers or represeniatives tor 1rans_-
‘ -.:\-hi-:h this Company (5 authorised 1o carry .m-. and lo ccmm.l-
in |rdia OF amy other country to eslablish oft:ces and agenceis

To appaint agenis, sub-ag90
pcling all o any ol busingss
tute agencas ol Ih8 Company
in ditferanl parts ol tha W rid.

- o o pay ol (ha ebove lhings In &ny pan ol tha world o5 principals, agents, contrac.
To oo il 3 :,.II\_; A = R

vars (rustaas o oina~wiza sither alond or In conjunction wilh others and aither by ot Infough
075, sles ? ' & I
2

Zor tha pumpase o the Company 10 accepl depasil, subledt to Seclon 584 and 292 ol the
Companies Acl 1955, and ihe Rules made {hereuncer and diteclions of the Aeserve Bark
of Incha, lor any patod of time and pay iMerest ineracy and issue lixed deposil racespls,
PIormissen mates wiad such other secunlias for the sarme and keep fleating, cash credil or
uch oiher arouonts wiin ef without inlérest and Yo lund ot allow loans ar avardralt thereon
15 the depasiicrs 33 chargu intgeresi thereon,

Yo acguire, anc lave cver ether the whols or any part of the business. gocdwill. lrace-
marks, patert: ard property, 8ss2ls and Wabpilities ot any parson or persens
soeegany, parnership TIm or corparatn camying on mny businass which the Company is
aulhonsed 1o casry oa o7 passessad of Droperty suitable Ter Lhe businass < tha Company.

Tao take gl such other sleps and lo ¢o all other acts as may DB necassary incidemal or
cordugive tothe anairment of 1he main object or any of them.

THER OBJECTS .

Jo ;arnr on thz busingss of manuiacturing chamists, whele-sale and resail druggists iro-
?Gﬂers. €XDIrzra and manclacturers. masnes, relingrs, processors of larmuialors of -‘.‘J
raders 3 dealzrs in pharmaceutical, medicingl, chemical, biclogizal iammﬂ:::l I‘G‘n

contracegll G there preparalions, Substancas materiale and aﬂtici;s' ol all k’o gt
Casses whelngr smple, compeund or athenwise and whether pro r=ett§r~' a heraine o
!'ha‘.erla;i- . dres3ings apraratus and contrivances of ave gy
incuding :n paricyliar bt wdhout limiting
cal, gemal reis-

: rolnerwise and
. ery description ang for any purpose,
he generality ¢l tha loregang sciertific, medi-

rary, agricuilural, hariculturzl, fish
. . lishe fposas, surgical an
Eantnl i i ry and ferestry puiposas, surgizal and

Te manulachee, prodyzse, raln

znulaciure, <€, raling, process, forrnulate, buy, se! i

e ] . ' 4 . 5ell, expont ar s ' 1
w:.ise deel ! a2l £.A58es and %nds of chamicals Ench.;din 3 e
ine foregoiny lannralsry and scientiic
used n the phasmacestic

L= 9 withou! Vimmiting the genssality ol
3 chemicals, of any nawrs used or capable af Leing
al qm:‘;ustry,.agrif.:ulturai chemicals; fartifisers. QE’[I’GChBR‘AE:k_i‘
']n rr:{a'l*;.':‘zoceullcai ‘mdustry. agriculimal chemicals, terflisers, Deuo-
HETLES O any mixtures, derivalive and compounds tharecl.

ol being used i ke o
chamicai, ifcustngl o

2]

P
P
A

b

.



808539

ON GURUGRAM NORTH

4“/ .
e
‘g, fAN A
T e
|
.52 as laboralony peggy; s 5 a
o thi 0US"C 4 anmals; to aﬂf B Lt lmpongs and azpor, o
:’m;ﬂ - jwa Ef o ' ~l s ﬂrﬂl?‘“m! and cmtsmlmg Ch@nlstg s
i d-ﬁ"“ "[«.‘:—.l gngrasearch wark of any king e
I L 1 '
s F P &

s dusness Of manulacturers o
¥ 0-’ ' i - s an g, " o
B " ceetizes zesticldss and remegigy o al kinds for agisuliural, fryj.
o et e rpmaties 10r human of 5

X fimay yroalams whethar prog
:'?:‘ﬂ cpadlar o By 30Y el pragy. ¥ o
- gnme -

angd delers in dsinfectanis, Vermiugse

leaing -Qr.
ﬂ ’fom '.'-3-9.

e tusnesd as manufaclurerg g 3
q 1 A -i;!ﬁ‘ of pans, ypsuLT, I)lE!‘a'iEfs' 5all 5
{

-

ng dealers in dyes, dyestyl|s, Qyevars
h | Tz, glkalies, lannin, e :
gits T palaes Saodrs, giugs, gums,
a';-"i:s- d

ISengag cordig!
z Pasier nis, varmigho: e oo
5 P e, comogEtions and izbem 5, pigments, vamishes, rganig ¢ .

5 ;‘u’.':‘-r'"?

oY taagenys.
\ sl ek dodl i ST €Lastrin BQUIDg
[ma=s '

l - g thi DUSTESS A8 Manufatiurerg
A AT )

I o= metnical pharmaceutizal “"1[1(11[75_ exponers of and dealars i Eipn-
hov e, [shgratay, == _ " . o Pl’ﬁﬁoeﬂ qasgwara. }.ilchnnwara bottigs o
% T e weartites miniis and such ather A 54

bl

szviare of all types,

fi TRLIT3Ts ¢

d o 50 Y o Muna Dwe .
1o Y cliars 7 oariculatching “ars, AClurers, IMPLrers and QIpons
gzt ad sehisss noad %C.J‘ LShina clay, bas :Iay, juartz, lelspar ‘IiFEB“él'( )
(e, slelle, Bealamis, ifmnita, delomits, magnolia, calcits Iimlt.ﬁzfum‘
; iyl gre:f:tsy TENIBNISE, 180 0Xide, yaliwg Ocre, ksseigiure o ONer 23sociate
<u3 and Sremeals eeded 1o manulaciuring Pocuzng ang dealing In a {;mi:éﬁmig'
a6 i-::v. l%“-‘ -.;:.1,:’»‘. -":‘:U":S & b N I - a F"Q -
j s R :“* . Fecsue W efraciory Ffeducts such £ firebroks, silica rofra-
wigs rELIEINT A 10RS Maagnesite “allaciorieg li [ . 12ra:-
| L]

& coments and monare, brigks, i)

fes

My s

4 s 6,
Jalix-
2, thiome,

0l Fros, 2700 RIETE line, comzn, AIMF erzl 5

g5,
: e, olass @n A
| sedgts he vl i s ared enamel Peucs arig by
|
pooTagery on s Dusness 33 Drewers distiacs .
L daay hownsdsr, acels aod, Sigepge a.-‘i‘r‘ni ply i e ey i L3
nI VL. avele AU, SLIC0se, wines. spirts, baer parer Hil
frnil Qe LAEL TANOTR DCH QA% mpstd mt s o o MMl Bps. grair, me,
i? : 985, mustand piskles, savces, cordimer I ke
sxpg ol and Drenn v, ' ' eats ol &l kind;
¥ L Tearyorite lusress o i pant
R B8 'l v B oY §T) ANTRN BTY g a4 L35S )
1ol ‘_* 4.{’ S Jr .. g iy 1.~.r.>rrs ELPINNTS, Slockisty, suppliers and masylactares of
’ FeSsekny N QT hdls, dastial and damasts thestieg and olaslic prodycls ¢ a
‘ e bslanTe an daim sea af Ay 1w matens incluiling sty s SN
ol pyEnyEn: | polinlalting Ly

rene, viryl-oniongs, poly.

S e 2nd oiher alied mabrials
¢ and polysttors and eogn 3 B
| WHER s s R F 0 24 PROXY f0sin and compesitiong,

N : -:'-' ans siher tharmaopleste Trdlding COMPSSAions in prelabricates
“SES. tehuos e pleziies ana guch giher thermosenng arg Ihormg-pilastic matedal; 12

. | 2:otste ard ce-golymars
| 7503 200 nrlyesters, meiienrhnnst

'l.‘”'i':!{ o

‘ LAkl vicnd colour g molensls 2azic, ard regin mAlerias ard adhesive
‘ i vt =
11 b Tyeae, T (i b
l H o7 Risined: of manulaclurers, imperters #02 9xporers, laders and deal=Es in
VOTRNGE onoyas o
1- A= W

Sutemi ralraclgey and plests {such 25 PYC, PE bakelte, Lrez.
Cha e ass, Liass woor, 16 CIE, sERclinas msulztions, cement o

[ Tt I8
[y -:_..:r.‘.-!_._l B

~d

(D]




808529/2021/REGION GU RUGRAM NORTH

13

iC

216

Al Ty s phens shassiron, parcalaln wafE3, Qﬂrum,mm“' slonowargs, tesiocotla, paste
yorcar e el wstoslures ot nl ol of 9 suct class such as Ciockorywaras, (zhla.
warars phswias Hgures et statuod LR LPY laolh, alocircal Insulnkors sarilarywarzs
hazant | vab gl s, labicninry, hﬂsﬁhm any lﬂl’ﬂﬁfld I'I!qlllﬂ[l-oi, zpﬁiklﬂg Phuys, ¢rain-
EOn st e st plipes sleaciony 4N Insisation coments, bricks and suolh offrep
aiagegs vt olgs ol ol typos aed ok SUCH oher typas and kinds o any sass of pasie
Dganey b ond s groedusts,

Fo oqanso, non casiain, operpts, PrAMOl the ausingss ol Inarior decavelors Turmure
d v sesiziens ard mansfocture's. DeUtques, operalors 3¢ fashisn SONtat, ‘ashian
staws ard a wabe roquie desl b ong WY o handicrals, objects of ant, precious s1eney
sy st ol or othorwise B anlicles whare in precicus stenas may be used,
h s L5 e ' manufosiure 800 983t in any producls ag ere dealt in by i:auliqursl
EEET s e s arl wtanar Jozaralars, ==

To estatis! capeimonil tarms and rES2arch stavions arywhars in InSa fo- conizucling
sxpermurts, tesl sed resaareh lor 08v8I0Ring betier quality Isod-grairs ana zanayiural
roducis and I deeciaping mik In space staln catilas by cross breeding or elharwiss .a:d
nEInASing "131_‘ Wy G capacily In paulily 3nd &15a far imdng such alhsr ways and mcn'-m ul:nr

T LS e BERCuIR! Creps PRotuce, sends, foddee 2raps and et faed of an

g ree

L1l

9L AN IR Suiess o generd, COTTERTil, olour Cra anG protess praters hihcg-
oehs o omgiaeers, Ivo mikers publshgrs o"naa;spmm, LOCHS, magazuws, ap .J:d
neseal grodudin. dan and enar portess, pracy an: advansing agents, contractors, in
e, sl eod enanco: manuleeturess, manulaciurers of malal and olé‘ler.s.a;n; 1nj;nar.J
Agtoremz ot il diaiais of Conialg’s 30 compananls ard mackinery ard msaulseiure
3Pant uglers e pniang machngry, Iype ang all genis supplies, book benders and gﬁ“;[:
075 and codlus in a7 Kind of SUDRIRS ard epliprierl lor marsartile ara sucy n!-in;»} u;qs

eroe?

© ey antbe businnss as marwldciuren: and dodlerm in and seles o elcione, ang

sClwi s conpanants, ene aguanels, audig predducts, slstironic ealoulators, cineal piee
- '+ LAt | 1=

Ve, MCIS I Liesatr egud syslena, (MAICOmputes. communication CRUDIMEn 2 pac
ves cential atusment, Insiumarialon ard aoustrial and prafescional g Sk
comnster couipman's ard cornpeasr solseane davalopmunl.

o3

ada alocironie,

ToLiny oo ousiness @5 manulactorars ard mmpotters ol and dealars in abraswe mater
und wheels arg zutrg and welding equipnert, tatowe, Eeding, bel: 1asieness nalt grazs-
g5, now GTps, biee pant requisies, oale curpound snd fhiids, saltenng anparzstus.
lzs!uj:g Iponsawn, anewng astromends, erery gapsr ang deth glzam, waler ane enjne
SACKINGS, Wasna's, mshesics, tore, subbes and Corpesilon, jolrings, beier and pibe sov

ETMZE W BT TS 3N woud WOFKRIS, SUDpies, requisitts ano equipments = il £2ss
igns.

Tacar 20 1ma

Gutiress of imporecs anc eeporters of coods o marcandisa of any g
rzien & v oag

' @v Uansgont soriracto's, shippers, underariters, couaission $g6

Qoymappart 2

(@l 11

s

a

==

I

o I AP Y P T



r Ay
; | g
808520/8021/REGION GURUGRAM NORTH

&, finnciers Harg
crard AGRNE, ¢ TRTwyy .
'_&\e*s :;; s DS rnpss ol mm'pu-'ﬂhasue ”h,,[chan[ﬁ, Hagars and dﬁaf:‘.‘j.s
LIS o 5 ' i

: RELTI
!Hl' "
wior and bo sursly or ang
i cuaanio Wargy
154 X o afising 9N cortracls for Pay "r:r lor the dghls :3" ?G’Jﬂuﬂs af BNY person, litm
& :’GE. any 0GIgaliens or partormay, or repayment of monays o |y, Or the

: S al uch porsan, fim or
b "ty CEM(ECS ol Indemnity or Quargpy,. SNy SUEN P compan

™ ; 2g such torms and coref;
Bl pesary 7 2xpediant for alfecting Ihg sﬁ:gﬂﬂ fitlong
i )

Y any 1o
agents 2rd brokers lor sedggg

2 Uya o
18820 7 men, insurars and to Undergy. o CXPOMEIS OIS, manutacyyre,

mar.
g 0% o ® aneg catry ol agency work of any 1
ght! e malers M agency and CQmmnsicn h“.b: carny g ¥ 3 ¥ kindg ana
it Usiness.

szkisls, cOmMIssion agang

el » r"an-ut e | & .
1 i e ‘aclysars, representalivas or agenis sen
3 128 singe ganls. r‘j1s.t?.3u_.m§. brakers, "USlees ardd atlomeys and to estatyish bra 'rchn?
3 sps 2 anaior oulside India, as the tompa s o
LS

e " may thiak f, subject 10 the Frovisiang of
oy (LTI

fytarp (0 (SFIESE 35 | ﬂntiﬁm' ::anem. 3"d agents n respect of all classes ¢ insyrance
: srme, Lre accident, : - :
g.ch 25 mar e, 112 eCid@nh, burglary, werkpng oo compensation indemnity and motar.

s ety T SUSINESS 45 house, land ang “5tate anents. and o arranpe or ndesakn
e suchase ol acvertise for galg or Putcha
o ICRASERS Of vBACars of ang go

the
53, assisl n seling or purchasing ang fing
_. Manage lands, buildings 2nd cther prepey,
wnzirs: Letenging 1o e Sompany of not ang go ‘et any partion of any premisas residen-
gl 7309 97 SUBINESS OUTRQSES, OF olhar Privata o public purposes and 1o callect ren: and
poaTe @ 9 SUPRY. 10 10M@Tie {0 OCtupiess ans alters, refreshmenls, ciubs, public halls
rese xS, DHS, walting 100ms, rading rooms, mesting moms, lavataries, langry cor
werizan 212010 COTVRMNE SRS, Qaragas and g ather advamagas thereg!,

5 s 0 e ueiees of Itogiaphers. siereoypars, eigctrotypers, photagraptic s
©en preilibegaphers, engeavers, die-sinkers, zv/0i0pe manulaclurers, book Ginders as.
owtt Zoak marziattirers, taching rylars nuEnErCal prnters, paper favers, paper o
watee. ceoreand hox maksrs, board container carign arg cardooard manutacturers, ype
R prulngraze iy, manytasturers of gnd Sealers in carban PAPST, tensimed paper,
tenztilrcaled caper Sstmus paper, pholgraphic paper, glass paper, ermery paper, ribbons,
PSS fountain gans, playing visiling, fastive complimentary and fancy cards
=edurs veaulasurers of debs, anlicles ang muiding (rom Papermache, celluloid, bakelig
srdides vithie materials seed in the menulaclure 3 papar,

e

“ e s cvpanics, associations with o¢ wilhout abdily and 10 1a%e of Nearvisy as-
410 shamas and cabenhures n such cemeany of assockalion or any oher com.

E'ef:‘_a‘ !.Za,-r_-;-lr,: Snbusmege in India or glsewibefe aheltee, premated b‘y this C«:mnany ar st

T apmyin ATy Sr2zlon, trusiee, accounan] or ajast,

= 'm“:lHu Hratica, reline, precass lormatale, rn_i; or ol’nemise acquira invast in,

e :']-.i_-‘-_"uu'ﬁi-. £a50. mertgaga, buy, sell, exchrngs, distiibuts, assige, fransier or othars

= Al rzse, dast i and wilh.impaet or caporl dny and gl classes and kieds af

24F —



808529/2021/REGION GURUGRAM NORTH 4p
Agncwlural chencals,

: ) lertilizars. manuros, ther mixiurg and formuighng, patro-charmcls
wdustria’ chemicals, lnminatas and all clausos ard kinds o! ehamienia . sourca malavat,
ngradients, miuies dorlvalives and Compounds thoroo! and Indusirial and tiser Giuch
P-ERaralicns of preducls arising Irom of rguited i he manulaglute, rofining. o) any zine
of Tontilizar marwas, Iheir mixturas 870 formulsiiona s any lypn of lats, g speves,
""'-""f“""-!';-e-;, watthoides, germicdes, Its disinfachng ﬁmpnmllons. lumnigators, raplisinne,
anc remazies of gl Kinzs for agricuiiural, frae and fiud EW’WhD um'dnnlrg 10 crhar Gue-
DOSES ar as reredins for human and onimals ang whalher prockicas Irom sEpRIas!n, M
bal gases. arma ar any olher such maledply ar substances Tall upon by any procass

waethar cromicals, mochanical, aloctreal or atherwiso.

26 To farry onshe Gusiness as manulashsers ol and doalers in dyas, plastor of garis. gypsum
Pasiers, sul, aids, oxahes, 13n7INg, essences, cotainls, oll, paints, isinglass. Qluen.
§4ms, 379372 ©7 minarg s Inlermadistos, compasition and laboralary ra-aganta and any k-
procuchs made narafram,

. Teoary oo e tesicess ofb and deal In ofiher as principad or agecds by sale. perchaze 2¢
By lERing, heeng ur atherwise and to anlar inte and ake ovor pegeliato or atharvize aeguis
ANy Zantrgct 07 canlracts for trawlars, deep seg fishere ligh carriars, fishzuress, whalasaie
and etz fisn marchanly, cold storage keapars, warghtuse men, ulrers o hsh reluse,
Tanne sioce keepsts drivars suclicnels, assessors, whanlingass, cariare el ITrwdrding
agents and 8 1 taty on ke hysiness as manulacturers, imporeds and expoters ¢f
Gozals, :Fps ars cther smpements apparalys, Instrurments and processing and canning of
12 prodonts ol e Cemaary and all ather such branches of husingss related thareic,

(X
. o

To carre ¢ Ihe business of hote!, restaurant, tavern, besr-house, fefreshment-roam ang
fadging - nouse Grecars cenced victsadlars, wing, beer, and sgin merchases, Brgwars
mallers, rastiliers impeders and marofagturers of aeraled mingd and arllic 2 waler ang
othet Qs purwerors, tinemas and show Business calerss 'or puble amrassements pro-
Fritess of metor and olher wahclus, garage proprieiors, livery siabe kaepers,
jesrmasziers, dairsman, ice merchantz, impoeders and brokars @ (o4, live and dead elock
andd locol and loreign produce o al descriplong, hai-digsgers, perumers. clemics progr-
slass of cliby, caln, dressing roeoms, luundries, roadng, wiiltng ard news papes oms,
horanes, gronet and slzcgs ol amussment, recroatien, spar, eatadairmant arg st
wzes of ait kinds, tetaeee and sigar mechants, agenis for failway, shipping 304 airplans
Cempanes arc carfiers, cinama, theplrical and opera Sox proprigtsrs,

A
<

Feundenska G camy on I races and business ol shippers, ship-ownors, chin brakers,
shipping agznis. and insurance-brokers, shipping menagers, lug-owners, warehousemren,
wiatinger, saivors, shid owilZers, shi repaizers, manulactusers of and dealers in nautca’
Msiumenis 9 snip's rigging, gesr, fiNings and equipmenis of evary desciiglion and 1o
eslenlisr manan and crzrele shipping lransport sorvices {public and privata ) ard a%
enciliary services snd dor s purpese of as an Indepandemt urdedaking to plechasa, lake
N 2xphange Chader, Nite, Duld, constres o alherw:se atquire, aad 1o own, wark. Tanage
270 288 Wil slezm saing notor ships, trewlors, dilters, lugs and vassads o: arny sharas
= neresls o shps, vassels inciuding shares, slocks of securilies of comparias, pos-
*BSSEL Ol a7 lnerested 0 any ships and o mainlain sepai, It aut, relll improve, alter, ox-

1¢
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2+ pul an hirg-purchase ar ch - Y
) oriatoul On, ater g; olhgrwise deal wilh and disooso of any ¢f thy

; R L

5.‘1?"
A (LIS " fnchnis 4 o
[ urerio®® gy pdEDTY, IRCANLCAY, Makageriy) cgnsuttancy or simitar work,
L l‘-'"nﬂf:G'S the businygg producers, manulacivrers, purchasers
t‘-'g::ﬁ cars, -pfimies Imponars oxporters, se;_'g.rs of aﬂd dealers in camant, E"S:CEJO-; B’C‘"’-.
ik mino carer, por fand camenl, imea any ime-2lone, kznkar plasior, GypSumBoa:d
FJST-C “':_}.'U. 31T ||:I_il sions and ﬂlﬂie”als ol Ev‘rw k.nd ﬂ!‘,éd i] {hﬁ n"aﬂu."acgu;e theren -
O e '_”.,r‘avm' a0, Bucks, sies and to deal in building matesials of 2y
o 30 il = I‘-,li‘fl-,;l_a n"ld-.ug{}Uﬂ 19 or mnﬂ@cgnd {hare wilh angd lhe b{,’ﬁ:nﬁ!’jg cf mengrs,
AT Duidets, CG‘-"'-"“Clplsf Suafif. Ownerg and 1o purchiase and vand zll rmaleriglz,
a Fﬁ}:;:gi s it erwise and atl aqln:les " any way connected woh iha said pusinass and
smyra grzct, censiruct, establish, operate gpg maintsin cemert factoses, Imasione

+ womshiops and sach othes works ralatsg (nereto.

P
-D (sl

ae

ualn

so c3y 60 ' EUSNBSS 88 manufaclurers o! ang geaters in coal-tar, carbon Blagk of i
Jjds fibre ang ms ano all kinds of ciganie chemical products and to manufaciure lom
cuat, sown and oiber selid, iqukd and gaseous fuzl by any precess inciucing distilariss o
yoepgur2raton =l ceal, water, gas and other gases ard 1> Carry on the of dstakon ol
,..ém.-,:, |5 e srogestion of ool tar chemdzals ang products of all kisds.

o qpogre 3NS Gve . Lioeidie, eslablish and carry en the buginess of sest crusters and
rampaniurers of bosged, 159100 8nd Such cther cakas. ol extraclors by crushing o by
-remzal or a0y e LRGeS SCEE, CakO and Ol manylaztusers, oil refiners, maruaciurers ol
fapr eiole ard son covenngs of avery descaaborn, maxars ard manulacivrars of cattla food
ard fzeznyg @ 1attening prepacalion el every desception, makers and manclacturers o
sl araces eng fert zers of avery gescription, spap manulecturers Qi and seed
warmnants, zng cofen merchants all merchants, cake and com mercharts, mellsrs, fioor
meschars ney, sirgw atd louder meichants aurzery, shio ewners lighterman, carrers by
323 and lang, doek cwners whatingers vemish makers, makess and sieating maridfaciur

ors

Tossarmy oo s

sosmess as imber mozchants, sae mi propeeses and tmber growers and
i E 3o {or market, manputata, impert, export and ceal in timer and
#3280 5 &l Wincs ard sc lar as may be deemed sxpedrent and 16 buy clea- plant and werk

BT RE Hte Lt o

<

e

-
-

Hrber esIrrs,

"oy on the bosiness of manwiacturers of and d8aiers in rubber, plastic twoes ang fims
e omedtac sung: 2b oa! kinds ard for all purposas and in botles, contansrs, tubes,
FECENG nascudls and plastic produets, ransmissicn bels ard similar nduttrial adicies,
8 5es hases, . nber containers and rubher inad vessels, tanks, equipment, elecidic

oee
Eittucls, 570z sraducts and parts Lherec, ethyl, tubber products and parte, 1oys. imsufating
Melasaic o -

#EEs ama 2l olliar such blgwn moulded extruded, calendered and diaped goods and
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To ceny oo the Lusiness ol predlc S Manuleciurets and deaters ot benzene labugne
cyrishascie, apslshuxanon and C-"f-""":"I from fninoral, vegatablo, chamical ar sush ol
syclohascu, p

supstonnos in nvg way of by any process 0t procassas

v

To eary ar the Lusiness ol manulaclT®’s ot and dealers in all kinds and elzescs of papar,
Boara and pun ohriogIaphic pepar. 9lass poper, pasie boards, card bn:grds siraw boards,
puls brarss, leathar toards, ill beaess, Corrugaled bonrds, duplex and 'lu:ple:r;.boacds, bavg
boaras olg-woot biards, soda puiR. SURRIS pulp, chemical ond semichumical puip and
such mie as s manctactured lram alt types ol row malasials auc\j a3 tweber,
bambaas grasses, SUGAr-£an0 bagasss, celien linlars cotton wasta and adi irds of coated

papes win all ypas of matedals, resins and plastics,

Te cary o0 tne husirass of Pida and 'ealher merchants, leather manutacturars 1annors and
sutners deaos a all knds ol leather, hides, skins and all ather such arlizles whetha:
creaured fr Looe my tanners and cunlors.

Tt rarmy on the cusiness ol mansolatiurerss, axponers, repatrars .dealers, \mporters of 3
lypes =f Automcmlzs, Aulsirolile pans, such as siealing gears, iransmission gears. pinign
cets, comalate o Merantials, angine valves, pislon pins, cylinder sleeves, cylinder neads
cirzhps, connachsg rods, ooskels and 3% compcaents, machineries, pans equpmenl acees-
scnies for al artous and things referred o above ang ull cdher such materials, equipments
2N st us ses (narain of in roladion theress,

0 carny 20 he busiress of manutaciusers, imponers, exposers and dealers in (ubes
i 4 ppa lings ol stasl, brass, Copger, casl itta, rubter, poly‘m\gne. alLminium ssain-
¥ a0 10 (ndarase ang execuls any work invelving tha supply, ersclion, designing,
cabers of 20y kind of pieces, ppework, fitings 1ubular struciures pipework systems ang
SLoply 0 BRFNacrng knoensw,

v -

™
4

T

o

Vo

R

Ta cary on the Cusness ol a company establishad with (he objects of

erderpnises wibin the meareng of sacticnh 370 of 1o Companies Acl, 1955 and 19 make

DaEns, give quifanlizs and provide securitios to ary , v o o=
at 95 1 any cther such Company or not providing

& -
o Lompacy shalt anb cacry on k‘nanking business wih ir ¢ 2

A0 1 tNg e 2= e
Regulanors Azt 940 @ mmeaning ol Banking

Yinkreing ladusyial

=

To cary 20 vz business of electrics icians enci

S Sl SUpplim”;r'ﬁi?’g;;r:};e::c:}t;\.zaqﬂ enginesrs, conlractors, man.
5 eclrical and

catles, wrelnes, dry-cells, accumulators, lamps and waorks

distribuie ard Supply elec ricity lor the oines p

fer ail cinar such oupnsses for wh

and o deal m al appa

such other appliarices,
angd lo gengsale, accumylate
: such purpose of light, h2al, motive powe! ar-j
wih the gererlon, distibution, s - | g ot OT Capable of beng used in connzciion
cliging tre term sloctricily aﬁ . :-'PI'J ¥, accumilation and employament of alectrcity in
Incifzntally herea ter ﬁiscaf.raredpi?::!e;a:ir;i; \'Til;ye.:;c;l:;f:ﬂy el L L

To conciiet, sarm on ane
skans ‘jr‘Il.-,.ir 1n 814 manage the dusiness and br
rclifis v WhISKy gn. rum brandy an
=L HUETD Of ;!;1:\_:0';: O r;:fg-,l.!&_;rs ! h

ewears, manulacturars ol and mer-
d gereral distillers, compourders ars
9ps anc arn and merghants thereol, exporiers. wrpon-
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| e naltla m-ﬁkg,’g' bolla Stignat iEKErs, s3les agents arz} geprra[ i
| ket 52 maieting and distribuiigy, ot home arw abroad, of Sgints, wines. |
; ! !ﬁ.l,.. n Ff’“?"'h'.r‘.l, vpneld wators and al DIGL'UCIIS demed from Ihe cullrvation el grapes |
1 et ;E-ﬁ"?f:l w F‘e”::m and zary oul all or any gf the cpc;ﬂliﬁng Gl‘dlﬂﬂm}l undefakes b)‘ |I
i:".e'-"“ﬂeﬂ:ff;rls. sina QIOWArs, MerEhanls, pon actars aNd shippars of by persens o |
. lueﬁ f’ml.ed  sugh Dusiress.
= s e _ \
T PSS sl manulaﬂur:ng. spmning 1@';\1U!"ri5ingl waaving , [}!I"II‘I["];], press- |
t ro3™ tnm:n;-grs DUYErS. SRURIS 2nd daglpe of MAN made syrinelic libres ang ‘
oy - '»:ré““'f‘ u woo82, NYION, POIYSIET, arcylie PG,,Pmpyjeno. PVYC ant sush ather
o .a! 15 al i i

el s jyztaal and technizal yams. lyre yaras, e cords, tyre cord 1aurics, all
Latensl

) 2 qectoat ard e OIREr FADACS. Ghme gy sheel. webs, slapie {'?""’ yam, acryle
WP ass fores, celiulose, 2ollan, fexyts hemb silk, amlictaislk. rayon, finen,
af’rewif.f.“.-'|-ér cuch man 2338 Shemical, syjhaatic 89C 97 natural fbres a=d fisrous
ot ad °_':_'._'!:,:~ or production thereel and all pngr materizis, equioment, sio7es used '
,,-.::s"ss‘w ¥ van {eegld 2nd thatr ifﬂe!n‘fédiaw prodhicts. aher athet progiucts ar sut
ptit™ l‘_ r e o sl er any €f them and tha pysiness 2! manUfﬂC‘U"“'"-. E"ea?“-"rg-
et 09 T and dosinginam, eloih, Ings and stner goods and fabrics whzther

g -_‘J"e';-":".'i'" ) ) . P i
prtrd (Lzzed 3nS 10 raneac! aF manylactysng of CUTNG- prepanng proc2sses In

::L'].t".r‘:"""' :
apeciian snerewil
=Lk

e husiess 35 manalaclurers and dealers in poiyEsta’ stapplo fibre, polyester
o pehypreaytore stapke lire, polyaceylonitis siaple fibre, PVC staple fibre and or
e F'F‘,_-.; clasiz, glashics, Man-maca leatker and goated fabrics any nos-wWovens.

-

- i

102%™

s 1
gy

- mgrelasiute oS B1RAT ANE OMerwise doal in caprelactum. riylon s&ts, Ad-sali or
o cateysis, acidg, elhylene, ghycol, polywnyl, chleride, acerong, carbon
sepers slayozers, dulling agents, pigmenis gl type ol crganic and inor-
ceo -Fomudis, CREMICAls, photograph chemicals ang such other chemics! sub-
Simgs of o viedn whethet aasic, risrmediate, lnisksd o olierwise,

= TprarerTTe halinen s manulzcturaes f Ak dealars . pedyners, Moy & clastomare _
e gracEs Anvd co-peymer formulatiang and in all lorms guezh A poee !
M. shaatg, loes, “Bra pipes, Bminales or as piozested codds

i spacitny y pontoane, oolypropylene. polymelhyl, polystyrane, polyving!, acetaty,
izing, alkya resins, malsmire, powsiers such as polyethyiens-
Cwily

1

ﬁ rotaryil

: Ty = coyehicne, isophihalate or any elher suzh of naw subsiarces DEING i
apmErerts Lree o fgatisrs of of peing derved fom agdivons 19 petrocnemicats of

RGN TOaLDES el NG LG any processes. =

4

[ UL AL [ H PP

S B Fecamy o0 To bz 13e8 ag manulaglusers ol and delzers ¢, imperlsrs and exportars of
1 T pgmanle, 9y cstuilsand ayeing aveiieries, essences, cordials, acids, alkals tanmis-
i f.x":l.t.il si—z;ﬂr;—_ iz, chemical petrochemcals, .indus.!r’:a! and other prepara-

4‘;53; Rl]‘jll "_::':'. 47 3‘{-"":" WANES, a'IEﬂ!JfE.' and Syﬂlhel'-lp- industrial solvents and rasting
‘ by s chemisal sunstanses, cils, pairms cigments and varnishes, orgenic of

Meemes slee oo .
TECAlEs, naints and calour of grindors, R —

CV¥ e el uasid f‘ﬂmL"nnﬂnQ[
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3tie and &l for use, natural dopesds ol sall, tino [Re T

a and olhar chomica! subsiances of pil iinds chlaingd as
prolioM by any electrolytic, motaturgic of lper fms o

rical and such ethar produsis and dyproducia theroel | :

43 Fa orelen, tregl and rénded marchort
Pifrg, Soda, kaEselgiur niteral
alarecaid 302 t5 manulaclurs i
plart ar arosess of EVEN kind ol €he
| govelop, mantein, repair, aitor, add to, axtand. prgose. 808 e
|, Instalh wis and machinery, spianing mits, waaving mills or any
ok 9|m}59' preparing, combing card.ir!g, ECOUIING. ::_*if‘n?'_mfcf:-:
or pressind B hrowing, blgaching, mercafising, prinling, dyeing </ nizh: g,
weavinl ll&.'*lrga o naturéi’-'slap!n fibra, yarn 1aw Sk, itk waim, waste sik,
s, man MACH tion. flex Jute hamp, wocl, hessian IO o any aing;
' ¢ ang lo suppry and selllg | 0

C0.  Toown, with, £red
oxchange of oinarwse deal
cihar ‘a7 Wy
Ing-l SPNNING,
ing rayar sleplz (G

riylon. man R ST':!;-‘?‘;E: ,';::2;;;0.-;1 any descrplien and kir
- T s ins A 1 ¥ < \ £ACd - 'S
SUET LD 3: 119.; wody comerale, whethar in India of olsewhers. lechn 'ﬁ:ln':'ﬂfmﬂllun. f
any pefsan . 1 SJE,S“;‘-'-:i,-ﬁenrg, manufactuding and oparaling date, EAIIG .aéoLst. Diup
K ssctid of Ing pasigning drection sreciion and operation of Ub plans ‘""; machingry
~rints. projecis usells _ S .
’ﬂ[n'? 2 ’_':;'r;}; tju‘:i“E'SSP'i 15 mentioned herein belerd and to sell ¢ ﬂliffls‘-_' ol ary grants
rpfaling 1D i Ldsh: . ; foes an qings.
: oLk enalils in the loragoing ma
or iansas and cuch otar pghis and benalis g g,
y
i f aneralmamnanls. o
51 Tacgerr oo i aueness Of g L
:IIE
e

promole 373 SpOnSor o7 assist any aclivity for the pomolian ang
nzder 1o b2

o e na nary SUI. Y i
To wedeniake, oAy discharging what tha Cirecloes may o

(5] 3

1o amE G - r
e 3¢ 178 patinnal seonoiny anc |0 : "
Ec::tl 1o e responsio ity of Iha Company 10 128 public of any sechion 97 g publc ag
,.L‘. an S iwits which the Dirgctots censider fikely 10 prqmo:e nabicnzl wellarg o
B R Ihemets hiic o any section of the prbi N su2h manner

socigl, cconorys and moral updl of N8 pu
as the diraclors ay thnk hit
rural development Comprising any cragaamma

\ 53 Toundetake, coy Ul aromele Cf SponsoE ‘
: or the btrermert of pacpte In any rural atea wilh & view 0 premaie the socil and eco.
;I 1cmic status o ‘he masses in |Fose areas and 1o nour any expenditure on zny rurgl §
ceyelnpmes 1 o gramma and 1o aseist execution and promaetion theraol whether Ceacily of
-,y girer sych manner of all lype and %o transiar wilk or withou! consgera

(ndirecliy o 2

can o1 al = conoussigne! value and divert the cwoership of any propeiy ol 1he Compasy &
szveur of any pubhe ooy of nslilulion o fust engaged in [he exesulion of rura: devekp
menl picgrammes as appoved by the Cantral Govesnment or stale or any other suh

-

appropnatz authondy related tnereol.

To cany on ane undadake e business ol nance, hirs purchases, 12&sing and tvresl-

th
=1

man! CoOMEany.

N Theaaka by ol e memibers is limited

(RN

{. Trajulhovised Sharecapitalof the Company s Rs. 3.50,00,000.- (Rupees Three Crore
City Lacs) divided into As. 3,50,000 [Three Lac Filty Thousand) Equity Shares ol

=
Lo

R 100 (Roszas One Hundred) each.
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518 THE COMPANEG s0T, 1955
i+ L - o

mee (COMPANY LiMiTED gy SHARES)

ARTICLES OF ASSOCIATION
OF

/+* MALIBU ESTATE PRIVATE LIMITED

siE

PRELRNARY
_-1 Guinct baadngs horato sha'l nel clest Lhe sOnsy I’Uﬂ»ﬂﬂ heceof and in thess dresens,
© A - plese rer2 22 2emething A 1ho subiect OF contexy Inconsistent therawity.
1d
i ,
| !_v Ao Tro Sempany mwana MALIBU ESTATE PRIVATE LIMITED.
' ,-r g -
| = Lo i e A2t maans lhe Compantes Ac), V858 and stitutory Modizication therea?.
I ‘il. i "Tha Qtice’ means tho Degisiored Diles lor the time belng of the Company.
l 1_:| & The Bzgigted mawns he Begisler of Membars jo be kept i puisuanze (o seclian
i ol el e ey
i ¥ '
3 soetn s s the calendar momh T
|
? [ " Saztmeens e Comnron Seal of the Company. ' \
| e Deectets rieans (ha Direclors of he Company and includa persen accunying |
s Dz xkcslion ol 170 Jirectors by whalever nomes called, l
oo o |
loy T2 Diigzad roiuce boaus, I
.35: i |
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ude Mr, Sudarshan Kumar ¥ohll Sic Late 5_3""i Dl
il and ';'dm-'sd chilgrer, if any and firm(sh Compares awng,
TES el

s ghal ' iy yr. Stcarshan [Kumat ool
- ,w_:h"ﬁ“"r ™ ed Iy r:"?-" awinng, sontrolled and managed by niswile caidre, )
M enana B g 33 st ries nold shares of the Company. .
"!1:"". - (5§ I's.ﬂi {E L‘:f : '
~ Wi ':: sl- = f‘-"--. 1. e ‘.
':-!‘.r\--"i’l‘:‘rj‘:-n A L .«Id Ir-._:luaa A7 Ku}di.p Slr-gﬁ thufﬂ. and Mir. Gurlxich}n ‘
piand © halt rotl {:!.qe Shin Niranjen Sirgh Ohingra, thelr 1espactive wive, |
~mingia B¢ .;=._ S GOTE 9 .Z;;_-.-.s., companlas owned, controliad and maragadby L,

( L nid 0 iy . . roit - i
& DRIFE'™ B yren. W7 shares of the Company and/or firmis), Campanic(y)
g dron, grand children ana vinig,

il grahe e whe Lead by lheir wives, chit
il S-"-; : l..l.j.fl, 2 "Er‘“:’. .
sl =7 ol 2d &=’ e comgany

g, O '_ g B0

(rwnEs T, lh;‘rr' .
cgrspanies 0" g A 10 the First Scheduia 10 e Act shall a3piy 1o hy |
T L _ .\ f
ey contair€d nﬁmgﬂdsﬁ giprassly incorporated herein below.
aliplils = - b

Ths FREgus

=14

Carrplir = Lny" wilhin Ihe meaning of Section (i (illy anc 2(35) of ks

=7 Nog o =
" paneniun2t gl e

+ —ompars of NG Gompany {exclusive of persong Wns aie in ‘e
) The """'F‘:"“: " b sempany and parsons who, naving been formeny in e
amployImen *'1 a comERTY WEre mMombers of tha Company while in  Ihat e,

y aret 2v2 ~aptnued 10 be tha members attar (he amploymant eeasad) is
foANTEST A5 ilowe VS f 4 : ¥
el jdge hat ler e purpose af (nis celintion WwWhare we or maes

Limilga ko hry praY

14 phg of MBTE SNAMRS joinlly I the company, lhey be ealed a5 2

b=

smployMsE

perszas

single memser and

gy iae rght o lrensier =) ;7705 i e Company is restricled In the marrer and 4
sz eyt mErEnafter agpealng.

¢ The nvizlan or aceepiance of dapsths from persons other than i's memters
dirarctors o fnsic relativas i¢ provilbitad.

SHARE CAPITAL

e o LD LT S
s .jr'-‘.;_if.[-': ”_ u?l ‘F- n lime, be p{ﬁmded in Clause V of the Merarandum
eoulalions ang e p . :ﬁl C_n-a;e or reduce the capltalin accordance with Ihe Gompans

= Drovisiens therogt,
Tie Carnpaniss A
divica Ine shars

and arach therai rage het original or increased of decreased inle severar Sasse
o rzg |

M =roh - |:f:l"':'\.l.-“ o 5 ; o
1 SUEN AMaANrier a5 gy for ke such ordirary, prelerential or,special rights and cont’e™
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FEEns of the Companies Act, 1956
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& e tha time being in force in that bemall wilk ine powers €
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5, Dsslgneos of other representallves shal pay i o

grs, 99" aprusenlad by his share :;r:m risr.t';:;ha:z-,-i Ioe g

j Evely momeE :'...w\ o 18 :.;a 3 i amoun.w. S dance with 'If'aaCo:v: e
Y nmoany MOEC T agid l"': ghatl, from lime 1o tima in @coct gy bl
oo baing T o pielygyment thereol and SO g B3 WIS 210 A,

. 2 B0 T tor 0 T by any member on any account, Bowsdever, s,
" 1a G liied, al the opticn of the Directoss. 15 OxerCise g,

“5 n

pgtts of FVIEE g ls5u8 shares b capltel of the Company. in full or pqp
o also G-'o!f o translarred . goods o machlngﬁesﬂ suppliad o 1,
st "'1r=f.]ef' o n or aboul fhe fn{maﬁﬂn of |he wcmpﬂﬂ}l or the

s | S
y imeogniy ‘e _ ; o
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oey 1eTHRIFY ad A =

ecfied In Articie 12 may be eitner partly Baid up ¢ 1y,

, ~ as
A atoiac 8

e AT#S ol two or more persons, tha persen EI’SI N2MET 1 Ine
§ iy shares stand L ‘1; ragards recalpt of dividond, DonLis ©F serf_lc_? 0‘ nalics zng |
srer 2t memnES S T g with the Comparry, excep? voling al MESlags and ke
g otser matie’s LOF Ed ng sole-hoider thereef but Joini-nolcer cf snases shal b
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lia i, .
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ALy hETEET !( <7 shall ol «acognize any power of attomey, except or proxy,
e QS F

CEATIFICATE OF SHARES

- merzen, winsa naMeE ie entered a3 @ member in the Register of Memzarg shat o2
anitled 13 saacke wilhin tree months after allotment or within two manths altar the
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i =l Snates regisiered n the name of wo or more persons shall, uries
Bl :ir 'ﬁ'lsf_' :‘;"JC: Vs . . b o ! - - !I i
Mirgare By them 22 delivered 1o tha person. first named on the Aeglsier &

I3

4

Ce= e o Rt e A

Tt N Tl TP Il d Sl ol b T I‘-“



1 7 ('L. 'g\l/
808539/202ﬁG|0N GURUGRAM NORTH ‘r o
"

cpas
L TR
o )
" L 8- SRR
—

| A
&

S il

-

.
| BT Rt

Pes %
Al

e L N S

.
1o

£- .-

*

)l
e ]

L
)

i

™

. - 4" I- -
:-‘\_h?’l q"_‘d L'-j 158

B

o 80

H ,..’-_‘;»ﬁ ;utﬂﬁiss

% L
gpt?

20N

;,]5?’-‘

Lhes

g B e s
B gres I case he centilicatg 1y

guppect 10 M@ F7
T etarad Wi
o rROSIETEE MR
o ome boari ol Dreclods shalln

TRANSFER O g, e 88

.1 108 ¢ the Act, .
gpcedn Tk | Bvery Netrument ¢f transler, duly slamped must be

conillcats of

3 -"'Icl-rd may re u?;h %'8 Proposed lo be transferred ang suck, other
g the Beste® T TRQUNE 1o pegue 1ha tifle of tha transteror or Hie gt to
as been fost of daslioyed , Ihe Diregto-s may

i on produslion of gy
lonon SVitanca of j1s Joss or dostructlen 1o the satistaclion

reclt’s

avisions ol Secion 111 o1 g aet na transier of share shati b maco
saoul the prior sanclion gf lha Boned of Diractors, NQtWilh'Slandhg Iha
o Sl Chjae| 1o the transler of sharos in the foliowing
(lavarsrer batwaen |3inl Bhaﬂlholdg(s Infer-se; (il) a transler inter-se between

wnare ol Ine Koht G :
pa mecthiars SIS BEITTCUD. 00 i) a trangtar nler-se between the members o! he

e Groun.

agere 52 ol aithartne Kohlt Group or Dhingra Group destous lo seliiransar any
shatz 2t snares shalitiust offer such shar o shares o the other memsars ¢l e
gan Giawy and enly Upsn NG rslusar i pyrehase, nolice of Sush Inte Al e ©
selirnsizrshares sNalbe given o the Bard of Directors alongyeii BTy
artten coIsenl oM he Pemmanent Glrector of the respective Groug, Thareafter
ihe Scard My oifar such shares 19 the memniers of the othar Group andon 1nes
welar eiasto purchase shazes by the Permanent Direstor of the ciher Gf oup.
i e e 3y B2 oMernd 1o oulglters. 1n gagy g purchase ol shares by the clner
Gup.ehou dbe confimmedwithin 15 days of receint o7 stchnatice and payment
of nomzicortier 161 the same withe) 75 cays of acceplance Tha Irgnsfer
pazzduie GGl e completed widhin 15 dzys ol natice 1o the Coraparsy.

inlF2 2vsn. 2inee Group oes not exercisa ts gption o purchase lhe caif skarzs
Wi e 2uisted T, Lhe setling Group may procuratha offer tromn a third pasty
l ranztan of 15 shareg and In that evenl the Board shall give funhe: offer (o
puctiselte srares of he selling Group at the consideration affere & y the Third
Faty ezt of purcnage of shares by the ather Group within 30 dave of receipt
chsucanstiz. netransler procedure shall be compleled within 1 5 da;ys ofrotice

le the oy ary

li ;.;;5(' L gtar G:'Cll,p coasnolexerciserls secondofferalsn andths sharee ATE
f': Yoty a “ird Pany, the Safling Group shal snsuse In obtain an oifer from the
Q;r -a':;"« aurchaso of enlire shareholding of the ofher Group & the same
SR 00 an -'l“";;’--:h i ta} S{:li:ng lg_r{]up _SHE," [raﬂ_sler EIS S"-H.I’ES_
Ing; o L e =1 .
Cial 2V 26tor Geaup does not exercise ts optiar, asmentionedinine abovesaid
UE2 (Y vha P 3 . ’
=M. "e Boarg and the Selling Group shall ensure fhal the glser 3roup 15
a4 Jaziion of : i T )
famee a2 ot sharing the ownershiz of the company with a thirg party
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shall e entitied 10 plrchag, e

or'e purchasers, they ;
g then C°8 ¢ (n tho Company cn 16 dug -

o pate Marg ar9 rnar =
L I.I;;TU-SEI Lﬂ]aprcpcﬁ’cn 10 1hﬂ]r TES_pec:lJB poldings
shart

suzh nolice. _
be determinad on 118 basis ¢ ha

o 1 all
{ha purchasa ol shares 5h vy

g The prics payadle tor rezardd by any one of the following &

share waiuation report 9

o1 caviaterhouseGOcPers

i Ernst & Young

iv  Deloito Toucho & Tomahals:
] (PG
lués of all asss1s and liabilites ¢y ..

; ‘ edon tho market va ;
ions shad be Bas ursuant to clause (B) above shay.

Such valuel
:.JL \ date. All sharg oHers mads P

Company on SUck
mada ! such 3 price.

Srenised ng) any ransfor inter so befween the m?"?bem ?f 'htf K?‘“ Qo o
any STENS Lo Inter 52 betwaen the membets of Ine DAingra groLD, €aN 08 &l 3 trea thy

) a respective group.
may ba mutually agreed between the members of tha resp

st I seee (he Dirsctors fall o find a purchaser whin the period speciied in sz,
“lause ) #pove e membar intencing to Sel MO Bharen shail be =t ibesty 1o dow,
an such price as he considers proper and the Direciors “’hak: sunect to ther rgy
o daciise such registralion undes sub-clause (3) above, Tegister Yransler of ¢

star2s.

M The righl ol pee-emption sa! out In Clausas {b} toie) of thls Aritle shall py
e enforsad in case ol iransmisslon ¢ wansfer of shaies in favour to han
ol a ssembar or eolner, father, brether, sister of davghier-n-iaw ol 3 membyr,
bt chal appi it tha tranamissien i i favonr thair panles.

{c] Tial nobaihsiarding clavses (a) lo if), in the event o the Kohli Group o the Ctig=
Group uph g ndl, the new Group shall continue 16 b bound by =il the coavenants s
conddens as 531 oul in the Memoraradus & Articles of Assoclation ol e Comizary &
| e nem Grovp were a member of the Grovp opting ous,

Itz Company snai keep al ils Reglstared Cffice a ‘Register ¢f Translers' and iherst
snall oe fimey ard distinclly onter the particulars of every transter or fransmission !
srares. Subject to 1na peovisiens of Section 154 of the Act, Ibe Dirpztcrs shall have Bor™

1o zlose W Regester of Mambers' for such perlods, nol sxceeding fory five &
a63raqate in a year and lhln'y aays at any cne !|ﬂ"&&, as Inay seem exp!dieﬂ[ (o them.
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BORROWING PQWERS 2

e prodsions of Section S84 ang 292 of the Companles Act, 1956, and
.m L:l A

2 ot o mate inergunder and Direclang lssyad by the RB! the Diraclors may, fecm
] --Jiiiljc{ e

[

g - \nd 3 118 'f’_"s‘:’““““' borrow g (atge any sum of sums of rljgney for the
" o{inaCompany in SUCh manner ang g, such torms and conditions In al respacts
wrpeses® k 41 wiliout S2CUTY OF ON Secygjy of al of any pan of the movabia and
79 oroseries ol 108 CCmPaNY and n pacuia sublect 1o Aticls 45(5) heroct, by
e > ?r-.;--e“l'. ires Of deDERIUre stock of yne Company charged upon tha wheie or
op B3 : '.;:k;-'-' ieraking of the corn‘.)an); Ot ypen any assots of the Cornpany, both
ﬁ-rs\:'na;d wwre. eluding its uncalied capital for the time being.
e

paatug 0L Uf CNET SECUNes may g jgsued al par, discount or premium and
Appila o " |
2 specia orivil2ges &nd cendilicns ag 1o redamplion of debanturas, cenversions
‘.-I‘ \:'l-': N . noeos | =

a2 ghaled and ol W3,

REGISTRATION OF CHARGES

lers =t pant v ot the Acl, in cooneclion with registtion af the chaiges.

Wesart pis

GENERAL MEETINGS

PP
-

hobesnzss sl b ransadied al 2ny General Mesling unlass & quoaum o2 reernbers is
wsanl. WO MEMeTs presant in persan. consisting of a member from the Schil Group,
| moreserien oy W Gudeishan wumas Koh cs his proxy and'or parnanent direcios in tho
\ merceras provitedin Anticle 3o ane a member irom the Dhihgsa Group. reprasented by
: ke 220 Sigh Olengra §rinis proxy andar permarent directar in the mancer s provided
Ntz 226 snalirarn qoerum for the General Mesting.

{‘l &R Trs faned of Directors, il thay think 10, may canvans a Gengral Meeting Inciudiag
2-'11 "2 Araial Gensral Meeling of the Company by giving a shorter natice thereol,
il RLECL raweear to Ire provisons of sectdns 171 4190 of tha Act, It shall ngt pe
2iRCZany ko Diractaes Lo annex explanalony slatzment to the nolice caling Gensral
Mezirg 24 requred under Seelion 173 of the Act,

& :3"’%_}‘-‘ 72 Di2zlogs shail preside at every Gensral Mewting, but If ay any meeling,

sl 'J!I‘:-:lf,-r is zresert wiltnin 30 mrinutes alter e {ime appointed lor welding the

TERITG £t direstors present are unwiling 1 oreside, the members present may
= Mam 10 b2 tne Chairman of he mestng,

Tresaps

= A NeMney s

_:' = he Sompany snutied to ahend and vate ay any General Mesting of the

a5 2lted 1o appolat ancther p2rsn, Who need ot be & merrbar of e
LRI 8 "

S oroxy 1e altard and vola In his place.
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_ {o any class of classes
wns lof the Uma baind attached shail nave ©70 vola fgr :

gyely momber prgsgnl n pemngrs shall bo 33 lakd down
' a poll. the veling fighis of ™ Hights It raspec o
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, an : ant voling ’
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i Saclizn 37 ol N0 AEL L | Dl’l"ﬂdms*
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R voling rights In respd o by him have no! baen paid ¢f
28, No membsl sm.l uxf;ﬂ:gr sthe SUTS prazently payalb;r o I ;
aER O ;”Iﬂ:" 'i;;':’hn;c o gury has exacisad &Ny righ |
ir 7agatd 1y whic e ig nol presan f
Jalc o mﬂﬂtinu a qUol’ﬂm 1S n‘.)f IJ. ) 1 ‘“‘!3 4 ,
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any olvar casa il sha
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il giar

; grs, - |
np r2quisition of mem wook al tha samy [©
| case coovened uped s 1o ay In the next o £

tmo ang nlne?

months of e cosing g [4] |

wilnky siX ; ;
3. That ihe Cempany shal qolé aﬂmﬁaltgerﬁ:i:nﬂ:j m[ms sut:-pd lo the Drovisiorg 4 Lﬂ
- val | - H : 1 .3 u o |
aceounls ange L5 montts from (e 1 I
ot secion 166 o tna Al :- r
DIRECTORS i
1

- et tho lieniations IMposed by the
53, 3Symiach o2 provisons contgined (1 hese Mdf-,s and th
AL ".hc ruileld bl b onliad 0 axorpse Ut

RS RRE] ) 159 and do_
e a: ot Cxmapy |5 avihorfsas 10 axet

apwars end 1o do ali sudh asls ang

. 10 jhn e,
qu  Tre rucie o Goostaes shall mad ba lass (haf fwo and notmeio thaf

ol 0 B,

ot W W 4

3t Tie Dlrestors 221 nol o2 requied 18 naid any quaiication shares & s Company.
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54 Tre tallosiog snalt b Lo firsl Direclors +1 tha Company:-

1 5h.SUCESSRAN CRL

o= SR

=33

a0 ST <LM KU D=L

a4 Trat 4c Sudzrshas Komar Kshle reprasentafive ¢ Kohll Geaup and br. Keddls Sihoh
Dalnesa, representativo of Chingta Group shallba parmanent Directers ol the Comrpany a8
lars — tha Fewli Grosp and Dhingia Group hold equity shares of the Cemparry. i the 2wt
ol hair $a20 ar hecoming csmatoss f medically dectared braln doad, Mr, Gurtachan Singh
Dringra -2oresentzive of Chingra Geoup and Mrs. Kum Kum Kohlh, representative of Kb
Graup 2ot bezame e Famranent Direstor of the concernad @roup, as may b4 1he tase
Furher, n the event of death or permanentincapacity of both Mr, Sudarshan Xumar Hatl
ard Mrs. ienbure Wohll, B, Sameer Kohli of 1ng Kohlt Group shall become Peraned
;-irf_:-'-:n;u o e evenitol g2y or Permanem ncapzcity ol beth Mr Kuldp Singk Thirgs %
PAr Grrnaztan Girgt Dhegra, Mrs. Meeta Dhihgra of the Chinara Group shall beceme @
= Dvezar ha Pamaneat Director of sach group wil be entitled 1o noTinSIE 7
per?cn i ':"ﬁ]“ steet2am) her as gsrnanent dire-:lor, anaaleanaina‘e e pEfsaﬂ wi
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NITIN GROVER & Co.

SN RSN TR Company Secretaries e

1.Present Directors (As per detail available on List of Signatories on MCA Portal)

DIN Name Designation Date of appointment
00161125 Sameer Kohli Managing Director 28/04/1992
00194483 Naveen Choudhary Director 23/01/2019

2. Change in Directorship ( As per detail available on MCA Portal)
DIN Name Designation at Date of Nature of Change
the beginning / | appointment/Change | (Appointment/
during the in Change in
financial year | designation/Cessation designation/
Cessation)
00161191 | Kum Kum Kholi First Director 28/04/1992 Appointment
00161237 | Sudershan Kholi | First Director 28/04/1992 Appointment
00019298 | Vinu Dhingra Additional 01/04/2006 Appointment
Director
00318267 Ankush Kohli Ad.dltlonal 01/04/2006 Appointment
Director
00194483 | Naveen Choudhary |  “dditional 23/01/2019 Appointment
Director
00019240 Meeta Dhingra AGTiosE 17/07/2016 Appointment
Director
01389832 Raninder Singh Director 24/06/2015 Cessation
00019240 |  Meeta Dhingra Director 23/01/2019 Cessation
00019298 Vinu Dhingra Director 23/01/2019 Cessation
00318267 Ankush Kohli Director 23/01/2019 Cessation
00048406 Kuld1‘p Singh Director 18/05/2019 Cessation

_ Dhingra
00161237 Sudershan Kholi Director 15/05/2019 Cessation
00161191 Kum Kum Kohli Director 25/11/2020 Cessation
00048465 G [B‘l:t‘n‘: Smgh Director 25/11/2020 Cessation

nilinserover @ email.com

Web: waww.cstaxindia.cons
G Bondiine: O124-427 <4443

cobreon Plava Near Rugiv Chowk Gurganns? Flarvans - 127010
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NITIN GROVER & Co.

semmmmeucses Company Secretaries

NOTE:

This report has been prepared bhased on the records/documents as maintained and available on the
MCA Portal. Forms that are not available for inspection or pending for registration will not form
part of this report.

For Nitin Grover & Co.
(Company Secretaries)

Nitin Grover

Proprietor

ACS No. 28616

COP No. 10285

UDIN NO. : A028616C001015217
Date: 27/09/2021

Place: Gurgaon

Head Office: Ofiice ~ 2% Ard Ploor, Deep Plyvza. Nexr Rajis Chowk Gurgaon., Haroama - 220001
Fomail @ pitinserover@omail.com Web: waw,cstaxindiz.com
Mob ¢ 410008 LG ) O §andline: 0124-421 4444
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MALIBU ESTATE PRIVATE LIMITED s~

38, DDA Commercial Complex,
Kailash Colony Extn., (Zamrudpur)
New Delhi-110048

Phone : 41635431, Fax : 29247864
e-mall : malibu@airtelmail.in
malibutowne@hotmail.com

To,

The Chairman, Date: 02 11.2020.
Haryana State Pollution Control Board, :

Vikas Sadan, Opposite — New Court,

Gurugram, Haryana.

Subject: Appeal / Representation for issuance of SGN for closure and under water Act
1974 of against failing the effluent sample without any valid reasons.

Reference: RRegional office Gurugram (N) letter No. HSPCB/GRN/2020/948, dated:
16.10.2020.

Dear Sir,
Most respectfully, we wish to submit as follows for your kind consideration and appreciation:

Malibu Towne came into existence in the year 1996.The township has been developad in 5
licenses, as per the attached annexure -1.

Though the notification was not applicable to our Township still we have instalied 4
Sewerage Treatment Plants at our own cost and obtained Consent to Operate in the year
2011. This consent to operate was valid till 30.09.2020. Further, MEPL has also applied for
the renewal of the said permission vide application No. 7846102 dated 03™ April 2020 (i.e.
well within time as envisaged in law). [Copy of the permission & renewal application ara
enclosed herewith for reference please]. This application has been rejected by Regional

Office without any valid reason

It is further submitted that HSPCB officer have visited the colony on date 03.09.2020 and
collected the samples of domestic effluent but the Proper sampling procedure mentioned in
the water Act 1974 has not been adopted while collecting the samples mentioned, as below:
a) No notice in form XIV of the Act was served by the Field officer before collecting the
samples of effluent.

b) Also no signatures of the staff present during inspection / sample collection were
taken by the board officer.

Malibu Estate Put. Ltd., Shopping Arcade, 2nd Floor, Malibu Towne, Sohna Road
Gurgaon-122018 Phone : 0124 - 4322500, 4295184, 2219009

1
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c) As per the Water Act Glass bottles after proper sterilization are to be used for
collecting the samples ibut the samples were collected in the used plastic bottles
having stickers of the other units and same has been reflected in the results as COD
value of samples are near about 1000 mg / Itr. Which is only passible in the trade
effluent samples.

d) The samples were not preserved at site/ no proper preservative ware used.

e) The samples were not sealed at site and may be tempered after collection with

malafide intentions.

It is also submitted that the inspection was not carried out in the preserce of duly authorised
persons of the Company. It is submitted that no Notice in Form XIV of the Act was ever
issued to the Company and no officer of the Company/ Registered address as was required
in law [section 21]. As to who would be the authorised persons of the Board inspecting the
site was not communicated.

No authorisation letter was also shown as revealed by the Company staffs which in any case
were not duly authorised representatives of the Company. Hence the mspection and the
report are vitiated as also the show cause notice that is founded thereupon.

The sample collected and the Report formulated is not in accordance with law which

mandates the issuance of the Notice of inspection before undertaking the same for

the purpose of enquiry.

PRAYER -

In the aforesaid premises it is humbly submitted that a personal hearing
may please be granted to clarify our position before initially any action
against the unit, We also request your honour that a team of officers may
be deputed for inspection / re-collection of samples to ascertain the
compliance done by unit and facts mentioned above, as in any case the
domestic effluent cannot have COD value nearly to 1000 mg/ Itr,

And the applicant shall in duty bound be ever grateful.

Thanking you
Yours W
F rﬁs o) }Ir of

Malibu Estate Pvt. Ltd. (MEPL)
Malibu Towne, Sohna Road, Gurgaon-122018.
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MALIBU ESTATE PRIVATE LIMITED $*

38, DDA Commercial Complex,
2656

Kailash Colony Extr:., (Zamrudpur)
New Delhi-110048

Phone : 41635431, Fax : 29247864
e-mail : malibu@airtelrnail.in
. malibutowne@hotmail.com

To,

The Regional Officer

Gurgaon Region [N]

Haryana State Pollution Control Board
Vikas Sadan, Opposite New Court
Gurugram - Haryana.

Date: 02.11.2020

-

Subject: Show Cause Notice No. HSPCB/ GRN/ 2020/ 948 dated 16.10.2020 U/Section
33-A Riw Sections 43/44 of the Water Act 1974,
(THE WATER (PREVENTION AND CONTROL OF POLLUTION) ACT, 1974 (Act No. 6 OF 1974).

Reference: Your letter No. HSPCB/GRN/2020/1 948, dated: 16.10.2020.

Dear Sir
In response to the Notice under reference it is most respectfully submitt=d as follows for your

kind consideration and appreciation:
The contents of the Notice under reference are wrong and denied. The al egation in regard
to the alleged violation of Sections 25/ 26 of the Water Act 1974 is ill founded and contrary to

law

It is submitted that MEPL has not violated Sections 25 & 26 of the water Act 1974 Act in as
much as MEPL has duly taken the consent / permission of the competent authority for the
treatment, discharge and disposal of the sewage of the Residential Complex namely Malibu
Towne into the main public sewer/ sewer line which was valid upto 30-09-2020, Further,
MEPL has also applied for the renewal of the said permission vide appiicaiion No. 7846102
dated 08" April 2020 i.e. well within time as envisaged in law. [Copy of the permission &
renewal application are enclosed herewith for reference.). This applicatior has been rejected
without any valid reason.
It is further submitted that HSPCRB officer have visited the colony on datz 08.09.2020 and
collected the samples of domestic effluent but the Proper sampling procedure mentioned in
the water'Act 1974 has not been adopted while collecting the samples meantioned, as below:
a) No notice in form XIV of the Act was served by the Field officer before collecting the
samples of effluent.
b) Also no signatures of the staff present during inspection / samgle collection were
taken by the board officer. ) R

Malibu Estate Pvt. Ltd., Shopping Arcade, 2nd Floor, Malibu Towne, Sohna Road
(5irgaon-122018 Phong 0121 12226800, 4295104, 2219009

1
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c) As per the Water Act Glass bottles after proper sterilization are to be used for
collecting the samples ibut the samples were collected in the used plastic bottles
having stickers of the other units and same has been reflected in the results as COD
value of samples are near about 1000 mg / Itr. Which is only possible in the trade
effluent samples.

d) The samples were not preserved at site/ no proper preservative were used.

e) The samples were not sealed at site‘ and may be temperec after collection with

malafide intentions.

It is also submitted that the inspection was not carried out in the presence of duly authorised
persons of the Company. It is submitted that no Notice in Form XIV of the Act was ever
issued to the Company and no officer of the Company/ Registered address as was required
in law [section 21]. As to who would be the authorised persons of the Board inspecting the
site was not communicated.

No authorisation letter was also shown as revealed by the Company staffs which in any case
were not duly authorised representatives of the Company. Hence the inspection and the

report are vitiated as also the show cause notice that is founded thereupon.

The sample collected and the Report formulated is not in accordance with law which
mandates the issuance of the Notice of inspection before undertaking the same for
the purpose of enquiry.
PRAYER -
In the aforesaid premises it is humbly submitted that the premise on which
the aforesaid notice is founded is without merit or basis. It is therefore most
respectfully prayed that the Notice under reference be withdrawn and fresh

samples may please be taken in the presence of authorised person”

And the applicant shall in duty bound be ever grateful

Thanking you,
Yours sincErely /
=

-

7

e
=

For and on behalf of -

Malibu Estate Pvt. Ltd. (MEPL)
Malibu Towne, Sohna Road,Gurgaon-122018.
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Repart by Government Analyst
Repon No. W-3/2020-21403 Dated 05.10.2020
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AZL HSPCB. Gunsgram collocieg from Mg Malibe Fsiate Pyt Led. Maliiy Town, Sohna
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Sample Callection Point- Oyppe I S5TP No..2
$.No Farumeters ~ F'_j_ﬂﬁ&;l?s___ " Limi |
e B
PH Ve 900
g N 18 5509005
- FHLAD Suspe Nolj /] T T ten—-
| Sspe alids, mgf | 200 1 ) I
' :_ il & l:n'a;e_ m‘g,_'l,_. E];u; D e Eg_—--“l'_'_“ﬁ““_' “i
L | Chemar Oxygen Bzt ﬁ-—n_lj
Xyge W0
|__‘ e, W, . Dcmanr.L <60 250 N
5 7h viogical [y =
“Yeen D, LT g e
b Uiphide (5 § r{;-,;-[’gm;""“**—--— — )
ik VL, o ey
LTS PR e —=. 24 |
N g [
Ay ' e
% r 5 qPp ‘H—i——-__-‘_-—_ B ..
h : o b sealed i e
LA 1
Ex ”SP( i thix seqj i
| g . B, Gumgr:gm chmp beanng “SCnptmn of M
| Ty of Ottaber, 395

i



NI

Pa——— i
808539/2021/REGION GURUGRAM NORTH

209 bl

TORATE, DEPARTMENT OF ENVIRONMENT

MREC ‘ bbby
& CLIMATE CHANGE, HAR} Al )
. ' SO -3, M FLOOR, SEC "I'OH‘I 7 !}, C HANDI(..«;RH i
= FI2-2MHT 62K, Fan: 0172-2709462, Email: ¢nvire i B

- '-:rugpl'lllﬂl‘: L -
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Dated 05.10.2020
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[ | |
appointed under Sub Section (2

| Dr. RoK.Chaulinn, Lssermment Analyst uly
Bresention and Comrod of Wiater Pollution) Acl, 1974 {6 of 1974) read

330 Wk

“l .\,;\'lldrl . ’ 7 |
‘ A 1 Presention and Contral of Water Pollution) Rules. 1978, hercby

aoh Rule 33 g

pare chat | ave nevonved o sample on the 09" September, 2020 from Ms. Neha Saharan,
Jovihld L
yt E . HSPUR. Giagram colivered from M/s Maliby Estate Pyt Lid., Malib wi, Sohna
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declare resalts o dnalysis (o be s follow:

Sumple Collection Point- Quilet of STP No.-3

S.Ne  Purameters | Results Limits
o] el Value 7.02 [ 5.50-9.00
lp'j "o Suspended Solids, mg/L 8500 | O
B 1 11
'3 il @ Grease, oL, Max B - Lo B
4 Chemical Usygen Demand, | [[00 250
el Max ' )
H | Biologicai Oxygen Demand, | 200 30 o
el Max
6' ~ & cH 1 .. 2 = P
¢ I.T.. _—r\ulgjrmlx (s himg.i\a[ax . 74 5B =
| ; | Ammenical - Nitrogen, mgfL 397 ] 5C
RYETN

|
L |
P —= - .

!—ht 5am |!!L‘ WA -
L - ¥ da preserved and scp_h:d u] N R
Nehz Gt .. _ with the seal beanng ipsorim: )
Neharan AEE, HSPCR. Gunugram Region it b

Stgned g § '
1 Bled on 5™ gy o Ogtober, 2020

| Depart | (et ‘N
| ¢ of Environmeni & Climate Change, Haryana@

1w

(RS
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( TORATE, DEPARTMENT OF ENVIRONMENT

DIR:
& CLIMATE CHANGE, HARYANA

-‘ﬂ SO0 1-1, 2" FLOOR, SECTOR 170, CHANDIGARH i
:’:: kphmrﬂﬂl-zmlﬁl& Fau 0172-2700462, Email: ¢ virgnmentig HCy.Bic,
S Te : | s
Report by Government Analyst
Dated 05.102020

ot N W-H2020-2106
o

R ¢ Pr. RAChauban, Governmes! Analyst duly appointed under Sub Section (2)

! \'N?inﬂ. 53 of Water (Preventen and Contro! of Water Pallution) Act, 1974 (6 of 1974) read
:ir:h gule 3% of llanuna Prevestion and Conteol of Water Poliution) Ruies. 1578, hereby
- jave recerced @ sample on the 09" Septgmber, 2020 from Ms. Neha Saharan,

Geclare thal o
FHSPOB. Gurugrm colleeted from Mis Maliby Estate Pvt, Ltd., Malibu Town, Sohna

Al
2 o, Gurugzany Hanana for znalysis. This sample was in a fit condition for analysis reporied
e, W Boe e <

bt

9

| furtkes cianfe that | have caused La he anelysed the aforementioned sarnpte and

declsresals of analysis 1o be as follow

sample Collection Point- Qutlet of STP No.-4

S.No | Farameters | Results | Limits |
(1. oH Value .10 5.509.00
2 dmlﬁ Suspended Solids, ni'L. 630 1110
M =
l o | |
01 & Greaze, me'L, Max 18,57 [0 l
! ) |
3 Cremical Oxaygen  Demand, | Qo0 250
o cmedl, Max
3 Bolgical Oaygen Demand, | 320 ' 30
el Max .
} B | Sulphide (as §) mg/L, Max L 1280 20
T Ammonica Nitrogen, r'ﬁ-g,"L' 280 ' 50
i Muay ‘

NC{‘H L’ t o~ - S,
AN, A FF HSPCR, Crurugoam Region.

vipred op 5" day o7 Oolaker, 2000

Uuﬁﬁmh";

Department of Environment & Climate Chanpe, Haryans g P

IviIL
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b DEPARTMENT OF FNVIRONMENT

I T A t'lllt-‘il ner o ||A|{\,”ANA

% CLIMGATE CHANGE, . N

' ; (011 n"i"" FLOO, NILCTOR 1T n, ¢ uamm.a:m L3
= 'y W pang 11172 270462, pndly guyire :

[plopbubrt Tl 270N, 3

311

ieport by Government Anulyst

Dated 15.10.2020

Ropn? wp W T P2 et
[ R | A
at Anubyst duly nppointed under Sigh Section £2)

I, 1k huuban, § ayerme
Acl, 1074 (6 ol P71 il

al 1 Waler Poshlndbeny
woer Pollution) Ruolex, 1978, hexehy

Neha Saharan,

ol et Woagser dresessiion aml
i wisd oo ol

ol Sy tri
ot | B B crved o sample o the pa'" Seprenber, 2020 Fresm Wi
[ENEUTR, Caarugrnn colleetedd from Mo Maliby L&lﬂiﬂ.f_ﬂ;mu.ﬁiﬂ!bﬂ_l_- own, Sohns
phe wiw in o fit condition for analysis reported

vt Bl $5 ol TRt [ Proevi
v .

\lﬁ'f\ In‘”'l'
0 LA

Rixaed, furt

ARl Hamyana lor aninl v, This sum

t\'h‘t“ o
[ further clarity it | hove coused to he anadysed the aforementiored sample and

q Sevlan resits of Y SIS o b s fliow:
sumple Collcetion Polnt- Raln Water Harvesting Pit

S.No Parnmetery [ Resulis Limits
N Cpll Ve T 686 5.50-9.(x
k | Jot Suspended Suiia‘l.ﬁmg;"l‘ | 40 104 K
CMax _
'3 COil & Girease, mg'L, Max 7.50 i) _II
2 !Chemical Oxygen Demand, 20 250 !
j gL, Max : |
) ! Biciogicul Oxygen Demand, 6.40 30 k
gl Max ‘
‘ 6. | Sulphide (as §) mgL, Max f 2.56 : 20 _ i
v 7. " Ammonical Nitrogen, mg/L 18.90 30 l
| Max i | |

The sampie was preserved and sealed with the seal beaning inscription of Ms
Nehe Saharan, A EF., HSPCB, Gurugram Region,

Sigred an 3" day of Octaber, 2020

Gov {oTYer 0
Department of Emvironment & Climete Change, Hﬂ}'ﬂﬂ:ﬂ/

L
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b(RECTORATE, DEPARTMENT OF ENVIRONMENT
& CLIMATE CHANGE, HARYANA
SC0 1-3. 2 FLOOR, SECTOR 17 B, CHANDIGARH

ST phane: 01722701628, Fax: 0172-2709462, Emsik: environmenti@hry.nicin

6

I

Report by Government Analyst

Repan N W.8/2020-2148 Dated 05.10,2020

1. Dr. R K.Chauhan, Govemmenl Aznalyst duly apgpointed wsder Sud Secuon (23
of Section 33 of Water [Preventinn and Control of Water Poltution} Act, 1974 (6 of 1974) read
it Rute 35 of Harvana iPrevention and Conteal of Water Pollution) Rules. (978, hereby
deolaze that | have received 3 sample on the 09" September, 2020 from Ms. Neha Saharan,
A E b HSPCB. Gerugmvn collected fram Mes Malibu Estate Pyt Lid . Maiibu Tpwn, Sobns

Rogd, Gunigra n Harvana oz analysis. This sample was in a fit condition for enalysis reported

PRV

I furber ciandy that | have caused to be analysed the aforementioned sample and

1 dectare revalts of anulyeis o be as foliow:

Sample Collection Point- Uuderground Water Tank

S.Ne Partmeters Reaults Limits as Per
- | BIS-10500:2012
|1 Colewr - Celourless Colmmless
2 o A 1 r
(L | oy Agreeshle | Agreeable |
r : |-—-—-——'. ""‘_“_ == = o |
3 T Vall | i 90 65085 |
- [t Hm[n:ndc;zﬁqﬁi-:iém.;L 3‘ o2 _‘]
' & il il & Circase. n‘.;_'{:.'L, Max ‘ Nil s .
0. Uhemical  usygen _Dem:md, : Nsi - Bl
. gl Mux !
. 7 Bivtagical {sygen Demand, | Nil -
v ol Max ) |
% | Sclphide mue'l., Max Nil 0.05 —
9 lota Dissolved Soli =
witlved Solids, my/L, 200 | '
’i Max ’ l .
10 T Akanity (a5 CaC'Opy, melL | ' 00
sty (as CaC’Oq), meplt "
T e 4 160 | 200
B Chlusice T O mg' Max | &9 1 P R
L N o - . = -
12 ‘ Caleiam cas Ca), mg'l, Max *_ TR S 1|
. [Pt = wio e} !
s Me) myp't 4 !
| M = . ) o j
4 " Teta Kardness, tas CaCOg 1 3 T I
—— _mgl, Max | N o |

— L J

Thee sampie was

o preserved and sealed with the seal hearing insceiplion of Ms
YA Sah. .
Saharan, 4§ ¢

- ASPUR, Gurugram fegion

Nipned % ) .
aedan &Y day af Ocioher, 2020

Iah

Ligasin ralysl

e P T imeant & Climate Chunge. ””m“'iﬂ/

LR



6s”

31%

909°Z6T | 96LV0T [IBI0L]
uoNRIOqR[[00 Jopun| T m T
AN “TdEN 07| |
SI9Y)0 79 oy | _
JreAlld Suipjoyq _ 7 |
7 sonadoid plaLd | |
woorg s/NAq | 7
paureqo oEoEtoo_ _
uonjordwos ped 9107°60°LT 189'%C | 189%C 1 800C| &I 9
€00T20S0  19¢'¥I | 19v¥T L1661 9v9E | 'S
£00TTOSO  €89C €897 Is661| 8v | v
£00T°90°90 6T |
wbszz9'1901¢€ |_ |
10p 4dO1d _ |
w
oy
LI0Te001
Ho 9661°50°€0  TECOL 96'v1  ¥661 1 61-S1 ¢
poure1qo - S . ) R TR
SRS 9661'SOE0 809l 89l £661 8 T
uonednoo( 9661°C0°EC 8T°L6 ¢89°LOT ' T661 | SL-IL 1 1
A - . ——— . et B e [
uopddwod
. uonrduwod jaed Jeg— (QuoV)eoay P'ON D ‘ON

SHIBWY 130 JuRA3 JO dJB( | SAIIB U] BIAY! PISUIDI] JBIX SUDI IS



4
214y

\ Gurgaon North Region Hspcb <hspcbrogrn@gmail.com>

Complaint regarding reward given by the Deputy Commissioner, Gurugram for Composting adjacent to

Drinking water Underground water Tanks on the land of Public Health Area.
1 message

Raman Sharma <cw58ffmalibutown@gmail.com> Wed, Jul 8, 2020 at 3:34 PM
To: degrg@nic.in, degrg@hry.nic.in
Cc: hspcbggn@yahoo.co.in, hspebsolidwaste@gmail.com, hspcbrogm@gmail.com

To Date 08-07-2020

The Deputy Commissioner
Gurugram

Sub - Complaint regarding reward given by the Deputy Commissioner, Gurugram for Composting adjacent to Drinking water Underground water Tanks on
the land of Public Health Area. (Copy Attached)

This has in the reference to subject cited above.

| hereby lodge my complaint regarding the award given by the Deputy Commissioner, Gurugram to wrongly placed compasting Plant adjacent to
Underground drinking water underground tank. Composting is very dangerous process for water. ~

The same composting plant was abandoned by a team of the Haryana Pollution Contro! Board.
It is requested to correct the mistake.

With Regards

Raman Sharma

CW-58 , F.F , Malibu Town . Sohna Road . Gurugram -122018
+91 9818303690

DCaward.jpg
89K
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¢ The Bong Ansiyst/ LabIncharge,  The CGrovh. Anedyst 67
Haryans Stite-Eollution Control Board, Depp oi Ewy: A CL-
I panchkula Tandah 'Gurgaon/iisar, t;_\?\a °'ﬁ' 3’ C
Spot Inspection report of sample collected under Water Act, 1974
b

Kindly receive the sampie foe anabysis, The technical informglion is as u

r"_

" . L. IH.
| 1od address of the untl , }_‘. M elibis Loade Loy
£ . i CW’ 3
Sducl Manufectured ~— wa'.m..luj
: % e of sample  i.e whether _
} N;:'Imﬁ.-mgnim;ing'jn'ml sample  with — Ll.a,n.)
P cogpized a0 |
_and time of callection _ Q_h 1
) wame and designation of the officer/official
£

;.-hc- collecied the samples |
Sampie whether grsb  or composite

] l,grpmgcmtati\"t samphng should be done
ol cases whether continuous flow or effluent
evis, &s AT BS possible the sample should be
sompasited even il no continuous flow of
effiuers EXi8S.

- pode of disposalidischarge whether into
land surfacelin Gie public sewer or an land
fnr wriganioaon tand for peroratian.

§  Name of producls & quantity

§  Chemica) used in the process

w0 Specify relevant parameters 10 be analysis
and the preseribed lizmits:

Qabaran Ae €

Greb L

-—

. MA
u{.. |
Wty

—

T8 | Parameters 1o be anpivzed Prescribed | Se. | Parameters to be Prescribed |
( Ne | limits | No. | analvzed limits ‘
L phvelue B 5550 | 6 | Sealhhaode 3.

| Suspended sohds mgt 100 l T | B Dot brose m =D |
"3 BOD for 3 days ar 27°C mgl R U T |
It ‘cop 250 9 —
¢ T Oil & greuse mg! 10 k0 '

l'gint of sampie collection
Lemperature colour and Oxour of the sample
%ithe time of collection

T"! aimpie should reach 10 the lab
iMitediately & in any case net Later than 24
by, of s collection (gve time of sampling
Ndtime of delivery in the lab)

A Cemified thar he samples have been
brEserved in gecordarce with (S1 2488 part-]

0 deials of preservatives are #Iven as

~nidel

- :
.??p"_s‘*"-’“m pe peeservad in loe Box a
- "7
ks 44 sample should be marked and sealed
Froperly and affixed with cellulose tape.

C2Tied that the sample pac v
o futl the sample has nees seobed and

:“‘.nrtS']E\. " Vb e B .
ey " OF the sample 35 given as

'-—bwe.-\hmo

- : . ]
ey WAL Samplc — Mrted e
T— Nevwal

cofews - Ha
e - mq‘?r

&

“MI
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process at the lime

ol collection of the

samphe
] tf Where lreatmenl plant existy 02 snmaplen he
) ke io fhont the inled & v of the
erefmment plant
1¢ Whether  cfliuenl rontment  plang
provideditiive hrief detalls of unlt procesy
such ns)
S| Companent of L1PASTP l'moul':hc
| companonts

Neo,

]

38

i _Tﬁ:c_;cli-nn Uit

proy ided

iﬂ}fqm_‘l (;h;n':;c Tenp :
' Huldit‘!&lgl_li o

i
v

—
V1

v

‘I_.'\nncmhl-c_(, aiypanens |

| Setting/Cln 'hqrﬂr_@_ [

Actubric Componest

—“+

M.

{/h

o

216 AN

|

Shortfadl
I :
" Nt opesalive (n N,

1

" Acuvited Siudge Unit

Any Other special unit

!
|
| |
!
[

20

21

oda

aar

Signature of the Represental
Authorizest S:gnatory cf the

Note: Io case the unit wints 10
rd the same oo the

of oy grievapues,
report the matter to Hes

CCe

vill
"—‘.‘*—‘
L

. Sludge drying Beds
Whelher ETP working satisfactorily al the ne

uf sampling

Whether log book rega

STP mniatained by the unil

Remarks to be recorded

aj Mode of bye passing sysiem,

by Final Tank filled withr fresh water oF

having diluton armngement

¢) Any other manipulation

d) Any other remprks

Energy meler/Electric Mecer reading at the

w A

lime of sampling

rding operation of ETH

&

ve'
unat

keep # sample & go

he may reco
d Office within 24 bours.

Member Secretary,

l
Seieatifhe Service Cell.

L

S i?axw&'vj‘v

¢ It tested ¢
Inspection re,

.:gk- Koman Sha Qf/

Signatung of the CTicer!
Officiald collected thu sampée

sewhere he can do 80 spd lo case ¢
port whiic sigaing & mey gho

-
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The Govt. Arahat

spot inapection report of sample coltected under Water Act, 1974,

ak’
{ the unyl
39867635 @
A
_,l},;:.‘,.lfl?“—“‘ed

L prods o sample i€ whether
_;] : “”];l ..nwlmnng,'mm'l sample  with
i 2zt 180
! md ;mc of catlection
| pd designanon of the officeroiTicial
| . &
| - b n||e\.ltdthcﬂaznplr:v. |
! w ™ gab o composite

eative sampling should be done 1n
m shether conninuous [ow ur effluent
s, 25 8 pessible the swmple should be
aed even if no confinuous flow of

Usde of desposalidischarge whether nfo
slind surinox'in the public sewer or on Jund
3 g Lend for peroration.
spe of peoducte & qua»um

Semmal used i the pricess

Socify relewant pa:rzmcicn e be: nalysis -
wd the prescribed Tamits

Kindly seceive the sample for analysis. The technical mfomntmn is as

M

Matibu Eghate Ter.
Ma b ;uwva,&ohm Roﬂd
Gur’gﬂm
Aq )22
Mo Meha ¢ bréé_

yggu_z, nsfcﬂ
GLred

o

]f\www

Yo Farameters @ be aialvecd Prescribed | Sr. | Paramesers to be Prescribed
- limits No. | analyzed limies ,
1 ch value 5590 | 6 “E o P 73
hl.h[:crlubd solids mg/| 109 7 | <+ (&7 O
80D for 3 days a1 27°C mg 300100 § - WA o j
R EEC RN N 2 us i |
_ GI& prease avgl 0 [0 | —

St sunple zalischon

- I Tomzure o eologr ard Odaar of the mp]g
g E:L e o collectiog
. l“pat

should meach w0 the Tab

Telutely & |p g wocase 1ot lster than 24

o :"-s coilection (give time of sampling
* of delivery in the lab)

Coried  png the

v’t\-"f‘,d__ " ace i

&6 d(‘! 'LS ui i
1"1-,-

1)

samgpies  have  been
danee witn 1S] 2488 part]
reservatives are given as
L h 'S
fims““lh be preserved n loe Hox at
1P gz S shauld be marked and sealed

S0 aflixed ik cellukose Lape
mt'f-’ﬂ

t““: the sy Pie has heen sezled snd
M e swmnte o given as

1V Iy
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entdrad that No o dilution s effected
poveas o the ume of collection of By
= Tui ol ) % f £ a1°
W Sere twdmment plant exists 02 samples be A
thonn e fnwn the mict & ouwt of the N
eatTent plant.
Whedwer  eftfuent testment  plant
ceovided Give bl details of unit process
such a5)
Component of ETPSTP | sizx of the Nos. Shortfall
Ne pevaded ! components Size Not operative in No.
T OlladGresse Trap |
. HoMing Tank NE_/ .
& Resctwa Unit Vi | ’
N Setting Claritier Unit I / 1 ‘
R Anserobi Conponents : ) }’ ] - ——;
T i Aercbi Component Vi - . . =
S Activared Studge Unit J{ —
i Any Orher special unit L —=]
o 'Sm:s_dr_ﬁl_;}'_ﬁcds | - == —
0 Whether ETP working satisfactorily af the tme NA
of sampling I
1 \hether log book regarding operation of ETP/ - )k
>

STP maintzined by the unit
25 Remarics fo be recorded
a) Mode of bye passing systen,
by Final Tank filled with fresh water OF

having dilution arrangement

Eneryy meter/Electy
titne of sampling

|
-

Signature of the Representative/
Authonzed Signaiony of the unit
Note: In casc the unit wunts to keep & sample & get it
< the same on the inspec
report the matter 10 Head Office withia 24 bours.

of nav grievapces, he may reco

c) Any other manipulation .
d) Any other remarks
ic Meter reading Ll the hm’ edaesc

tested elsewhere be ean do 30 apd in cas®
tion report while signing & may also

CC:-
i Member Secretary,
z Seientific Service Cell, %./
QQ\ / £dmﬁﬂ- Sharsma /
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HARYANA STATE POLLUTION CONTROL BOARD
C-11, SECTOR-6, PANCHKULA
Website — www.hspcb.gov.in E-Mail: hspcbwatercell@gmail.com
HSPCE Ph: 0172-2577870-873

Closure Order/ Directions

II||

Whereas, M/s Malibu Estate Pvt. Ltd, Malibu Town, Sohna Road, Gurgaor has established and
operating a Residential Plotted Colony along with Group Housing Component, which s polluting in nature
and is covered under Red Category;

Whereas, the above said unit was visited by the Field Officer of the Board on 08.09.2020 and
complaint received from Sh. Raman Sharma, CW - 58, F.F, Malibu Town, Sector47, Gurugram-122018
through e-mail dt. 08.07.2020 and reported that following deficiencies were found during inspection:-

1. Not obtained Consent to Establish/ Consent to operate from the Board.

2. Not obtained Environmental Clearance under the provision of EIA Notification.

3. Legal Samples were collected from 3 Nos. of Sewage Treatment Plant (STP). 01 No. Rain Water
Harvesting, Sewage line going directly HUDA/GMDA sewer, underground wa:er tank in presence
of representative of M/s Malibu Estate Pvt Ltd i.e. Sh. Ajitesh Jha, Civil Engineer and Sh. Onkar
Singh, Manager Purchase and as per analysis report No. W-3/2020-21/03 dated 05.10.2020, W-
4/2020-21/04 dated 05.10.2020, W-5/2020-21/05 dated 05.10.2020, W-6/2020-21/06 dated
05.10.2020 & W-8/2020-21/08 dated 05.10.2020 released by Government Analyst, Department of
Environment & Climate Change, Haryana, the results are exceeding the prescr bed limits.

4. AFIR No. 628 dated 16.10.2020 was lodged against licenses (including licenses No. 71-75 of 1992
in which said site of dispensary is also a part) by DTP (E) Town and Country Planning Gurugram in
Poiice Station Sadar Gurugram which comprises irregularities of community sites, which is under
investigation and pending for challans before District Court, Gurugram.

5. COMA-02 of 2020 titled as Raman Sharma Vs MEPL and others and CS-934 of 2020 titled as
Raman Sharma V/s State of Haryana and Ors is pending before Session Court, Gurugram and
District Court, Gurugram respectively for various issues including issue of ilegal sale. creating third
party right without any prior permission from DTCP, commercial use of community
land/sites/buildings and construction without prior Environmental Clearance.

6. Special Investigation Team (SIT) constituted by Commissioner of Police, Gurugram vide letter
dated 02.02.2021 with regard to FIR No. 628 dated 16.10.2020, COMA-02 of 2020 titled as Raman
Sharma Vs MEPL and others and complaints filed by Sh. Raman Sharma against the MEPL and
Ors. and matter is under investigation.

Whereas, the samples of effluent were collected by the field officer of th= Board during the
inspection of the above said unit on 08.09.2020 and legal sample were collected from 3 Nos. of Sewerage
Treatment Plants released by Govt. Analyst, Department of Environment & Climate Change, Haryana and
as per analysis reports of the said samples, the following parameters were found exceeding the prescribed
limits as per detail given below:-

' Sr.No.| AIR No. and Date | Parameters Results | Limits |
1 | 03dt. 05.10.2020 | Oil & Grease mg/| 15 ; 10 |
- _f_) 03 dt. 05.10.2020 | Biological Oxygen Demand mg/| 48 30
3 | 034t 06.10.2020 | Sulphide mg/l 3.20 2.0
4 | 04dt 05.10.2020 | Total Suspended Solids mg/l 20 | 100
5 | 04dt 0510.2020 | Oil & Grease mg/l_ 20 | 10
6 | 04dt 05.10.2020 | Chemical Oxygen Demandmg/l | _ 26C 250
7 | 04aqt. 05.10.2020 Blologlcai Oxygen Demand mg/I 63 30 _
8 | 054t 05.10.2020 | Total Suspended Solids mg/l 55 | 100 |
| 9 @gt_ 05.10.2020 O|l & Grease mgll _ 23 10
|10 ‘ 05 dt. 05.10.2020 | Chemical Oxygen Demand mg/l 1100 250
11 | 05dt. 05.10.2020 | Biological Oxygen Demand mg/l | 206 | 30 |
12 ‘ 05 dt. 05.10.2020 | Sulphide mg/ 24 ' 2.0 ‘
13 | 06 dt. 05.10.2020 ‘Total Suspended Solids mg/! 650 | 100 |
14 | 06 dt. 05.10.2020 | Qil & Grease mg/l 28.57 10
15 | 06 dt. 05.10.2020 | Chemical Oxygen Demand mg/| 900 250
16 | 06 dt. 05.10.2020 | Biological Oxygen Demand mg/l | 320 30 |

17 | 06dt 05.10.2020 | Sulphidemg/i [ 1280 | 20
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Whereas, Show Cause Notice for closure was issued to the above saic unt by Regional Officer,
Gurgaon North vide his letter HSPCB/GRN/2020/1948 dated 16.10.2020 and the Regional Officer has
reported that the unit has submitted reply vide letter dated 02.11.2020 but it is not satisfactory because unit
has not complied with the above observations;

Whereas, the Regional Officer, Gurgaon North vide his letter no. HSPCB/ GUR/ 2022/ RO/ INS/
31601738CONCRO001 dated 14.12.2022 has recommended taking closure action to stop the construction
activity against the unit under section 33-A of the Water (Prevention & Control cf Pollution) Act, 1974 and
under section 31-A of the Air (Prevention & Control of Pollution) Act, 1981,

Therefore, in exercise of the powers conferred under section 33-A of the Water (Prevention &
Control of Pollution) Act, 1974 and under section 31-A of the Air (Prevention & Control of Pollution) Act,
1981, the following directions are issued:-

(a) The project proponent shall stop all construction activities related to the project with immediate effect
till it obtains environment clearance under EIA Notification dated 14.09.2006 and Consent to
Establish (NOC)/Consent to Operate from the Board under Water Act, 1974 and the Air Act, 1981.

(b) The project proponent shall not allow any new occupancy and shall not allow any new possession in
the premises of the project with immediate effect.

(c) Town & Country Planning Department/concerned authorities that have issued the license/ LOI and
approved the building/layout plans for the development of the project shall take necessary action to
stop further construction activities relates to the project till the project proponent obtains Environment
Clearance under EIA Notification dated 14.09.2006 and Consent to Operate from the Board under
the Water Act, 1974 and the Air Act, 1981.

(d) The Revenue Authorities shall not register any sale deed relates to any plot/flat/house/shop/any
other component of this project with immediate effect.

(e) The DHBVN authorities shall not release any new electric connection for this oroject or to any of its
components with immediate effect.

[n addition to above, it is also intimated that non- compliance of the directions issued under section
33-A of Water (Prevention & Control of Pollution) Act, 1974 is an offence.

Dated Panchkula, the
22" December, 2022 Chairman

Endst. No. HSPCB/GUR/2022/INS/31601738CONCO0001-004 Dated:23-Dec-2022

A copy of the above is forwarded to the following for information and necessary action:-

1. The Deputy Commissioner, Gurugram.

2. Executive Engineer (Operation Division), DHBVN, Gurugam. He is directed to not to issue
electric connection to any new occupant of this project and submit acknowledgement in this
regard within 03 days.

3. The District Revenue Officer, Gurugram for information and compliance of the above
directions and ensure that any sale deed related to any plot/flat/house/shop/any other
components of this project is not registered.

4. DTP, Gurugram. He is directed to ensure that the construction actv ties are stopped by the
project proponent.

5. Executive Engineer, GMDA, Gurugram. He is directed not to issue any new water connection
in this project.

6. The Regional Officer, Gurugram. He is directed to ensure compliance of this order and to

submit compliance report in this regard within 03 days. He will also intimate legal action
against the unit for filing prosecution case for the above said violations and will submit the
proper and complete case with reasoned recommendation and submit case for Environment
Compensation.

7. M/s Malibu Estate Pvt. Ltd, Malibu Town, Sohna Road, Gurgaon. TESHIIND) st
b;JATl)f:ngRPN
EXPAL  sinen

Date: 20221223
5. GH Entitiesiwe)

For Chairman



1/155226/2023

Sub:-

HARYANA STATE POLLUTION CONTROL BOARD
C-11, SECTOR-6, PANCHKULA

Website — www.hspcb.gov.in E-Mail: hspcbwatercell@gmail.com
Ph: 0172-2577870-873

Clarification regarding regulatory directions issued by HSPCB to M/s Malibu Estate Pvt. Ltd,

Malibu Town, Sohna Road, Gurgaon.

The HSPCB had issued directions Endst. No. HSPCB/GUR/2022/INS/31€C1738CONCO001-004

dated:23-Dec-2022 which are reproduced as under:-

a.

The project proponent shall stop all construction activities related to tte oroject with immediate
effect till it obtains environment clearance under EIA Notification dated 14.09.2006 and Consent
to Establish (NOC)/ Consent to Operate from the Board under Water Act, 1974 and the Air Act,
1981.

The project proponent shall not allow any new occupancy and shall not allow any new possession
in the premises of the project with immediate effect.

Town & Country Planning Department/concerned authorities that have 1ssued the license/ LOI
and approved the building/layout plans for the development of the project shall take necessary
action to stop further construction activities relates to the project till the aroject proponent obtains
Environment Clearance under EIA Notification dated 14.09.2006 and Consent to Operate from
the Board under the Water Act, 1974 and the Air Act, 1981.

The Revenue Authorities shall not register any sale deed relates to any plct/flat/house/shop/any
other component of this project with immediate effect.

The DHBVN authorities shall not release any new electric connection far th s project or to any of
its components with immediate effect.

The president of Malibu Federation along with other representatives have been given personal

hearing by Chairman, HSPCB on 21.02.2023 at C-11, Sector-6, HSPCB, Panc-kula. It was informed by
them that all constructicn activities such as even repair of roads, sewerage sys.em, STPs etc have been
stopped which is creating hurdle in the betterment of environment,

In view of above, it is clarified that directions were issued to save the environment and any act /

activity which promotes or is for betterment of Environment, do not come in ambit of above reguiatory
directions of HSPCB. The activities such as repair of roads, sewerage system, STPs etc. can be carried
out by the concerned agencies.

Sr. =nv. Engineer (WC),
For Chairman

Endst.No.

PN AL -

A copy of the above is forwarded to the following for information and necessary action:-

The Deputy Commissioner, Gurugram.

Commissioner, MCG. Gurugram

Executive Engineer (Operation Division), DHBVN, Gurugam.

The District Revenue Officer, Gurugram for information.

DTP, Gurugram.

Executive Engineer, GMDA, Gurugram.

The Regional Officer, Gurugram. Signed by Jatinder Pal
M/s Malibu Estate Pvt. Ltd, Malibu Town, Sohna Road, Gurgaon. Singh

Date: 02-03-2023 15:23:56

sr. BRALAGHREPHRTC),

For Chairman
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e HARYANA STATE POLLUTION CONTROL BOARD
i C-11, SECTOR-6, PANCHKULA
Website — www.hspcb.gov.in E-Mail: hspcbwatercell@gmail.com
SPGB Ph: 0172-2577870-873

Closure Order/ Directions

Whereas, M/s Malibu Estate Pvt. Ltd, Malibu Town, Sohna Road, Gurugram is a company
engaged in the business of Real Estate and developing/ building townships and other building
projects and has established and operating a Residential Plotted Colony along with Group
Housing Component situated at Sohna Road, Gurugram which is palluting in nature and is
covered under Red Category according to the policy of the Board,

Whereas, directions were issued vide letter No. HSPCB/GUR/2022/INS/
31601738CONCO001- 004 dated 23.12.2022 in exercise of powers confzarred under section 33-
A of the Water (Prevention & Control of Pollution) Act, 1974 and under section 31-A of the Air
(Prevention & Control of Pollution) Act, 1981,

Whereas, after issuance of the directions, same were produced before Hon'ble NGT in
OA No. 68 of 2022 titled as Raman Sharma Vs State of Haryana for consideration in addition to
other issues pending before the Hon'ble NGT raised by the applicant therein;

Whereas, an order dt. 28.03.2023 was passed by Hon’ble NGT, wharein, Hon'ble NGT
was pleased to issue directions to the HSPCB to revisit the closure orcer in terms of that the
bonafide third party investor may not be made to suffer due to inaction / negligence / connivance
of the concerned Administrative Officer. Before proceedings further, it is aopropriate to reproduce
the relevant paras of the order dt. 28.03.2023.

* Para No. 19-

it appears that before passing the closure order the HSPCB has not taken into consideration the th'rd party rights already
created by the respondent No.8 in favour of those aspiring to find sheiter for good living {which is vniversally acknowledged as
the basic human need} who may have madc investment of their life time earnings in ongoing projects

Cnvironmental compensation has also been imposed without giving opportunity of being heard to the Respondent No.8 and
such order for imposition of environmental compensation, which may not be legally sustainable on scrutiny for violation of
principles of natural justice, which is also not likely to be immediately recovered and which is not part o7 any action plan based
on assessment of actual damage to environment in the area for taking of remedial measures for restoration thereof. serves no
meaningful purpose. The HSPCB is directed to revisit the closure order and clearly specify for which project the EC was
required and to which the closure order applies and clearly mention the projects to which the closure order does not apply
The HSPCB is also dirccted to ascertain third party rights already created and take appropriate action for protection of the
same State and its instrumentalitics have adequate powers of securing compliance by such builders with the statutory
provisions, environmental norms and terms and conditions of the approvals granted and the bona fide third party investors
cannot be made to suffor duc lo inaction/negligence/connivance of the concerned Administrative Cfficers. "

Whereas, perusal of the observations of the Hon'ble NGT reflect that there is need to
pass an order in continuation to the earlier order HSPCB/GUR/2022/ INS/ 31601738CONCO001-

004 dt. 23.12.2022, hence, the present order;

Whereas, at this juncture, it is appropriate to recapitulate the relevant facts, which go to
the roots of the present matter, the above said unit was visited by the Field Officer of the Board
on 08.09.2020 on the basis of the complaint received from Sh. Raman Sha-ma, CW - 58, F.F,
Malibu Town, Sector-47, Gurugram-122018 through e-mail dt. 08.07.202C and Field Officer
reported the following deficiencies:-

1. Not obtained Consent to Establish/ Consent to operate from the Board.

2. Not obtained Environmental Clearance under the provision of EIA Notification.

3. Legal Samples were collected from 3 Nos. of Sewage Treatment Piant (STP), 01 No. Rain
Water Harvesting, Sewage line going directly HUDA/GMDA sews=r, underground water
tank in presence of representative- of M/s Malibu Estate Pvt Ltd i.e. Sh. Ajitesh Jha, Civil
Engineer and Sh. Onkar Singh, Manager Purchase and as per ana ysis report No. W-
3/2020-21/03 dated 05.10.2020, W-4/2020-21/04 dated 05.10.2029, W-5/2020-21/05
dated 05.10.2020, W-6/2020-21/06 dated 05.10.2020 & VW-8/2020-21/08 dated
05.10.2020 reieased by Government Analyst, Department of Environment & Climate
Change, Haryana, the results are exceeding the prescribed limits.
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4. A FIR No. 628 dated 16.10.2020 was lodged against licenses (including licenses No. 71-
75 of 1992 in which said site of dispensary is also a part) by DTP (E) Town and Country
Planning Gurugram in Police Station Sadar Gurugram which comprises irregularities of
community sites, which is under investigation and pending for challans before District
Court, Gurugram.

5. COMA-02 of 2020 tited as Raman Sharma Vs MEPL and others and CS-934 of 2020
titted as Raman Sharma V/s State of Haryana and Ors is pending before Session Court,
Gurugram and District Court, Gurugram respectively for various issues including issue of
illegal sale, creating third party right without any prior permission from DTCP, commercial
use of community land/sites/buildings and construction withott prior Environmental
Clearance.

6. Special Investigation Team (SIT) constituted by Commissioner of Police, Gurugram vide
letter dated 02.02.2021 with regard to FIR No. 628 dated 16.10.2020, COMA-02 of 2020
titled as Raman Sharma Vs MEPL and others and complaints filed by Sh. Raman Sharma
against the MEPL and Ors. and matter is under investigation.

Whereas, during inspection, samples of effluent were also collected by the Field Officer of
the Board from 3 Nos. of Sewerage Treatment Plants by following due process as mentioned in
the Water (Prevention and Control of Pollution) Act, 1974. After examination of the sample by
Govt. Analyst, Department of Environment & Climate Change, Haryana, the rzpcrt was prepared
and as per analysis reports of the said samples, the following parameters were found exceeding
the prescribed limits as per detail given below:-

| Sr. No.| AIR No. and Date | Parameters - | Results | Limits |
1 03 dt. 05.10.2020 | Oil & Grease mgll I L 155000 0
2 ] 03 dt. 05.10.2020 | Biological Oxygen Demand mg/l | 43 | 30
3 034t 05.10.2020 | Sulphide mg/l T 320 | 2.0
4 | 04dt.05.10.2020 | Total Suspended Solids mgl/l 200 { 100
5 | 04dl. 05.10.2020 | Oil & Grease mg/l 2) | 10
6 | 044t 05.10.2020 | Chemical Oxygen Demand mg/l 260 250 !
7 | 04dt 05.10.2020 | Biological Oxygen Demand mg/! 63 30 |
8 | 05dt. 05.10.2020 | Total Suspended Solids mg/l 580 100 |
9 | 05dt 05.10.2020 | Oil & Grease mg/l | 23 | 10 |
10 | 05dt. 06.10.2020 | Chemical Oxygen Demand mg/l 1100 250
11 | 054t 05.10.2020 | Biological Oxygen Demandmg/l | 260 | 30
12 | 05di. 05.10.2020 | Sulphide mg/l 24 | 20
13 | 06 di. 05.10.2020 | Total Suspended Solids mg/l 650 100
14 | 06 dt. 05.10.2020 | Oil & Grease mg/l 28.57 10
15 | 06 dt. 05.10.2020 | Chemical Oxygen Demand mg/| 9co 250
16 ] 06 dt. 05.10.2020 | Biological Oxygen Demand mg/! 320 30
17 | 06 dt. 05.10.2020 | Sulphide mg/l 12.80 2.0

Whereas, keeping in view of the violations, show cause notice far closure was issued by
Regional Officer, Gurugram North vide his letter No. HSPCB/GRN/2020/1948 dated 16.10.2020
and in response to the SCN reply vide letter dated 02.11.2020 was received, dut after analysis of
all the facts and circumstances Regional Offices reached at the conclusion that reply is not
satisfactory as concerned failed to comply with the observation;

Whereas, the Regional Officer, Gurgaon North vide his letter no HSPCB/ GUR/ 2022/
RO/ INS/ 31601738CONCRO01 dated 14.12.2022 had recommended taking closure action to
stop the construction activity against the unit under section 33-A of the Water (Prevention &
Control of Pollution) Act, 1974 and under section 31-A of the Air (Prevention & Control of
Pollution) Act, 1981 and after considering all the facts, circumstances, inspection reports,
analysis reports and reply received in response to show cause notice, an order dt. 23.12.2022,
containing directions in following terms was passed;

"‘(a). The project proponent shall stop all construction activities related to the project with
immediate effcct till it obtains environment clearance under EIA Notification dated
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14.09.2006 and Consent to Establish (NOC)/Consent to Operate from thz Board under

Water Act, 1974 and the Air Act, 1981.

(b). The project proponent shall not allow any new occupancy and shall not allow any new
possession in the premises of the project with immediate effect.

(c). Town & Country Planning Department/concerned authorities that have issued the license/
LOI and approved the building/layout plans for the development of the project shall take
necessary action to stop further construction activities relates to the project till the project
proponent obtains Environment Clearance under EIA Notification dated 4. 03.2006 and
Consent to Operate from the Board under the Water Act, 1974 and the Air Az, 1681.

(d).The Revenue Authorities shall not register any sale deed relates to any
plot/flat/house/shop/any other component of this project with immediate effect

(e). The DHBVN authorities shall not release any new electric connection ‘or this project or to

any of its components with immediate effect.”

Whereas, now in view of the order dt. 28.03.2023 passed by Hon'bie NGT, it is hereby
ordered that the above directions from (a) to (€) mentioned in the order dt. 23.12.2022 are
applicable only to the property of project proponents and do not apply to the property of bonafide
third party investors as well as to other persons to whom the rights in the properties have been/ to
be transferred by third party investors, as mentioned in the order of Hon’ble NGT.

In addition to above, it is also intimated that non-compliance of the directicns issued under
section 33-A of Water (Prevention & Control of Pollution) Act, 1974 and under section 31-A of the
Air (Prevention & Control of Pollution) Act, 1981 is an offence.

Dated Panchkula, the
19" April, 2023 Chairman

Endst. No. HSPCB/GUR/2022/INS/31601738CONCO005-08 Dated:21.04.2023

A copy of the above is forwarded to the following for information and necessary action:-

1. The Deputy Commissioner, Gurugram.

2.  Executive Engineer (Operation Division), DHBVN, Gurugam. He is directed to not to
issue/ increase load of electric connection to project proponent of this project and
submit acknowledgement in this regard within 03 days.

3.  The District Revenue Officer, Gurugram for information and compliar ce of the above
directions and ensure that any sale deed related to any plot/flat/hcuse/shop/any other
components of this project is not registered as per above orders.

4. DTP, Gurugram. He is directed to ensure that the construction activizies are stopped
by the project proponents.

5. Executive Engineer, GMDA, Gurugram. He is directed not to issue any new water
connection in this project as per above orders.

0. The Regional Officer, Gurugram. He is directed to ensure comgliance of this order
and to submit compliance report in this regard within 03 days. He will also intimate
legal action against the unit for filing prosecution case for the zbove said violations
and will submit the proper and complete case with reasonec recommendation and
submit case for Environment Compensation.

7. M/s Malibu Estate Pvt. Ltd, Malibu Town, Sohna Road, Gurgaon.

Oigitaily signea
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Sr. Env. Engineer (WC)
For Chairman
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M/s. Malibu Estate Pvi. Ltd.
Malibu Town, Shona Road, Gurgaon

To
The Member Secretary,
Haryana Statc Pollution Control Board,
Panchkula.

Sir,

[/We hereby apply to consent/authorization for the year 01/10/2020 to 30,/09/2021 Application
No. 7846102 dated 04-08-2020

1. Consent to /opcratc/rencwal of consent under section 25 & 26 of the Water(Prevention and Control of
Pollution)Act, 1974 as amended

2. Consent to /operate/renewal of consent under section 21 of the Air(Prevention and Control of
Pollution)Act, 1981 as amended

3.  Authorization/renewal of authorization under Rule 5 of the Hazardous Waste(Mznagement and Handling
Rules)1999 as amended in connection with my/our existing/proposes/alteredradcitional
manufacturing/processing activities from the premises as per details given below:-

PART A: GENERAL

1.  Name : Sanajy Kumar Bhargav
Designation : Vice Precident
Office Address ¢
Telephone/Fax and : 0124-44322500,44322500-0124
Email Address of the applicant : malibutown@hotmail.com

2. (a) Namec and location of the Industrial . Malibu Estate Pvt. Ltd.
Unit/Premises for which the application is Malibu Town, Shona Road, Gurgaon
made.(Give Revenue Survey No/Plot 0124-44322500
No.,name of the Tulaka and District,also 0124-44322500

Telephone No. and Fax No.)

(b) Details of Planning Permission obtained : DTP
from Municipal Corporation /dircctorics of

Urban Development of Town & Country

palnning/Haryana Urban Dcvelopment

authority,whichever applicable.

(c) Name of Municipal Corporation/ : MCG
Panchayat Samiti/Panchayat under whose

jurisdiction the unit is Located and name of

the licensc issuing Authority.



10.

11.
12.

13.

Name . Sanjay Kumar Bhargav, /) 0‘
Address Malibu Town, Shona Road, Gurgaon
Telephone No.,Fax and

E-mail address

of the officer responsible for the matter 2 2/'}

connected with Pollution Control and

Hazardous Waste Disposal.

If registered as a small-scalc industrial : , 01/01/2013
unit,give Number and Date of registraion.

Gross Capital Investment of the unit without : 14900.0
depreciation till the date of application(cost

of building,land,plant and machinery)(to be

supported by affidavit,annual report and

certificate from Chartered Accountant.For

proposed units, give cstimated {igurc(in

Lakhs)).

If the site is located near river bank/other water bodies; indicate the name and distance of the water body.

. - . 3 . . . .
'Sr. No. o [Surroundmg of site Distance(in meters) Description
NIL
Docs the location satisfy the requirements ! DTP

under relevant Central/State Government
notifications on ccologically fragilc arca
etc., if so give details.

If the site is situated in notified industrial
estate:

(a) Whether cffluent collection,treatment
and disposal system has been provided by YES / Non Indestrail
the authority;

YES
(b) will the applicant utilize the system,if
provided;
(c) if not provided, details of proposed
arrangement for the trcatment of effluent.
Total Plot Area,Built up Area and Area : Total Plot Area : 729164
available for the use of treated sewage/trade Built-up Area : 128468
effluent.
Month and year of proposed commissioning : 01/04/1994
of the unit.
Number of workers and office staff. : 950
(a) Do you have a residential colony within :
the Premises in respect of which the present YES
application is madc?
950

(b)If yes,please state population staying
(c)indicates its location and distance with
reference to plant site.

List of products and by-products manufactured in tones/Month,Kiloletre/Month cr Numbers/Month(give
figures corresponding to maximum installed production capacity).



§ % ?/8 L e
| L=y
Sr. | Name of the Product Quantity of Products produced/to be produced.
No. |produced/to be produced
Licensed Installed Avg. Actual Average
| || production Production Production Actual
| capacity Capacity production for |
which the
consent is
B sought -
NIL B
Sr. |Name of the By-Products Quantity of By-Products produced/to be produced.
No. |produced/to be produced
Licensed Installed Avg. Actual Average
production Production Production Actual
capacity Capacity production for
which the
| consent is
| - sought
NIL
14. List of raw-material and process of Chemicals with Annual consumption corresponding to above stated
Production Figures, in tones/month or numbers/month.
= I
S.No. |Name of the Raw- Quantity of the Raw- Unit |
material/Chemicals used/to | material/Chemicals |
be used used/being used |
|
1 NA 0 Metric Tonnes/Day |
15. Description of Process of manufacture for Islampur

each products showing input/output, quality

and quantity of solid, liquid and gaseous

wastes,if any, forms each unit process.(to be
supported by flow shect and matcrial
balancc).

PART B: WASTE WATER ASPECTS (FOR WATER OF CONSENT) IF NOT APPLICABLE, WRITE
NOT APPLICABLE.

16. Water consumption for different uses (m3/day).
Sr No. |Water Consumed For Quantity(KLD) .
L___ngtgti_gn/Domestic/HorticuIture 310.0 |
17.  Source of water supply, Name of authority granting permission if applicable and quality permitted.
| IS;Jr. Source ’I‘y;)e Source Name Quantity (KL.D)
0.
i_1 nHuda/HSlIDC Supply HUDA 310.0
18.  Walter Treatment Details -
ir. | Use Efﬂucnt. Treatment _ Treatment Detai_ls I
No. | - Generation(KLD) Arrangement Status '
1| Domestic Effluent | 240.0 Yes STP %




20.

Wastc Water Discharge/Dosposal Details : Blﬁ %'

S.No |Type of Eftfluent  |Maximum Effluent to be Effluent Mode of disposal |
Generation Recycle(K1L.D) Disposal/Discharg

r Quantity of ¢ Quantity (KLD) !

| - Effluent(KLD) o I

| 1 Domestic 240.0 240.0 0.0 Recycling/Reu |

| Effluent se i B

Quality of untreated/treated cfflucnts(specify pH and concentration of suspended selids, Bio
chemical,Oxygen Demand and specific pollutants relevant to the industry. Total dissolved solids to be
eported for disposal on the land or into stream/river).

Enclose a copy of latest report of analysis from the laboratory approved/ recognized by Harvana State
Pollution Control Board/Central Government in the Ministry of Environment and Forest. For proposed unit
furnish expected characteristics of untreated/treated effluents.

i . i
Sr | Type of ‘ Paramete | Conc. of Pollutant |Unit Date of report IReport Name of |
. |Effluent |rs [ analysis | Laborato
(N | no. ry
L | i |
. Untreated | Treated | |

NIL
PART C: AIR EMISSION ASPECTS(FOR AIR CONSENT) IF NOT APPLICABLE, WRITE NOT
APPLICABLE.
21.  Pucl Consumption -

22.

‘ Fuel ‘ Daily Unit Calorific | Ash Sulphur | Others

| Name | Comsumptio value contents | contents |

| ‘ n(T/day) | |
Details of Stack

‘Stacks Numbers : 2 P
| Stack Attached to: Stack attached to D.G. Sets of 380 KVA , Stack attached to D.G. Set of |
| _ 625 KVA | .
‘Fuel type: HSD , HSD , B

Fuel Quantity: 0.120, 0.320,

Material for IMS , MS,

| construction of Stack: |~ R !
Shape Round , Round ,

[ sle):
'LRoundeectang,k_}._ ]

e
'Height above ground 115,15,
level(in metres): |

' Diameters/Size in ‘0.2 ,0.2,
| meters B

| Gas quantity Nm”3/hr: k

Gas Temperature 'C:

Exit velocity of
' Tones/scc:

Details of DG Sect:
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24,

250

DL

I[Sr. [Capacity of D.G. sct 'Quantity of Fuel Ht. of Stack Whether
No. |in(KVA) |used/to be used (in provided/to be |canopy/acoustic
‘ Lts./day) provided above roof |enclosure provided/ to
! level(in mts.) be provided(please |
[ define clearly) |
I e |
1 ! 380 120 6.5 Yes ‘
e S ! |
2 1625 320 6.5 Yes :

Do you have an adequate facility of
collection of samplcs of cmission in the
form of portholes, platforms, ladder etc., as
per Central Board Publication 'Lmissions
Part iii'(December!985).

NO

Quality of treated fucl gas emission and process emissions. Specify concentretion of criteria pollutants and

industry/process specific pollutants stack wise.

Enclose a copy of latest report of analysis from the approved/ recognized laboratory by Haryana State
Pollution Control Board/ Central Government in the Ministry of Environmen: and Forest. For proposed

units, furnish the expected characteristies for the emission.

Fucl Gas Emission quality parameter details:

‘Sr. ISgc_k_ Parameters Result Units |
No. | |
| NIL |
Process Emission quality parameter details: _
‘Sr. Process Parameters Conc. of pollutants [Units
INo |
- Untreated Treated | |
o i
| NIL |
Details of Process Emission:
|Sr. No. Source of Name of the |Details of Height of Stack provided/to | Whether
Generation |emissions(i.e ([APCD be provided for discharge of |emission
! of process SO2/NOx/Aci|provided/to |process emissions(in mts).. |sampling
| Emissions d Mist/any  |be provided facilities
_ other). to control provided or
' process not '
N emissions. 4
Above Above Roof
Ground Level
L — | Level | o i
NIL |
PART E: ADDITIONAL INFORMATION
(a) Do you have any proposals to upgrade NO

28.

29,

the present system for treatment and
disposal of effluent/emission and hazardous
waste.

(b) If yes,give dctails with time-schedule for
the implementation and approx. cxpenditure
to be incurred on it.

Capital and Recurring (Operations and
Maintenance) expenditurc on the various
aspects of environment protection such as
effluent emission HW solid waste tree
plantation monitoring data acquisition etc.

Approx. Rs. 5¢ Lacs per annum expenditure
occurred on various aspects of environment
protection
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31

32.

33.

34.

3s.

36.

37.
38.

39.

40.

41.

42.

%3‘\ %5

To which the pollution Control cquipment > Energy meter installed
scparate meters for recording consumption
of electric energy are installed?

Which of the pollution Control items are : STP installed is connected to Diescl
connccted to Diescl Generator sct (captive Generator set (captive power source) 1o
power source) to cnsure the running in the ensure the running in the event of normal
event of normal power failure. power failure

Name, quantity and method of disposal non- § NA

hazardous solid waste generated separately
from the process of manufacture and waste
treatment(give details of arca/ capacity
available in applicants land).

Hazardous chemicals are defined under the

Manufacture, Storage and Import of

Hazardous Chemicals, Rules 1989.

(a) List of Hazardous Chemicals NA
stores(imported and indigenous).

(b) Details of isolated storage. NA

(c) Details of emergency preparedness plans Provided

(On-Site/ Off-Sitc prepared).

Brief details of trce plantation/ green belt : We have planted many trees and maintained
development within applicant's premises. green belt

Information of schemes for waste : We are reusing treated water into gardening/
minimization, source recovery and recycling flushing/ horticulture

implemented and to be implemented,

scparately.

Any other additional information that the : We have deposited CTO Fees and Sample
applicant desires to give. testing fees through online portal on 31-07-

2020 (Receipt =nclosed). But due to
technical error in investharyana since more
than 03 days. '

[/We furthur declares that the information furnished above is correct to the bes: of my/our knowledge.

[/'We hereby submit that I am the authorised person of this unit to apply for CTO and incase of any change
from what is stated in this application in respect of raw-materials, products, process of manufacture &
treatment and/or disposal of emissions, hazardous waste etc. in quality & quantity; a fresh application for
consent/authorization shall be made & until the grant of fresh consent/ authorization. no change shall be
made.

I/We undertakcs to furnish any other information within 1 month of its being called by the
Board/Committce.

1/We agreed to submit to the board an application for renewal of consent/autorization 3 months in advance
before the date of expiry of the consent/authorization validity period.

I/We deposit Rs.......... (.....rupces) in favour of Haryana State Pollution Contro. Board as the fee for Consent/
Authorization.
Sr. ' Fee For Bank Name |Branch DD Date Amount(in
No. No./Cheque Rs.)
- I = s No. 1

Declaration about awareness of the prescribed standards :-



a.) That I am aware of the provisions of the Water Act, 1974, Air
Act, 1981 & Hazaradous Wastc Management Rules,2008 and
standards/norms prescribed for discharge of pollutants under EPA
Rules, 1986.

b.) That we shall comply with all the provisions of Water Act, 1974,
Air Act, 1981 & Hazaradous Wastc Management Rules, 2008 and
standards/norms prescribed for discharge of pollutants under EPA
Rules. 1986 after commissioning of our unit.

¢.) That the work for construction and installation of pollution control
measures will be done side by side while doing the construction and
installation of the main plant of the unit and will not start the
production with out installing proper and adequate pollution control
measure as per scheme enclosed and without obtaining prior consent to
operate from the Board.

d. In Case of any of the non-compilance by the unit, the Board will be
at liberty to forfeit the performance sccurity deposited along with the
security casc.

DOCUMENTS ENCLOSED:

2272 o

Yours faithfully,

Signature
Name Sanajy Kumar Bhargav
Designation Vice Precident

1. Latest analysis reports for cffluent! Air emissions Noise level of DG sets (required at the time of regular consent

to operate & renewal of conscnt to operate).
2. Any other document 2
3. Any other document |

4. C.A. Certificate regarding capital investment cost w.r.t. land building, plant and machinery of the proposed

project.

** This is System Generated Form Signature not Required **
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YRR Gurgoan North Vikas Sada, 1st Floor,

No. HSPCB/Consent/ : 329962318GUNOCT 05199041

To.

Near DC Court, Gurgaon Ph.0124-2332773
E-mail: hspcb.pkl@sify.com

M/s :Malibu Estate Pvt. Ltd.

Malibu Town,

Subject: Grant of conscnt to operate to M/s Malibu Estate Pvt. Ltd..

Shona Road, Gurgaon

225

=  HARYANA STATE POLLUTION CONTROL

Dated:08/05/2018

S

Plcase refer to your application no. 5199041 received on cated 2018-03-14 in regional
office Gurgaon North. With reference to your above application for consznt to operate,M/s
Malibu Estatc Pvt. Ltd. is here by granted consent as per following spec:fication/Terms and

conditions.

Consent Under

BOTH

Period of consent

01/04/2018 - 30/09/2020

| Industry Type

Building and construction project more than 20,000 sq.m bullt up area

having waste water generation more than 100 KLD

| Category RED 1
| Investment(In Lakh) 14900.0 B
Total l.and Areca(Sq.| 729164.0
'meter) _ l -
Total Butitup /\rca(Sq.l 128468.0
meter) |
‘Quantity of effluent ]
1. Trade 0.0 KL/Day |
2. Domestic - 240.0 KL/Day
|Number_o_f outlets 1.0 _
Mode of discharge
1. Domestic REUSE/RECYCLE
2. Trade - |
' Domestic Efflucnt Parameters
1.BOD 130 mg/l
|2.COD 250 mg/l
3.15s 100 mg/l -
Il__’l‘radc Effluent Paramctler_s o _j
| 1. NA |

_Numbcr__of s_lacks

Height of stack

. STACK OF DG
SETS

6.5 METER

| Emission paramcters




_ 32 3

N |
Product Details S _Jl

[ ’ .

ILNA | Mectric Tonnes/day J.
Capacity of boiler
1.NA | Ton/hr ]

| Type of Furnace . _

1. NA | =

[Wypeotiuel . _
]. Dicsel o ‘0.44 KL/day

Raw Material Details

NA ] Metric Tonnes/Day

Regional Officer, Gurgaon North
Haryana State Pollution Control Board.
Terms and conditions

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hosc pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if spccificd by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/ozders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent.

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application. :

5. If duc to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment cither in whole or in part) this Board shall after giving the applicant an opportunity
of being hcard vary all or such condition and there upon the applicar:t shall be bound to comply
with the conditions so varied.

6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mecharical equipment etc. which are
likely to causc cnvironment pollution.

7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.

8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HISPCB from time to time.

9. The industry shall ensure that various characteristics of the efftuents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these lim:ts for discharge.

10. The indusiry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, thé industrv shall submit fresh
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consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilitizs etc.
11. The officcr/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.
12. Permissible limits for any pollutants mentioned in the consen: to operate order should not
exceed the concentration permitted in the effluent by the Board.
13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.
14. 1f the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to opcrate so granted shall automatically lapse.
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.

Specific Conditions :

1. The unit will submit the analysis reports of trade effluent/air emissions/ noise, from all
sources as applicablc, before 30th June every year and will keep all parameters with in
standards prescribed under Environment (Protection) Rules, 1986. 2. The unit will submit the
Annual Report under HWM Rules by 30th June and Environment Statement by 30th
September cvery year. 3. Unit will submit fresh balance sheet/ CA certificate regarding capital
investment cost of the unit on land, building, plant and machinery without depreciation and
will also deposit balance consent fee if any found due as per latest balance sheet/ CA
certificate, by 30th September every year. 4. Unit will apply for renewal of
consent/Authorization at least 90 days before expiry date of the consent/Authorization. 5 The
hazardous waste generated by the unit will be disposed off only through Authorized
TSDF/recyclers / Refiners of hazardous waste. 6. Unit will apply for authorization under HWM
Rules immediately.

Jai Bhagwan  Za e e e
Regional Officer, Gurgaon North
Haryana State Pollution Control Board.



7/31/2020

Receipt No.
iDepositor Name
iBank Name.

| Bank Id.
Application No.

IName and Address of industry

Name of Regional Offica
Applied For
Payment ate

Payment Details

CTC Water {Rs.)

CYO &ir {(Ks.)

Late fee Water {Rs.}

CTO &lr [Rs.)

’

Totai Amisunt Paid (Rs, )

Transaction Status

226

Untitled Document

855014565

Sanjay Kumar Bhargav
State Bank of India
530

5199041

Malibu Estate Pvt. Ltd., Malibu Town,

Shona Road, Gurgaon, GURGAON,
GURGAON NORTH

Gurgaon North
CTO - both - autoRenew
2018-03-14 15:26:08.528

225000.0

225000.0

156000.0

150000.0

750000.0

Successfully Completed

https://hrocmms.nic.in/fOCMMS/indApplicationDetails/popChallan/5199041

3%

1/1
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AMIT JOSHI & ASSOCIATES
CHARTERED AGCOUNTANTS

R53A/2, 41h Floor, Shahpur Jat,
Opp. Panchsheel Commercial
Complex, New Dafhi 110 949
Tel: 26495873, 28490273
E-mail . aja_cas@yahoo ca.m

TO WHOM SO EVER IT MAY CONCERN

We have checked the books of account, records, documents of Malibu Estate (P) Lid.
having its registered office at 38, DDA Commercial Complex, Kailash Colony Extension,
Zamrudpur., New Dclhi-110048 and certify that gross capital investment of Malibu
Towne, Gurgaon as on 31.03.2004 is Rs. 149.62 crores. Cost includes total cost of land,

building and development.

Foar Amit Joshi & Associstes
Chartered Accountants

l;

t"w “f"}
i":- nj: 1"l lli} dﬂ

Partner

Place: New Dethi
Date: {4 | n;/ 2010




From: M/S Malibu Estare Put. Lre, (13GUNOS60131)

No: 7846102 pate: 04/087/2020 13:14:15
sub: Application For - CTO / both / new

Activity: Forward
Description
Check and submit report
Activity: Yerification
Description
Check and submit report
Note By: Kuldeep Singh {Regionul Ofiiver}
Date Time: 04/03;2020 13:55 48 0

Forwarded To: AEE v

Activity: Forward

Description

Show cause notice for refusal of CTO may be issued to the unit for 07 days for the followings'- 1. Show cause notice for prosecufion
/revocation of CTO was issued to the unit vide this office letter No. HSPCB/GRN/2020/435-436 dated 15.07.2020, No 437-4386 dated
15.07.2020 & No, 439-440 dated 15,07 2020 against which unit has submitted reply vide letters dated 31.07.2020 oul not foui
satisfactory 2. Not subrmitted reply of Show cause notice issued vide ictter No. HSPCB/GRN/202C/771-812 dated 14.2¢ 2020 & fé
728-769 dated 14.08.2020. 3. Online application for renewal of CTO ¢n prescribed Pertorma (AnnesureXI). 4. Not depositec cormpiels
CTO fee, late fee and sample testing fees. 5. Power of attorney/authority letter to sign the applicatien. 6. Latest Copy of paiance sned
duly attested by CA or CA certificate w.r.t. capital investment cost of the unit for the preceding year. (Capital investment cost shouic
inciude the original cost of fand building, plant & machinery without depreciation but with upto dzte additions. The cost of land and
buiiding should be included in the capial investment cost even if it is on lease or rent or mortgage) and accordingly updated CTO fees if
any. 7. Latest inspection report and analysis reports of effluent/ air emissions/ noise conducted by 3oard officer (s) for the mandatory
inspection, if conducted. 8, Copv of fresh analysis reports of effluent/air emissions/ noise analyzed from Board's lab/recognized 'ab
(not more than 03 months old) 8, Environment Statement in Form V for the financial year ending on 31st March (required
compliance of Ruie 14 of EP Rules, 1986). 9. In case of industries/projects/establishments handiing Hazardous Chemicals he. g
threshold quantities mentioned 'n schedule 11 and IIT of MSIHC, Rules, 1989 and covered under ruie 10 & 13 of these Rules, proal o
submission of updated safety audit report duly audited with the help of an expert, annually and up to date onsite emergency pian
alongwith report of the mock drill of tne same to Chief Inspector of Factories alongwith copy of the same, (Required as per instructions
of MOEF & CC issued vide letter No. 14-7(382)/2010-HSMD dated 09.03.2016). 10.Permission of the concerned authorities fcr disposai
of the effluent in to sewer/drains etc (in case not submitted earlier). 11.Detail of land in case the effluent is discharged on iand for
percolation or for irrigation along with copy of registered agreement made with the land owners in case the land belong to the persons
other then the land of the appiicant unit {in case not submitted earlier). 12.Copy of logbook for last 3 months maintained for operation
of ETP/STP;APCM for the record of enargy and chemical consumption, quartity of effluent at inlet and outlet of ETP/STP supportes wiry
readings of magnetic flow meters alengwith quantity of treated effluent recycled/reused in the prccess, utilized in the premises i
discharged, mode of disposal. 13. Matter 1s pending before Hoin'ble District and Session Court, Gurugram in which reply in-zontey® ©
allegation raised is still awaited L[4, 2 Nos. of complaints have been received from Sh. Raman Sharma regarding no proper sewade
treatment, uplifting of sewage gublic utility earmarking in layout plan, ss—s—seeeemmemmemeeeeee e oo Futher. wnit nas
deposited samople testing fee. Hence, permission for sample collection may be granted, please

Note By Novo 3aiimisn
Date Time: 17/08/2020 @ ::2> 2% it

Forwarded To: Reaional Sfficer

Activity: Eorward
Description
Please attach copy of SCN and ensure one go observation.

Note By: Kuideep Singh {Regionai Sifcer:

Date Time: 17085020 (.56 »hm

forwarded To: aki

Activity Forward
Description

Show cause notice for refus
/revocation of CTO was issu
15.07.2020 & No. 439-440 da 27,2020 saamst which unit has submitted reply vide letters datea 31.67.2020 but not found
satisfactory. 2. Not submitteu reply of Show cause notice issued vide 'etter No. ASPCB/GRN/20G20/771-812 dated 14,08.2020 & N
728-769 dated 14.08.2020. 2 Qwiine apptcoation for renewal of CTO or prescribed Performa (AanexureXD). 4 Not deposdted coront
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CTO fee, late fee and sample testing fees. 5. Power of attorney/authority letter to sign the application. 6. Latest Copy of balance sheet
duly attested by CA or CA certificate w.rt. capital investment cost of the unit for the preceding year. (Capital investment cost should
include the original cost of land, building, plant & machinery without depreciation but with upzo datz additions. The cost of land aid
building should be included in the capital investment cost even if it is on lease or rent or mortgage) and accordingly updated CTO fees i
any. 7. Latest inspection report and analysis reports of effluent/ air emissions/ noise conducted by 3oard officer (s) for the mandatory
inspection, if conducted. 8. Copy of fresh analysis reports of effluent/air emissions/ noise anzlyzed from Board's lab/recognized !ab.
!(not more than 03 months old) 8. Environment Statement in Form V for the financial year eading on 31st March (required :n
compliance of Rule 14 of EP Rules, 1986). 9. In case of industries/projects/establishments handl ng Hazardous Chemicais having
threshold quantities mentioned in schedule II and 1II of MSIHC, Rules, 1989 and covered under rue 10 & 13 of these Rules, prosf of
submission of updated safety audit report duly audited with the help of an expert, annually and up to date onsite emergency :
ralongwith report of the mock drill of the same to Chief Inspector of Factories alongwith copy of the same, (Required as per instructions
‘of MOEF & CC issued vide letter No. 14-7(382)/2010-HSMD dated 09.03.2016). 10.Permission cf the concerned authorities for disposa!
of the effluent in to sewer/drains etc {in case not submitted earlier), 11.Detail of land in case the effluent is discharged on land for
percolation or for irrigation along with copy of registered agreement made with the land owners in case the land belong to the persons
‘other then the fand of the applicant unit (in case not submitted earlier). 12.Copy of logbook for last G3 months maintained for operation
of ETP/STP/APCM far the record of energy and chemical consumption, gquantity of effluent at inlet and outlet of ETF/STP supported with
readings of magnetic flow meters alongwith quantity of treated effiuent recycled/reused in the procsss, utilized ir the premises ana
discharged, mode of disposal. 13. Matter is pending before Hon'ble District and Session Court, Guragram in which reply in-context to
allegation raised is still awaited 14, 2 Nos. of complaints have been received from Sh. Raman Sharma reqgarding no proper sewage
treatment, upiifting of sewage, public utility earmarking in layout plan. 15. Not submitted copy >f CTE obtained from the Board, if any,
16. Not submitted all copies of Occupation certificates since establishment and exact date of start of cccupancy. 17. You have obtained
and applied CTO for 240 KLD whereas as per inspection report dated 10.09.2013, 360 KLD efflLent generated. 18. Mode of disposa’ of
effluent /treared effluent since start of occupancy with documentary proof not submitted. 19. Permission from the concerned authority
for Bore-well not suomitted 20. You have ohtained and applied CTO for 180 Acres whereas as Fer inspection report dated 10.09,2013
204 acre s the Area. -—------ v oo Further, unit has deposited sample testing fee. mence, permission for
sample collecticn ‘nay be granted, please. ‘

T il nrtached By OFficials
View Letter
Note By: Neha Ssharar (AgE v
Date Tirne: 17/02,2020 1307 25 o
Farwarded To: dncione: thonr
Activity: Forwar
Description
As recommended by AEE, permissicn for sample collection may be granted, please.
Activity: Show Cause (Send To Industry) | Reminder | | Vigwe £G1 | boti:) Zor Refuss
Lescripiin
Note By: “uldeep Singr >0 ay i
Date Time: 1706200 (oown v
Forwarden To. S Envirnnmait Engine:
Activity: Forward

Descripyion
As per the recommendation receved from RO permission for sampling may please be granted,
Ncte By: Satinder Pal (S Envirc.ment Ercie ag
Date Time: 18/06/7020 14 54 42 i

Forwarded To: M3

Activity:
Uescrintion
Permission granted for sampling, as proposed

Note By: 5 varayanas |oo

Date Time: 18,Ga/20:0 1% iy 27 Ph

Forwarded Yo: &1 cnviranment €nginger

Activity: Forward
Description
For further necessary action pleese,
Nate By: Satinder Pal (Sr Frvizonment Frginees

Date Time: 12/065/2020 16 28 ve e
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Forwarded To: kegional Officer

Activity: Forward

Description

Note By: Kuldeep Singh (Regiona! Officar)

Date Time: 18/08/2020 16:53 18 P14

Forwarded To: AEE 1V

Activity: Forward

Description

HEPC Level....... Show cause notice for refusal of CTO was issued to the unit for 07 days for the followi_ngs:- 1. Show cause notice for
prosecution /revocation of CTO was issued to the unit vide this office letter No, HSPCB/GRN/2020/435<436 dated 15.07.2020, No. 437-
'438 dated 15.07.2020 & No. 430-440 dated 15.07.2020 against which unit has submitted reply vide etters dated 31.07.2020 but not
found satisfactory. 2, Not subnutted reply of Show cause notice issued vide letter No. HSPCB/GRN/2020/771-812 dated 14.08.2020 &
No 728-769 dated 14.08.2020. 3. Online application for renewal of CTO on prescribed Performa {AnnexureXI). 4. Not deposited
complete CTO fee, late fee and sample testing fees. 5. Power of attorney/authority letter to <ign the application. 6. Latest Copy of
balance sheet duly attested by CA or CA certificate w.r.t. capital investment cost of the unit for the preceding year. (Capital investmant
cost should clude the original cost of land. building, plant & machinery without depreciation but with upto date additions. The cost of
land and building should be included in the capital investment cost even if it is on lease or rent or mertgage) and accordingily updated
CTO fees if any. 7. Latest inspecuion report and analysis reports of effluent/ air emissions/ noise conducted by Board officer {s) for the
mandatory nspection, if conducted. 8. Copy of fresh analysis reports of effluent/air emissions/ noise analyzed frem Boarg's
lab/recognized iab. {not more than 03 months old) 8, Environment Statement in Form V for the financiai year ending on 31ist March
(required in compliance of Ruls 14 of EP Ruies, 1986). 9. In case of industries/projects/establishments handling Hazardous Chemicals
having threshald guantities mentioned in schedule 11 and III of MSIHC, Rules, 1989 and coverac under rule 10 & 13 of these Rules,
proof of submission of updated satety audit report duly audited with the help of an expert, annuclly and up to date onsite emergency
plan alongwith report of the mock drill of the same to Chief Inspector of Factories alongwitk copy of the same, (Required as per
instructions of MOEF & CC issued vide fetter No, 14-7(382)/2010-HSMD dated 09.03.2016). 10.Pe-mission of the concerned authorities
for disposal of the effluent in to sewer/drains etc (in case not submitted earlier). 11.Detail of land in case the effluent is discharged on
land for percolation or for irrigation along with copy of registered agreement made with the land cwners in case the land belong to the
persons other then the land of the applicant unit (in case not submitted earlier). 12.Copy of logbook for last 03 months maintained for
operation of ETP/STP/APCM for the record of energy and chemical consumption, quantity of effluent at inlet and outlet of ETP/STP
supported with readings of magnetic flow meters alongwith quantity of treated effluent recycled/-eus=d in the process, utilized in the
premises and discharged, mode of disposal. 13, Matter is pending before Hon'ble District and S=zssion Court, Gurugram in which reply
in-context to allegation raised is stili awaited. 14. 2 Nos. of complaints have been received f-om Sh. Raman Sharma regarding no
proper sewage treatment, uplifting of sewage, public utility earmarking in layout pian. 15. Not submitted copy of CTE obtained from the
Board, if any. 16. Not submitted all copies of Occupation certificates since establishment and exact date of start of occupancy. 17 You
have obtained ana applied CTO for 240 KLD whereas as per inspection report dated 10.09.2013, 360 KLD effluent generated. 18. Mode
of disposal of effluent /treated effiuent since start of occupancy with documentary proof not submitted. 19. Permission from the
cancerned authority for Bore-well not submitted. 20. You have obtained and applied CTO for 180 Acres whereas as per inspection repoit
dated 10.09 2013, 204 acre is the area But tili date unit has not replied. Keeping in view of abcve, t is recommended that CTO under
Air/Water Act may be refused due to foliowings:- 1. Show cause notice for prosecution /revocation of CTO was issued to the unit vide
this office letter No. HSPCB/GRN/2020/435-436 dated 15.07.2020, No. 437-438 dated 15.07.2020 & No 439-440 dated 15 07.202C
against which unit has submitted repiy vide letters dated 31.07.2020 but not found satisfactory. 2. Nt submitted reply of Show cause
notice issued vide letter No. HSPCB/GRN/2020/771-812 dated 14.08.2020 & No 728-769 dated 14.03.2020. 3. Online application for
renewal of CTO on prescribed Pcrforma (AnnexureXI). 4. Not deposited complete CTC fee, late fee and sample testing fees. 5. Power of
attorney/authority letter to sigr the application. 6. Latest Copy of balance sheet duly attested by CA or CA certificate w.r.t. capital
investment cost of the unit far the preceding year. (Capital investment cost should include the o-ig nal cost of land, building, plant &
machinery without depreciation but with upto date additions. The cost of land and building should be included in the capital investment
cost even if it is on lease or rent or mortgage) and accordingly updated CTO fees if any. 7. Latest inspection report and analysis reports
of effluent/ air emissions/ noise conducted by Board officer (s) for the mandatory inspection, if onducted. 8, Copy of fresh analysis
reports of effluent/air emissions/ noise analyzed from Board's lab/recognized lab. (not more than D3 months old) 8. Environment
Statement in Form V for the financia! year ending on 31st March (required in compliance of Rule 14 of EP Rules, 1986). 9. In case of
industries/projects/establishments handling Hazardous Chemicals having threshold quantities mentioned in schedule II and III of
MSIHC, Rules, 1989 and covered under rule 10 & 13 of these Rules, proof of submission of updated safety audit report duly auditec
with the help of an expert, annually and up to date onsite emergency plan alongwith report of the mock drill of the same tc Chiet
Inspector of Factories alongwith copy of the same, (Required as per instructions of MOEF & CC issued vide letter No. 14-7(382),/201(-
HSMD dated 09.03.2016). 10.Permission of the concerned authorities for disposal of the effluent in to sewer/drains etc (in case not
submitted earlier). 11.Detail of land in case the effluent is discharged on land for percolation or for irrigation along with copy of
registered agreement made with the land owners in case the land belong to the persons other then the land of the appiicant unit (in
case not submitted earlier). 12.Copy of iogbcok for last 03 months maintained for operation of ETP/STP/APCM for the record of energy
and chemical consumption, guantity of effluent at inlet and outlet of ETP/STP supported with readings of magnetic flow meters
alongwith quantity of treated effluent recycled/reused in the process, utilized in the premises ard discharged, mode of disposal. i3.
Matter is pending before Hon'ble District and Session Court, Gurugram in which reply in-context tc a legation raised is still awaited. 14.
2 Nos. of complaints have been received from Sh. Raman Sharma regarding no proper sewage treatment, uplifting of sewage, public
utility earmarking in layout plan. 15. Not submitted copy of CTE obtained from the Board, if any. 16. Not submitted ail copies of
Occupation certificates since establishment and exact date of start of occupancy. 17. You have obtainad and applied CTO for 240 KLD
whereas as per inspection report dated 10.09.2013, 360 KLD effluent generated. 18. Mode of disposal of effluent /treated effluent sirnce
start of occupancy with documeritary proof not submitted. 19. Permission from the concerned authority for Bore-well not submitted. 20.
You have obtained and applied CTO for 180 Acres whereas as per inspection report dated 10.09.2013 204 acre is the area.




Activity: verification Closed | View Verification Report | BL‘, 2_/

Description
Note By: Neha Saharan {AEE IV}

Date Time: 01/09/2020 16:02:37 PM

Forwarded Ta: Regicual Dftices

Activity: Forward

Description

As recommended by AEE, CTO under Air/Water Act may be refused due to followings:- 1. Show cavse rotice for prosecution frevogation
of CTO was issued to the unit vide this office ietter No. HSPCB/GRN/2020/435-436 dated 15.07.2020, Mo. 437-438 dated 15.07.2020 &
No. 439-440 dated 15,07.2020 against which unit has submitted reply vide letters dated 31.07.2020 ktut not found satisfactory. 2. Not
submitted reply of Show cause notice issued vide letter No. HSPCB/GRN/2020/771-812 dated 14.08.2020 & No 728-76% dated
14,08.2020. 3. Online application for renewal of CTO on prescribed Performa (AnnexureXI). 4. Not deposited complete TTO fee, late fes
and sample testing fees. 5. Power of attorney/authority letter to sign the application, 6. Latest Copy of balance sheet duly attestad by
CA or CA certificate w.r.t. capital investment cost of the unit for the preceding year. (Capital investmert cost should include the onginal
cost of land, building, plant & machinery without depreciation but with upto date additions. The cost of land and builaing should be
includad in the capital jnvestment cost even If it i1s on lease or rent or mortgage) and accordingly updated CTO fees if any. 7. Lat
inspection report and analysis reports of effluent/ air emissians/ noise conducted by Board officer (s) for the mandatory inspecticn, if
conducted. 8. Copy of fresh analysis reports of effluent/air emissions/ noise analyzed from Board's |ak/recognized lab. (not more than
03 months old) 8. Environment Staternent in Form V for the financial year ending on 31st March trequired in compliance of Ruie 14 of
EP Rules, 1986). 9. In case of industries/projects/establishments handling Hazardous Chemicals having threshold quantities mentionao
in schedule 11 and III of MSIHC, Rules, 1989 and covered under rule 10 & 13 of these Rules, procf of submission of updated serety
audit report duly audited with the nelp of an expert, annually and up to date onsite emergency p an alongwith report of the mock Jri
of the same to Chief Inspector of Factories aiongwith copy of the same, (Required as per instructiors of MOEF & CC issued vide :elte
No. 14-7(382)72010-HSMD dated 09.03.2016). 10.Permission of the concerned authorities fo- disposal of the effluent n to
sewer/drains etc (in case not submitted earlier), 11.Detail of land in case the effluent is discharged on fand for percolation or for
trrigation along with copy of registered agreement made with the land owners in case the land belorg to the persons other then the
land of the applicant unit (n case not submitted earlier). 12.Copy of logbook for last 03 months maintained for cperation of
ETP/STP/APCM for the record of energy and chemical consumption, quantity of effluent at inlet and cutiet of ETP/STP supported with
readings of magnetic flow meters alongwith quantity of treated effluent recycled/reused in the process, utilized in the premises and
discharged, mode of disposal. 13. Matter is pending before Hon'ble District and Session Court, Gurugram in which reply in-context t¢
allegation raised is still awaited 14, 2 Mos. of complaints have been received from Sh. Raman Shamma regarding no proper sewage
treatment, uplifting of sewage, public utility earmarking in layout plan. 15. Not submitted copy of CTE obtained from the Board, if any.
16. Not submitted all copies of Occupation certificates since establishment and exact date of stat of cccupancy. 17. You have obtained
and applied CTO for 240 KLD whereas as per inspection report dated 10.09.2013, 360 KLD effluent generated. 18, Mode of disposal of
effluent /treated effluent since start of occupancy with documentary proof not submitted. 19. Permission from the concerned authority
for Bure-well not submitted. 20. You have obtained and applied CTO for 180 Acres whereas as per inssection report dated 10.09,2013,
204 acre ts the area.

Note By: Kuldeep Singh {Regionz sitlic -

Date Time: 0i/09/2020 16 53 i+ 0™

Forwarded To: &r HEM
pctivitys Forward
Approval/Refusai Status: Refused

Description
Approved for refusal as recomimendaed by RO,

Note By: vinay Gautam

Date Time: 02/09/2020 (0:00/07 am

Forwarded Vo foognal Grice

Activity: Forward
Dascription
Activity: Ciose After Refusal
Description
Note By: Kuldeap Singh (Reqiznal Officers
Date Time: ©2/09/2020 11:3u 26 it

Forwarded To: Renonaj Officer
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Haryana State Pollution Control Board Tl -

mapae Gurgaon North Vikas Sadan, 1st Floor, Near DC Court, Gurgaon

Ph.0124-2332775 Email:- hspcbrogrn@gmail.com

No. R20GUNOCTOA/WSCN7846102 DT. 17/08/2020

To

Sub:

M/s Malibu Estate Pvt. Ltd.
Malibu Town, Shona Road, Gurgaon

Gurgaon
GURGAON NORTH

Show cause notice for refusal of consent to operate under Section 25/26 of
Water Act, 1974, Section 21/22 of Air Act, 1981.

Plcasc refer to your application dated 2020-08-04 received in the Board for consent

to operate under Air (Prevention & Control of Pollution) Act, 198~ and Water Act. 1974.

Your application has been examined by the Board and it has been observed that the

application submitted by you is incomplete and not conforming to the requirement of the
previsions of the Air (Prevention & Control of Pollution) Act, 1931 and Water (Prevention &
Control of Pollution) Act, 1974 as per policy of the Board.

Accordingly, Show Cause Notice for refusal of corssnt under above said Acts is

issued to reply or takc corrective measures for the deficiencies and incompletion in your

application as per details given below:-

1.

1. Show cause notice for prosecution /revocation of CTO was issued to the unit
vide this office letter No. HSPCB/GRN/2020/435-436 dated 15.07.2020, No.
437-438 dated 15.07.2020 & No. 439-440 dated 15.07.2020 against which unit
has submitted reply vide letters dated 31.07.2020 but not found satisfactory. 2.
Not submitted reply of Show cause notice issued vide let:er No.
HSPCB/GRN/2020/771-812 dated 14.08.2020 & No 728-769 dated 14.08.2020.
3. Online application for renewal of CTO on prescribed Performa (AnnexureXIl).
4. Not deposited complete CTO fee, late fee and samp e testing fees. 5. Power
of attorney/authority letter to sign the application. 6. Latest Copy of balance
sheet duly attested by CA or CA certificate w.r.t. capita investment cost of the
unit for the preceding year. (Capital investment cost should include the original
cost of land, building, plant & machinery without depreciation but with upto date
additions. The cost of land and building should be included in the capital
investment cost even if it is on lease or rent or mortgage) and accordingly
updated CTO fees if any. 7. Latest inspection report and analysis reports of
effluent/ air emissions/ noise conducted by Board officer (s) for the mandatory
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inspection, if conducted. 8. Copy of fresh analysis reports of effluent/air
emissions/ noise analyzed from Board's lab/recognized lab. (not more than 03
months old) 8. Environment Statement in Form V for the financial year ending on
31st March (required in compliance of Rule 14 of EP Rules, 1986). 9. In case of
industries/projects/establishments handling Hazardous Chemicals having
threshold quantities mentioned in schedule Il and III of MSIHC, Rules, 1989 and
covered under rule 10 & 13 of these Rules, proof of submission of updated
safety audit report duly audited with the help of an expert, annually and up to
date onsite emergency plan alongwith report of the mock drill of the same to
Chief Inspector of Factories alongwith copy of the same, (Required as per
instructions of MOEF & CC issued vide letter No. 14-7(382)/2010-HSMD dated
09.03.2016). 10.Permission of the concerned authorities for disposal of the
effluent in to sewer/drains etc (in case not submitted earlier). 11.Detail of land in
case the effluent is discharged on land for percolation or for irrigation along with
copy of registered agreement made with the land owners in case the land belong
to the persons other then the land of the applicant unit (ir case not submitted
earlier). 12.Copy of logbook for last 03 months maintained for operation of
ETP/STP/APCM for the record of energy and chemical consumption, quantity of
effluent at inlet and outlet of ETP/STP supported with readings of magnetic flow
meters alongwith quantity of treated effluent recycled/reused in the process,
utilized in the premises and discharged, mode of disposal. 13. Matter is pending
before Hon'ble District and Session Court, Gurugram in which reply in-context to
allegation raised is still awaited. 14. 2 Nos. of complaints have been received
from Sh. Raman Sharma regarding no proper sewage treatment, uplifting of
sewage, public utility earmarking in layout plan. 15. Not submitted copy of CTE
obtained from the Board, if any. 16. Not submitted all copies of Occupation
certificates since establishment and exact date of start of occupancy. 17. You
have obtained and applied CTO for 240 KLD whereas as per inspection report
dated 10.09.2013, 360 KLD effluent generated. 18. Mode of disposal of effluent
/treated effluent since start of occupancy with documentary proof not submitted.
19. Permission from the concerned authority for Bore-well not submitted. 20.
You have obtained and applied CTO for 180 Acres whereas as per inspection
report dated 10.09.2013, 204 acre is the area.

General Deficiencies :

In case, you fail to submit reply or submit compliance o the deficiencies within 7
days, the conscnt to operate under Water (Prevention & Control of Pollution) Act, 1974 and
Air (Prevention & Control of Pollution) Act, 1981 shall be refused due to the above
deficiencies/ incompletion in your application.
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Regional Officer, Gurgaon North
For Haryana State Pollution Control Board



HARTANA GIAL

Regional Office, Gurugram (N) 2 Y6
Haryana State Pollution Control Board

o Vikas Sadan, Opposite- New Court, Gurugram

T /4 Website:  www.hspcb.gov.in

R | 4

No. HSPCB/GRN/2020/2 20 —F69

To

10.

1.

12.

13.

14.

15.

16.

17.

18.

18.

~ Sh. Naveen Choudhary, Director, M

~ Sh. K Sriram, Director, M/s Malibu Es

. Sh. Sanjay Kumar Bhargav,

Tel: 0124-2332775, 2220523 Email: hgm@ﬂgggﬂ_tﬂ,ﬂl
Dated [Y7-7-2020

M/s Malibu Estate Private Limited, 38, DDA Commercial Complex, <ailzsh Colony
Extension, Zamrudpur, New Delhi - 110048 for the project Malibu Town, Sorna Road,

Gurugram.

Sh. Gurbachan Singh Dhingra, Director, M/s Malibu Estate Private Limited 38, DDA
Commercial Complex, Kailash Colony Extension, Zamrudpur, New Delhi - 1 1048

sh. Sameer Kohli, Director, Mis Malibu Estate Privale _Limited 38 DDA Commer;ial
Complex, Kailash Colony Extension, Zamrudpur, New Delhi = 110048 & M's Bloom Frgld
Properties & Holding Private Limited, 3 Shivji Marg, Westend Greens Rangpuri, New Delhi —

110037.

Sh. Sudershan Kumar Kohli, Director, M/s Malibu Estate Private |_.rri!ed 38, DDA
Commercial Complex, Kailash Colony Extension, Zamrudpur, New Delhi — 110048 & M/s
Bloom Field Properties & Holding Private Limited, 3 Shivji Marg, Westend Greens Rangpun,

New Delhi — 110037.
Ms. Kum Kohli, Director, M/s Malibu Estate Private Limited 38, DDA Commercial Complex,

Kailash Colony Extension, Zamrudpur, New Dethi - 110048 & M/s Bloom Fifeld Properties &
Holding Private Limited, 3 Shivji Marg, Westend Greens Rangpuri, New Delhi— 110037.

/s Malibu Estate Private Limited 38, DDA Commercial
Complex, Kailash Colony Extension, Zamrudpur, New Delhi — 110048

tate Private Limited 38, DDA Commercial Complex,
Kailash Colany Extension, Zamrudpur, New Delhi — 110048

Vice President, M/s Malibu Estate Private Limrited 38, DDA
Commercial Complex, Kailash Colony Extension, Zamrudpur, New Delhi — 110048

M/s Bloom Field Properties & Holding Private Limited, 3 Shivji Marg, Weslend Greens
Rangpuri, New Delhi - 110037.

Sh. Sumit Garg, Director, M/s Bloom Field Properties & Holding Private Limited, 3 Shivji
Marg, Westend Greens Rangpuri, New Delhi - 110037.

Sh. Subhash Chand, Clo M/s Malibu Estate Private Limited, 38, DDA Commercial Complex,
Kailash Colony Extension, Zamrudpur, New Delhi — 110048

Sh. Ram Chand Slo Sh. Nand Lal Clo M/s Malibu Estate Private Limit=d, 38, DDA
Commercial Complex, Kailash Colony Extension, Zamrudpur, New Delhi — 110248

Sh. Gyani S/o Sh. Juglal, Clo Mis Malibu Estate Private Limited, 35, DDA Commercial
Complex, Kailash Colony Extension, Zamrudpur, New Delhi — 110048

Sh. Naresh, Clo M/s Malibu Estate Private Limited, 38, DDA Commercial Complex, Kailash
Colony Extension, Zamrudpur, New Delhi — 110048.

Sh. Satpal S/o Sh. Chotte Lal, Clo M/s Malibu Estate Private Limited, 38, DDA Commercial
Complex, Kailash Colony Extension, Zamrudpur, New Delhi — 110048

Sh. Lakhi, Clo M/s Malibu Estate Private Limited, 38, DDA Commerdial Complex, Kailash
Colony Extension, Zamrudpur, New Delhi — 110048

Sh. Rohtash C/o M/s Malibu Estate Private Limited, 38, DDA Commercial Complex, Kailash
Colony Extension, Zamrudpur, New Delhi — 110048

Sh. Bhim Singh S/o Sh. Jhabbu Clo M/s Malibu Estate Private Limited, 33, DDA Commercial
Complex, Kailash Colony Extension, Zamrudpur, New Delhi— 110048. .

Smt Sada Kaur Wdlo Om Parkash Clo M/s Malibu Estate Private Limited, 38, DDA

Commercial Complex, Kailash Colony Extension, Zamrudpur, New Delhi — 110048
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i imited; DA Commercial Complex,
20.Sh Vyjay Kumar Clo M/s Maliby Estate Private legggé 3, D o(ﬁ
Railash Colony Extension, Zamrudpur, New Delhi - 11 ‘d

: ivatz Limited, 38, DDA
21 Sh. Dharmbir S/o Sh. Om Parkash Clo Mis Malibu Estaht;wpg:?;u?- 11?0048 BL{:)
Commercial Complex, Kailash Colony Extension, Zamrudpur,

- ammercial Complex,
22.5mt Phoolwali Clo Mis Maliby Estate Private leltﬁ.em- ODA Comme
Kailash Colony Extension, Zamrudpur, New Delhi — 110

. : imited, 38, DDA
23 Smt. Mukesh Dsio Sh. Om Parkash Clo Mis Malibu Estale Prvale Limied,
Commercial Complex, Kailash Colony Extension, Zamrudpur, New ’

. ivate Limited, 38, DDA
24.Sh. Balwan Sfo Sh. Deep Chand Clo Mis Malibu Estate anﬁf‘ L:T('}Sfe 9
Commercial Complex, Kailash Colony Extension, Zamrudpur, New Delhi -

25.Sh. Subh Ram Clo Mis Maliby Estate Private Limited, 38, DDA Commercial Complex,
Kailash Colony Extension, Zamrudpur, New Delhi - 110048

26.Sh. Hari Singh S/o Sh. Chandgi Ram Clo M/s Malibu Estate Private Limited, 38, DDA
Commercial Complex, Kailash Colony Extension, Zamrudpur, New Delhi - 110048

27.8h. Jage Ram Clo M/s Malibu Estate Privale Limited, 38, DDA Commercial Complex,
Kailash Colony Extension, Zamrudpur, New Delhj - 110048

28.Sh. Uday Chand Clo Mss Malibu Estate Private Limited, 38, DDA Commearcial Complex,
Kailash Colony Extension, Zamrudpur, New Delhj - 110048

29. 8h. Daya Chand S/o Sh. Ram Mehar ¢/

0 M/s Malibu Estate Privata Limited, 38, DDA
Commercial Complex, Kailash Colony Exte

nsion, Zamrudpur, New Delhj — 110048

30. 8h. Risal Singh, Cfo Mis Malibu Estate Private Limited, 38, DDA Commercial Complex,
Kailash Colony Extension, Zamrudpur, New Delhi — 110048

31.8h. Sure, Clo M/s Malibu Estate Private Limited, 38, DDA Commercial Complex, Kailash
Colony Extension, Zamrudpur, New Delhi- 110048

32. Sh. Meer_ Singh S/o Sh. Shri Chand Clo M/s Maliby Estate Private Limited, 38, DDA

Commercial Complex, Kailash Colony Extension, Zamrudpur, New Delhj — 110048

33.8mt. Chandro Wd/0 Sh. Jile Singh Clo M/s Malibu Estate Private Limited, 38, DDA
Commercial Complex, Kailash Colony Extension, Zamrudpur, New Delhi - 112048

34. Sh. Raghu Jest Clo M/s Malibu Estate Private Limited, 38, DDA Commercial Complex,
Kailash Colony Extension, Zamrudpur, New Delhi - 110048

35. Sh. Bajinder S/o Sh. Jile Singh Clo MJs Malibu Estate Privat

e Limited, 38, DDA Commercial
Complex, Kallash Colony Extension,

Zamrudpur, New Delhj — 1 10048

36. Sml. Shakuntala D/o Sh. lile Singh Clo Mis Malibu Es

tate Private Limited, 38, DDA
Commercial Complex, Kailash Colo -

ny Extension, Zamrudpur, New Delhi ~ 110048.

37. Sh. Balkishan, Clo Mis Malibu Estate Private Limited, 38, DDA Comme-cial Complex,
Kailash Colony Extensian, Zamrudpur, New Delhi - 110048

38. Sh. Jai Kishan S/o Sh. Ram Kumar

Clo Mfs Maliby Estate Private Limted, 38 DDA
Commercial Complex, Kailash Colony E

xtension, Zamrudpur, New Delhi — 110048

39.8h. Dharama Slo Sh. Govind Ram Clo

M/s Malibu Estate Private Limited, 38, DDA
Commercial Complex, Kailash Colony Exten

sion, Zamrudpur, New Delhi ~ 11C048

40. Sh. Rajeshwar S/o Sh. Bharat Singh Clo M/s Maliby Estate Private Limited, 38, DDA
Commercial Complex, Kailash Colony Extension, Zamrudpur, New Delhi — 1 10048

41,.Sh. Balwant Somagi S/o Sh. Chandan Singh C/o M/s Malibu Estate Prix(ate Limited, 38, DDA
W Commercial Complex, Kailash Colony Extension, Zamrudpur, New Delhi - 110048

42.Sh. Ram Avtar S/o Sh. Jeeta Clo M/s Malibu Estate Privgte Limited, 38 DDA Commercial
Complex, Kailash Colony Extension, Zamrudpur, New Delhi - 110048
Sub: Show Cause Notice under section 15 of the Environment (Pratection) Act, 1986

for violation of EIA Notification dated 14-09-2006 amended till date.

20f4
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) et A s"s“;‘g“ohf’ Enwrpnment & Forests, Gov. of India has zmencad the""'-.".
noliﬁr.‘alion Projects ang iﬁdustria] ‘utlﬂcats‘onb, 1994 on 7th July 2004 so as to bring all the new
Compre o a) all ney owns i es a*_tes wahm the preview of Ihis notification. As per ‘he amended
; Xes, Hotel com loye SIPs, industrial townships, settlement colonies, all comrmercial
9Ing sewage effjyan; - 10SPitals and Office complexes for 1000 persons and above or

Ve b) Estate ac;;gem L.e. 50000 liter per day or above

o oS, _ lay or with an investment or Rs. 50 crores gL{ .
trial estates respe : aling industrial unit in area of 50 hectares or above but including the bu E:
amended Eﬂvironmemp(:ic V€ or area, if their poliution potential is high, fall within the purview of the pertic
are alsg required to op ?arancg from Government of India, Ministry of Environment & Forests and
Objection Gartf Oblain Environmental Clearance from the MoEF&CC, Gowt. of Irdia and No - 11C
cate from the Haryana State Pollution Control Board,
07.07 2004 . Whereas, Ministry of Environment and Forest, Govt. of India Vide nofification dated L
Ccnslrucuc' n\{lrcn:nent Impact Agsessment Notification dated 27.01,1994, was amended znd “new
except N projects” were inserted in the list of projects requiring environment clearance in schedule -1
f{g) any conslruction project falling under entry 31 of Schedule-! including new town ships, Sto
industrial townships, settlement colonies, commercial complexes, hotel complexes, hospilals o
and office complexes for 1,000 (One thousand) persons or below or discharging sewage of ’
50,000(Fifty thousand) Iiters per day or below or with an investment of Rs £0,00,00,000~ 197
(Rupees fifty crores) or below." ed
C

Whereas Ministry of Environment and Forest, Gowt. of India has amended
Environment Impact Assessment (EIA) Notification, 1994 on 14-09-2006 making compulsory to
obtain environmental clearance from Central Gowt. Ministry of Environment and Forest / State ab
Environment impact Assessment Authority (SEIAA), for the new construction projects mentioned in

asul

t, 1
Sr. No. 8 (a) & B(b) of the above said amended notification which is as under:- /
Sr. No. Particulars l /
8 (a) Building and | 2 20000 sq. mtrs and | #(Built up area for covered .
Construction Projects <150000 sq. mtrs. Of | construction; in the case of ZJF}
build up areait facilities open to the sky, it ion
will be the activity area)
8 (b) Townships and area | Covering an area = 50 | ++ All projects under item 8
development projects ha and or built up area 2 | (b) shall bz appraised as
150000 sq. mtrs ++ Category B1 - i
The above said amendments in the notification have been got published from time to [
time by way of notices in newspapers. ff
And whereas, as per notification dated 14-09-2006 further amended to till date, the n
new construction Project, mentioned in Sr. No. 8 (a) & 8 (b) cannot start any construction activity

without prior approval from the State Environment Impact Assessment Authority (SE AAVMoEF&CC
as per the laid down procedure and any such construction being raised in violation of the notification

thereof shall invite action under section 5 of the EP Act, 1986 & under section 15 read under section
19 of EP Act, 1986:

Whereas, the project site was inspected by the concerned field officer on 14.07.2020
and following were observed during visit:-

The concerned site is plotted colony spread over the area of 204.796 acres
developed by M/s Malibu Estate Pvt. Ltd. in sector 47 and sector 50, Gurugram against 32 Nos. of
licenses (License No. 71-75 of 1992, 04-08 of 1993, 15-19 of 1994, 04-08 of 1995, 36-46 of 1997,
15 of 2008) out of which one license was obtained after EIA Notification dated 07.07.2004 &
14.09.2006 amended till date. Project proponent was required to obtain prior Environmental
Clearance (EC) under provisions of EIA notification dated 14.09.2006, as last License No 15 of 2008
dated 01.02.2008 for 24.681 Acres was granted after 14.09.2006, cutoff date cf requiring EC &

carried out construction activity without obtaining prior environmental clearance from the concerned
authorities for expansion of project. Occupation certificate obtained on 10.03.2017 for the 31061.622
Sqm (Built-up area) from the DTCP, Haryana bearing License No. 71-75 of 1992, 4-8 of 1993 & 15-
19 of 1994. The project proponent has not obtained CTE of the said project. Thus, violated the
provision of EIA Notification dated 07.07.2004 & 14.09.2006 amended till date. Project proponent
has obtained occupation certificate for Group Housing of 11.89 Acres vide letter dated 30.08.2000.
3of4
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[ TITE MIBRUIEIT TS UUidinea varnous pan completion certificate/occupation cenr!

department w.r 1. residential plotted colony. Details are as under--

fof
s — — I

Sr. | License {Yoar Areain Date of grant of part | Remarks

No. INo. ___ |acres completion .

17178 1992 97.282 23.02.1996 Occupation certificate 3 L/ 9
I e T I — aon | obtained on 10.03.2017
2|48 1993 | 16.08 03.05.1996 -— from DTCP for 31061.622
P&. 1519 1994 | 10.332 03.05.1996 Sqm I—

A 1519 1994 | 294 06.06.2003. |
\ 915 02008 | 24681 27.09.2016 |

The project proponent has obtained revised layoul plan of 204.796 acres on dated
31.01.2008 from DTCP, Haryana. Part completion certificate as mentioned adove has been
obtained on 27.09.2016 from DTCP, Haryana and occupation certificate obtainzad from OTCP,
Haryana for 31061.622 Sqm (Built-up area) on 10,03.2017 as mentione
Whereas, as per spot inspeclion report 10.09.2013 of th

Sh. Subhash Raghav, representative of M/s Malibu Estate Private Limi
project 204 Acres.

d above.
€ then field afficer alongwith
ted showing total area of the

. Malibu Town, Sohna Road, Gurugram vide this o
letter No. HSPCB/GRN/2020/435-435 dated 15.07.2020 (copy enclosed), but the reply submitted
by the unit is not satisfactory.

Whereas, office of M/s Maliby Estate Private Limited, Malibu Town, Sohna Road.

has not submitted list of directors alongwith their comespondenca add-esses and thys

Gurugram

Field Properties & Holding Private Limited, 3 Shivji Marg,
= 110037 from the website of Ministry of Corporate Affairs,

Gowt. of India www,mca.gov,in!mcafogortal(comggnyLLPMa_s,terDaza‘do and record af this office,

Westend Greens Rangpuri, New Delhi

e period along with certified copy of MDA & List of

med thal you \ave nothing to

entioned above, which will warrant action under section
notice.

say in this regard ang accept the status ag m
15 of EP Act, 1986 without giving any further
DA/Copy of notice dated 15.07.2020.

) pratd——
sl 38)73 Sy,
Vi L 8

Endst. No. HSPCBIGRN/2020/ 270 Dated /V/S’/%Zg

A Copy of the above is forwarded to the Chairman, Haryana State Pcliution Cantrol
Board, Panchkula for information angd necessary action please,

40of 4

Scannad with CamScanner



250

F1ets W{W

Q Regional Office, Gurugram (N)
3{% Haryana State Pollution Control Board

‘h-; Vikas Sadan, Opposite- New Court, Gurugram

Website: www.hspcb.gov.in

No. Hs Tel: 0124-2332775, 2220523
To  SPCB/GRN/2020/ (s

M/s Malibu Estate Pwt, Ltd.

Malibu Town, Sohna Road, Gurugram.
Address: 38 DDA, Commerci

(Zamrudpur), New Delhi — 110048.

Sub:

Environment |
obtain enviran
Environment |
Sr. No. 8 (a)

Show Cause Notice under section 15
for violation of amended EIA Notifi

Email: hspcbrogrn@gmail.com

Dated S\}‘Q,,ZD

al Complex, Kailash Colony Extension

of the Environment {Frotection) Act, 1986
cation dated 14-09-2008.

Whereas Ministry of Environment and Forest, Gowvt. of ndia has amended
Mpact Assessment (EIA) Notification, 1994 on 14-09-2006 making compulsory to
mental clearance from Central Govt Ministry of Environment and Forest / State
mpact Assessment Authority (SEIAA), for the new construction projects mentioned in
& B(b) of the above said amended notification which is as under:-

| 8 (a) I Building

| Censtruction Projects

and | =z 20000 sq. mtrs and
<150000 sq. mtrs. Of
build up area#

#Built up area for covered |
construction; in the case of
facilities open to the sky, it
will be the activity area)

| 8 (b) Townships

and

area
development projects

Covering an area
ha and or built up area 2
150000 sq. mtrs ++

++ All projects under item 8 |
(b) shall be appraised as |
Category B1 3

The above said amendments in the notificati

time by way of notices in newspapers.

on have been got published from time to

And thereas, as per notification dated 14-09-2006 further amended lo tili date, the

new construction Project, mentioned in Sr.
- without pricr approval from the State Enviro
laid down procedure and any such constru
shall invite action under section 5 of the E

v

EP Act, 1986;

Whereas, the site of your unit was ins
14.07.2020 and following were observed during visit:-

The concerned site is plotted col
developed by M/s Malibu Estate Pvt. Ltd. in sector
licenses (License No. 71-75 of 1992, 04-08 of 1953 15-19
15 of 2008) out of which one license were obtained afte
14.09.2006 amended till date, Project proponent was r
Clearance (EC) under provisions of EIA notification dated 1
dated 01.02.2008 for 24.681 Acres was granted after
carried out construction activity without obtaining pricr e
authorities for expanrsion of project The project propan
the said project Thus, violated the provision
amended till date. Project proponent has obtain
Acres vide letter dated 30.08.2000. Project
certificate from DTCP department w.r.t. residenti

47 and

No. 8 (a) & 8 (b) cannot start any construction activity
nment Impact Assessment Authorily (SEIAA) as per the
ction being raised in violation of the notification thereof
P Act, 1986 & under section 15 read under section 19 of

pected by the concerned field officer on

ony spread over the area of 204.796 acres
sector 50, Gurugram against 32 Nos. of
of 1994, 04-08 of 1995, 36-46 of 1997,
r EIA Notification dated 07.07.2004 &
equired to obtain pror Environmental
4.09.2006, as last Lizense No 15 of 2008

14.09.2006, cutoff date of requiring EC &
nvironmental clearance from the concerned
ent nas. not obtained CTE for expansion of

of EIA Notification. dated 07.07.2004 & 14.09.2006
ed occupation certificate for Greur Housing of 11.89
proponent has obtained varicus part completion
al plotted colony. Details are as under:-

@icense No. | Year Area in acres Date of grant of part completion
el =B :zzi ?;322 23.02.:522 - 1
B 4-8 : 03.05.1¢
%_‘ | 15-19 1994 | 10332 — 0305150
4. 15-19 1994 | 2.94 06.08.2003. 1
5 15 2008 | 24.681 27.09.2016 -

‘\'.
N
N
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j i i t plan for the period 01.04.201g.

ect proponent has obtained revised layou :

09.2020 vid;”::ttz:or{m. Npo. IF-)ISPCB/Consent/: 32996231_8GUNOCT05199341 Dgted‘08£05i2013

Bo'aréa of 204.796 acres on dated 31.01.2008. The project_proponle.nt has obtained consent to
sgerate for built up area 128468 Sqm, whereas part completion certificate has been obtained fo.-z 5_!

151.315 Acres i.e. 612350.1 Sqm.

In view of above you are hereby given Show Cause for_1.5. days as. to why |e'ga|
action under Section 15 read with section 19 of EP Act, 1986 may.not be initiated against the unjt g
its directors for violations of provisions of amended EIA Notification dated 14.09.2006. Your. reply
must reach within stipulated time period along (ith certified copy of MOA & List of

Directors/Partners & responsible persons 4y’ =0 Z. atllng which it wil|
be presumed that you have nothing to say in this regard and accept the status as mentlgned above,
which will warrant action under section 15 of EP Act, 1986 without giving any further notice Further.
you are also directed to stop the construction activity of the project immediately. T4 e v ,:} 5u

oe  Hoble A P“ﬂ euvrtnvpnnae ot CO'W-/LM oty  as
W’W/W' é Regin';i/omcer

urugram Region (N)

P s ifani oo 5, o= oD P22 AT

Endst. No. HSPCBIGRN/2020/ 420 Dated \5]"’*"2"% s
A Copy of the above is forwarded to the Chairman, Haryana State Pollutiop Control @
Board, Panchkula for information and necessary action please. é

urugram Region (N)

é . RegionalOfficer
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e Regional Office, Gurugram (N) [o ‘/(

. Haryana State Pollution Control Board %’gl
lﬁ; Vikas Sadan, Opposite- New Court, Gurugram '
‘-" Website: ww.vw.hspcb.zt'av.m

Dt Tel: 0124-2332775, 2220523 Fmail: hspcbroegrn@gmail.com
No. HSPCB/GRN/2020/ 331~ ®12~ Dated Y|sg o3

To

38, DDA Commercial Complex, Kailash Colony

ibu Estate Private Limited,
i — 110048 for the project Malibu Town, Sohna

Extension, Zamrudpur, New Delhi
Road, Gurugram.

2 Sh. Gurbachan Singh Dhingra, Director, M/s Malibu Estate Private Limjted 38, DDA
Commercial Complex, Kailash Colony Extension, Zamrudpur, New Delhi — 110048

3 Sh. Sameer Kohli, Director, M/s Malibu Estate Private Limited 38 DDA Commercial
Complex, Kailash Colony Extension, Zamrudpur, New Delhi — 110048 & M/s Bloom
Field Properties & Holding Private Limited, 3 Shivji Marg, Westend Grezns Rangpun,
New Delhi — 110037.

4 Sh. Sudershan Kumar Kohli, Director, M/s Malibu Estate Private Limited 38, DDA
Commercial Complex, Kailash Colony Extension, Zamrudpur, New Dethi — 110048 &
M/s Bloom Field Properties & Holding Private Limited, 3 Shivji Marg, Westend
Greens Rangpuri, New Delhi — 110037.

5. Ms. Kum Kum Kohli, Director, M/s Malibu Estate Private Limited 38, DDA
Commercial Complex, Kailash Colony Extension, Zamrudpur, New Delhi — 110048 &
M/s Bloom Field Properties & Holding Private Limited, 3 Shivji Marg. Westend
Greens Rangpuri, New Delhi — 110037.

6. Sh. Naveen Choudhary, Director, M/s Malibu Estate Private Limited 38, DDA
Commercial Complex, Kailash Colony Extension, Zamrudpur, New Delhi — 110048

7. Sh. K Sriram, Director, M/s Malibu Estate Private Limited 38, DDA Commercial
Complex, Kailash Colony Extensian, Zamrudpur, New Delhi — 110048

8. Sh. Sanjay Kumar Bhargav, Vice President, M/s Malibu Estate Private Limited 38,
DDA Commercial Complex, Kailash Colony Extension, Zamrudpur, New Delhi —
110048

9. M/s Bloom Field Properties & Holding Private Limited, 3 Shivji Marg, Westend
Greens Rangpuri, New Delhi — 110037.

10.Sh. Sumit Garg, Director, M/s Bloom Field Properties & Holding Private Limited, 3
Shivji Marg, Westend Greens Rangpuri, New Delhi — 110037.

11.Sh. Subhash Chand, C/o M/s Malibu Estate Private Limited, 38, DDA Commercial
Compflex, Kailash Colony Extension, Zamrudpur, New Delhi — 110048

12.8h. Ram Chand S/o Sh. Nand Lal C/o M/s Malibu Estate Private Limited, 38, DDA
Commercial Complex, Kailash Colony Extension, Zamrudpur, New Delni — 110048

13.Sh. Gyani S/o Sh. Juglal, C/o M/s Malibu Estate Private Limited, 38, DDA
Commercial Complex, Kailash Colony Extension, Zamrudpur, New Delni — 110048

14.Sh. Naresh, C/o M/s Malibu Estate Private Limited, 38, DDA Commercial Complex,
Kailash Colony Extension, Zamrudpur, New Delhi — 110048.

15.Sh. Satpal S/o Sh. Chotte Lal, C/o M/s Malibu Estate Private Limited, 38, DDA
Commercial Complex, Kailash Colony Extension, Zamrudpur, New Dethi — 110048

16.Sh: Lakhi, C/o li/l/s Malibu Estate Private Limited, 38, DDA Commercial Complex,
Kailash Colony Extension, Zamrudpur, New Delhi — 110048
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17.Sh. Rohtash C/o M/s Malibu Estate Private Limited, 38, DDA Commercial Complex,
Kailash Colony Extension, Zamrudpur, New Delhi — 110048

18.Sh. Bhim Singh S/o Sh. Jhabbu C/o M/s Malibu Estate Privale Limited, 38, DDA
Commercial Complex, Kailash Colony Extension, Zamrudpur, New Celhi — 110048.

19.Smt. Sada Kaur Wd/o Om Parkash C/o M/s Malibu Estate Privats Limited, 38, DDA
Commercial Complex, Kailash Colony Extension, Zamrudpur, New Celhi — 110048

20.Sh. Vijay Kumar Clo M/s Malibu Estate Private Limited, 38, DDA Commercial
Complex, Kailash Colony Extension, Zamrudpur, New Delhi — 110048

21.Sh. Dharmbir S/o Sh. Om Parkash Clo M/s Malibu Estate Privata Limited, 38, DDA
Commercial Complex, Kailash Colony Extension, Zamrudpur, New Delhi — 110048

22.Smt. Phoolwati C/o M/s Malibu Estate Private Limited, 38, DDA Commercial
Complex, Kailash Colony Extension, Zamrudpur, New Delhi — 11C048

23.8Smt. Mukesh Ds/o Sh. Om Parkash C/o M/s Malibu Estate Private Limited, 38, DDA
Commercial Complex, Kailash Colony Extension, Zamrudpur, New Delhi — 110048

24.Sh. Balwan S/o Sh. Deep Chand C/o M/s Malibu Estate Private Limited, 38, DDA
Commercial Complex, Kailash Colony Extension, Zamrudpur, New Delhi — 110048

25.8h. Subh Ram C/o M/s Malibu Estate Private Limited, 38, DA Commercial
Complex, Kailash Colony Extension, Zamrudpur, New Delhi — 110048

26.Sh. Hari Singh S/o Sh. Chandgi Ram C/o M/s Malibu Estate Private Limited, 38,

DDA Commercial Complex, Kailash Colony Extension, Zamrudpar, New Delhi —
110048

27.8h. Jage Ram Cl/o M/s Malibu Estate Private Limited, 38, DDA Commercial
Complex, Kailash Colony Extension, Zamrudpur, New Delhi — 110048

28.Sh. Uday Chand Clo M/s Malibu Estate Private Limited, 38, DDA Commercial
Complex, Kailash Colony Extension, Zamrudpur, New Dehi — 110048

29.5h. Daya Chand S/o Sh. Ram Mehar C/o M/s Malibu Estate Private Limited, 38,

DDA Commercial Complex, Kailash Colony Extension, Zamrudpur, New Delhi
110043

30.Sh. Risal Singh, C/o M/s Malibu Estate Private Limited, 38, DDA Commercial
Complex, Kailash Colony Extension, Zamrudpur, New Delhi — 110048

31.8Sh. Surte, C/o M/s Malibu Estate Private Limited, 38, DDA Commercial Complex,
Kailash Colony Extension, Zamrudpur, New Delhi - 110048

32.8h. Meer Singh S/o Sh. Shri Chand C/o M/s Malibu Estate Private Limited, 38, DDA
Commercial Complex, Kailash Colony Extension, Zamrudpur, New Dzlhi — 110048

33.Smt. Chandro Wd/O Sh. Jile Singh C/o M/s Malibu Estate Private Limited, 38, DDA
‘Commercial Complex, Kailash Colony Extension, Zamrudpur, New Dzlhi — 110048

34.5h. Raghu Jeet Clo M/s Malibu Estate Private Limited, 38, DDA Commercial
Complex, Kailash Colony Extension, Zamrudpur, New Delhi — 110048

35.5h. Bajinder S/o Sh. Jile Singh C/o M/s Malibu Estate Private Limited, 38, DDA
Commercial Complex, Kailash Colony Extension, Zamrudpur, New Delhi — 110048

36.Smt. Shakuntala D/o Sh. Jile Singh C/o M/s Malibu Estate Private Limited, 38, DDA
Commercial Complex, Kailash Colony Extension, Zamrudpur, New Delhi — 110048.

37.Sh. Balkishan, C/o M/s Malibu Estate Private Limited, 38, DDA Commercial
Complex, Kailash Colony Extension, Zamrudpur, New Delhi — 110043

38.Sh. Jai Kishan S/o Sh. Ram Kumar Cfo M/s Malibu Estate Private Limi.ted. 38, DDA
Commercial Complex, Kailash Colony Extension, Zamrudpur, New Delhi — 110048
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39.8h. Dharama S/o Sh. Govind Ram C/o M/s Malibu Estate Private Limited, 38, DDA
Commercial Complex, Kailash Colony Extension, Zamrudpur, New Delh — * 10048

40.Sh. Rajeshwar S/o Sh. Bharat Singh C/o M/s Malibu Estate Private v_inj'{ted, 38, DDA
Commercial Complex, Kailash Colony Extension, Zamrudpur, New Del — 110048

41.Sh. Balwant Somagi S/o Sh. Chandan Singh C/o M/s Malibu Estale Private Limitgd,
38, DDA Commercial Complex, Kailash Colony Extension, Zamrudpur, New Delhi —
110048

42.Sh. Ram Avtar S/o Sh. Jeeta C/o M/s Malibu Estate Private Limit?d, 38, DDA
Commercial Complex, Kailash Colony Extension, Zamrudpur, New Delni — 110048

Sub: Show cause notice for iritiating legal action under section 43/44 c.>f
Water (Prevention & Control of Pollution) Act, 1974 & 37/38 of Air

(Prevention & Control of Pollution) Act, 1981

Whereas, the project site was inspected by the concerned field officer on
14.07.2020 and following were observed during visit:-

The concerned site is plotted colony spread over the area of 204.796 acres
developed by M/s Malibu Estate Pvt. Ltd. in sector 47 and sector 50, GurLgram against 32
Nos. of licenses (License No. 71-75 of 1992, 04-08 of 1993, 15-19 of 1994, 04-08 of 1995,
36-46 of 1997, 15 of 2008) out of which one license was obtained after ElA Notification
dated 07.07.2004 & 14.09.2006 amended till date. Project proponent was required to obtain
prior Environmental Clearance (EC) under provisions of EIA notification datec 14 09.2008,
as last License No 15 of 2008 dated 01.02.2008 for 24.681 Acres was granted after
14.09.2006, cutoff date of requiring EC & carried out construction activity without obtaining
prior environmental clearance from the concerned authorities for the project Occupation
certificate obtained on 10.03.2017 for the 31061.622 Sqm (Built-up area) from the DTCP,
Haryana bearing License No. 71-75 of 1992, 4-8 of 1993 & 15-19 of 1994. The project
proponent has not obtained CTE & CTO of the said project. Thus, violated the provision of
EIA Notification dated 07.07.2004 & 14.09.2006 amended till date. Project proponent has
obtained occupation certificate for Group Housing of 11.89 Acres vide letter dated
30.08.2000. Project proponent has obtained various part completion cerzificate/occupation

certificate from DTCP depariment w.r.t. residential plotted colony. Details are as under:-

Sr. License | Year Area in Date of grant of part | Remarks
No. | No. acres completion

1. 71-75 1992 97.282 23.02.1996 Occupation certificate
2. |48 1993 | 16.08 03.05.1996 ggf}‘%efg;__l?'”-m”
3. 15-19 . 1994 10.332 03.05.1995 31061.622 Sam

4. |1519  |1904 |204 06.06.2003, |

5. |15 2008 24.681 27.09.2016

The project proponent has obtained revised layout ;p|an of 204.796 acres on
dated 31.01.2008 from DTCP, Haryana. Part completion certificate as mentioned above
has been obtained on 27.09.2016 from DTCP, Haryana and occupation certificate obtained
from DTCP, Haryana for 31061.622 Sam (Built-up area) on 10.03.2017 as mentioned
above. Whereas, as per spot inspection report 10.09.2013 of the then field officer
alongwith Sh. Subhash Raghav, representative of M/s Malibu Estate Private Limited

showing total area of the project 204 Acres.
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Whereas, show cause notice for prosecution under Sectior 43/44 of Water
Act, 1974 & 37/38 of Air Act, 1981 for violation of Water Act, 1974 & Air Act, 1981 was
issued to M/s Malibu Estate Private Limited, Malibu Town, Sohna Road, Gurugram vide this
office letter No. HSPCB/GRN/2020/439-440 dated 15.07.2020 (copy enclosed), but the
reply submitted by the unit is not satisfactory.

Whereas, office of M/s Malibu Estate Private Limited, Malibu Town, Sohna
Road, Gurugram has no-t submitted list of directors alongwith their correspondence
addresses and thus this office has procured list of directors/signatory of M/s Malibu Estate
Private Limited, Malibu Town, Sohna Road, Gurugram & M/s Bloom F eld Properties &
Holding Private Limited, 3 Shivji Marg, Westend Greens Rangpuri, New Delhi — 110037
from the website of Ministry of Corporate  Affairs, Govt.  of
www mea.gov.in/mcafoportal/companylLL PMasterData.do and recerd of th's office.

India

In view of above you are hereby given Show Cause for 07 days as to why
prosecution action under Section 43/44 of Water Act, 1974 & 37/38 of Air Act, 1981 may not

be initiated against the unit & its directors for violations of provisions of Water Act, 1974 &

Air Act, 1981. Your reply must reach within stipulated time period along with certi

fied copy
of MOA & List

of Directors/Partners & responsible persons failing whicn it ‘il be presumed

that you have nothing to say in this regard and accept the status as mentioned above,

which will warrant action under section 43/44 of Water Act, 1974 & 37/35 of Air Act, 1981
for violation of Water Act, 1974 & Air Act, 1981 without giving any fu

rthar notice.
DA/Copy of notice dated 15.07.2020.

/

LL, .
0, Regional icer
oty A 395 urugram Region (N)

[v]|%|r2e

i
G
Endst. No. HSPCBIGRN/2020/ 2|2 Dated 4033020
A Copy of the above is forwarded to the Chairman, Haryana State 7ollution
Control Board, Panchkula for information and necessary action please.

& 3 £

Regional Offider

urugram Region (N)
%
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Regional Office, Gurugram (N). 1 e
W Haryana State Pollution Control Board
e Vikas Sadan, Opposite- New Court, Gurugram
AT T i
N _ Website: ~ www.hspeb.govin 55
Tel: 0124-2332775, 2200523 Email:  hspcbrogrn@gmail.com

No.
No HSPCB/GRNy/2020/ Yzg

M/s Malibu Estate Pvt, Ltd.

Malibu Town, Sohna Road, Gurugram,
Address:38 DDA, Commercial Complex, Ka
(Zamrudpur), New Delhi— 110048,

Dated lf/—]/’zol@

itash Colony Extension

Sub: Show cause notice for initiatin

(Prevention & Contral of Pollutio
of Pollution) Act, 1881..

g legal action und

er section 43/44 of Water
n) Act, 1974 & 37/38

of A.r (Prevention & Control

Whereas, (he site of your unit w;
ere observed during visit:-

The concerned site is
ale Pvt. Ltd. in
Na. 71-75 of 1992, 04-08 of

as inspected by the concerned field officer on 14.07.2020
and following w

plotted colony spread over th
sector 47 and sector 50, Gurugra
1993, 15-19 of 1994, 04-08 of 1985,

e area of 204.795 acres developed by
m against 32 Nos of licenses (License
36-46 of 1897, 15 of 2008) out of which
after EIA Notification dated 07.07.2004 & 14.09.20C6 amended till date.
Project Propenent was required to obtain prior Environmental Clearance (EC) under provisions of EIA
notification dated 14.09.2008, as las License No 15 of 2008 dated 01.02.2C08 for 24.681 Acres was
granted after 14 09.2006, cutoff date of requiring EC & carried out construction actvity without obtaining
prior environmental clearance from the concerned authorities for expansion of project. The project

occupation certificate for Group Ho
has obtained various part compl
Details are as under--

using of 11.89 Acres vide letter dated 30.08.2

00C. Project proponent
etion certificate from DTCP department w.r.t re

sidential plotted colony.

’;_ No. License No. | Year Area in acres Date of grant of part completion

3 71-75 1992 97.282 23.02.19%6
2 4-8 1893 16.08 03.05.1996
3 18-19 1994 10.332 03.05.1996 ]
4 15-19 1994 2.94 06.08,2003.

L 5 15 2008 24681 27.09.2016

612350.1 Sgm. .

In view of above, you are hereby directed to show cause
prosecution action under Section 43/44 of Water Act, 1974 & 37/38 of AirA
for non compliance of the above mentioned observations/incompletion/defici

nolice within 15 days as to

ct, 1981 may nolt pe initiated
encies,

In case you fail to comply with the observationsfincom
within the above mentioned stipulated time period, it will be presumed
this regard and accept the status as above, which will warrant action un

pletien/ deficiencies mentioned
that you nave nothing to say in
der Section 43/44 of Water Act,

1974 & 37/38 of Air Act, 1981 without giving any further notice

: (D?d. 9_4.?
Ex;‘f’;‘;}féﬁ‘.’gﬁé‘:""%ﬁg‘fhe m of doubts Sectibn 43/44 of Watdr

pollution) Act, 1974 & 37/38 of Air (Prevention & Control of P
follows:-

l(%rae{éntion

& Control of
ollution) Act, 1981 reads as under as

"Who so ever contravenes the provisions is punishable with imprisonm?nt
hich shall not be less than one year and six months, but which may extenc to six
w

with fine".

ratermn
ars and

“_/
Regional Officer,
Gurugram Region (N)

dated: ]5/?]29%3

SPCBIGRN/2020/ Y Y& ,

Endst. a1 A copy of above is forwarded to the Chairman, Haryana State Paliution Con%
Regional Officer,

Panchkula for information and further necessary action, please.
anc
Ll‘buruuram Reaion (N)
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———  HARYANA STATE POLLUTION CONTROL g
—— BOARD
Mégér‘ Gurgaon North Vikas Sadan, 1st Floor, Near DC
= Court, Gurgaon Ph.0124-2332775 Email:-
hspcbrogrn@gmail.com 237-7

No. HSPCB/Consent/ : 329962320GUNOCTO7846102 Dated:02/09/2020

To
M/s :Malibu Estate Pvt. Ltd.
Malibu Town, Shona Road, Gurgaon
GURGAON NORTH

Subject: Refusal of consent to operate under Water Act, 1974 and Air Act,
1981.

Please refer to your application no. 7846102 dated 2020-08-04 received in the Board for
consent to operate under Water (Prevention & Control of Pollution) Aci, 1974 and Air (Prevertion
and Control of Pollution) Act, 1981.

Your above referred application has been examined by the Board and it has been estab-
lished that the application submitted by you is incomplete and not conforming to the requirement of
the previsions of the Water (Prevention & Control of Pollution) Act. 1974, and Air (Prevention &
Control of Pollution) Act, 1981, as per policy of the Board. Accordingly, Show Cause Notice for
refusal of consent under above said Act containing the said shortcoming/ incompletion was issued by
the Board on dated 2020-08-17. But you have failed to submit the satisfactory reply of the above said
show cause noticc and submit compliance of the observations. You kave failed to take corrective

measures the shortcomings and incompletion in your application as per given below:-

1. Show cause notice for prosecution /revocation of CTO was issued to the unit vide
this office letter No. HSPCB/GRN/2020/435-436 dated 15.07.2020, No. 437-433
dated 15.07.2020 & No. 439-440 dated 15.07.2020 against which unit has submitted
reply vide letters dated 31.07.2020 but not found satisfactory. 2. Not submitted reply
of Show cause notice issued vide letter No. HSPCB/GRN/2C20/771-812 dated
14.08.2020 & No 728-769 dated 14.08.2020. 3. Online application for renewal of
CTO on prescribed Performa (AnnexureXI). 4. Not deposited complete CTO fee, late
fee and sample testing fees. 5. Power of attorney/authority letter to sign the
application. 6. Latest Copy of balance sheet duly attested by CA or CA certificate
w.r.t. capital investment cost of the unit for the preceding year. (Capital investment
cost should include the original cost of land, building, plant & machinery without
depreciation but with upto date additions. The cost of land and building should be
included in the capital investment cost even if it is on lease or rent or mortgage) and
accordingly updated CTO fees if any. 7. Latest inspection report and analysis reports
of effluent/ air emissions/ noise conducted by Board officer (s) for the mandatory
inspection, if conducted. 8. Copy of fresh analysis reports of effluent/air emissions/
noise analyzed from Board's lab/recognized lab. (not more than 03 months old) 8.
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Environment Statement in Form V for the financial year ending on 31st March
(required in compliance of Rule 14 of EP Rules, 1986). 9. In case of
industries/projects/establishments handling Hazardous Chamicals having threshold
quantities mentioned in schedule It and Ill of MSIHC, Rules, 1989 and covered under
rule 10 & 13 of these Rules, proof of submission of updated safety audit report duly
audited with the help of an expert, annually and up to date onsite emergency plan
alongwith report of the mock drill of the same to Chief Inspector of Factories
alongwith copy of the same, (Required as per instructions of MOEF & CC issued
vide letter No. 14-7(382)/2010-HSMD dated 09.03.2016). ~0.Permission of the
concerned authorities for disposal of the effluent in to sewer/drains etc (in case not
submitted earlier). 11.Detail of land in case the effluent is discharged on land for
percolation or for irrigation along with copy of registered agreement made with the
land owners in case the land belong to the persons other then the land of the
applicant unit (in case not submitted earlier). 12.Copy of logbook for last 03 months
maintained for operation of ETP/STP/APCM for the record of energy and chemical
consumption, quantity of effluent at inlet and outlet of ETP:STP supported with
readings of magnetic flow meters alongwith quantity of treated effluent
recycled/reused in the process, utilized in the premises and discharged, mode of
disposal. 13. Matter is pending before Hon'ble District and Session Court, Gurugram
in which reply in-context to allegation raised is still awaited. 14. 2 Nos. of complaints
have been received from Sh. Raman Sharma regarding nc proper sewage
treatment, uplifting of sewage, public utility earmarking in layout plan. 15. Not
submitted copy of CTE obtained from the Board, if any. 16. Not submitted all copies
of Occupation certificates since establishment and exact date of start of occupancy.
17. You have obtained and applied CTO for 240 KLD whereas as per inspection
report dated 10.09.2013, 360 KLD effluent generated. 18. Mode of disposal of
effluent /treated effluent since start of occupancy with documentary proof not
submitted. 19. Permission from the concerned authority for Bore-well not submitted.
20. You have obtained and applied CTO for 180 Acres whereas as per inspection
report dated 10.09.2013, 204 acre is the area.

In view of the above stated facts, the consent under Section 25 af the Water (Prevention &
Control of Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of Pollution) Act,
1981 sought vide your above referred application, is hereby refused due o the above shortcomings /
incomplction.

In futurc, your unit would be discharging cffluent into the atmospl:ere at your own risk in
violation of the above said Act and rendering yourself liable for lega. acticn under section 43/44 of
the Water (Prevention & Control of Pollution) Act, 1974 and section 38/39 of Air (Prevention and
Control of Pollution) Act, 1981.

Digitally signed by KULDEEP

KULDEEP SINGH sien

Date: 2020.09.02 11:07:58 + 0530

Regional Officer, Gurgaon North
Haryana State Pollution Control Board.



